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LOK SABHA
Friday, 19th December, 1958,

The Lok Sabha ‘met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
MEMBER 'SWORN

Shri Raghunath
{Hoshangabad):

-Singh  Kiledar

ORAL ANSWERS TO QUESTIONS

Pakistan Propaganda against Indian
High Commissioner

*1182. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 780 on the 1st September, 1957
and state:

(a) whether the Government of India
have since received a reply from the
Pakistan Government with regard to
the protest.lodged against the malicious
propaganda indulged in by some news-
papers in Pakistan against the High
‘Commissioner of India in Pakistan;
and

(by if so, the nature of the reply
received?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir. " -

(b) Following correspondence on
* this subject, it has been agreed to by
the Governments of India and Pakis-
tan to treat the matter closed.

Shri D. C. Sharma: May I know if
this decision by the Government of
India and the Government of Pakis-
tan has been taken with regard to
other protests of a similar nature or
not?

301 (Ai) LSD.—1.
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Unless the hon. Member
refers to a particular instance I can
hardly give a general reply on this
particular matter. Obviously, there is
no point in carrying on correspondence
on a subject like this about the Pakis-
tan Press. What it said was com-
pletely baseless; we denied it and

‘the Pakistan Government sent a reply;
‘and some correspondence put an end

to it.

Bonus to Coal Mines Workers

. Shri Bahadur Singh:
*1183-A . Shri Rameshwar Tantia:

‘Will the Minister of Labour and

‘Employment be pleased to state:

(a) whether Government have fina-
lised any scheme for payment of
weekly bonus to weekly paid workers
and monthly bonus to monthly paid
workers in the coal mines in order
to step up coal production;

(b) whether the implementation of
these schemes has been started; and

(e¢) if so, the results achieved so
far?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
to (¢). The whole question of bonus
to colliery workers is being reviewed.

Shri Bahadur Singh: May I know
how long it will take to introduce that
scheme?

Shri L. N. Mishra: It is difficult to
say categorically. But, we are pro-
posing to have a statistical survey of
the colliery workers in Jharia coal-
field area and the survey is expected
to take about 4 to 5 months’ time.
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Shri T. B. Vittal Rao: May I know
whether the Industrial Committee on
Coal mines which met m August 1956
recommended that this attendance
qualification for eligibility to bonus
should be removed?

Shri L. N, Mishra: This was the re-
commendation and, therefore, the pro-
posal came up and we are seriously
thinking of implementing this pro-
posal, but 1t will take some time

Shri T. B, Vittal Rao: It 1s stated
by the Minister that some statistical
survey 1s being carried out May I
know by which agency 1t 1s bcing done
because already the Chief Labour
Commussioner, 1n his annual 1eport,
gives statistics about this?

Shri L. N. Mishra I think this
agency vould do the survey wilh much
more profitable result, and, therefore,
it 1s being surveyed

Shri T. B. Vittal Rao: When 1s this
likely to be finalised?

Shri L. N. Mishra: In 4 or § months’
time

Shri Tangamani. May I know
whether 1t 1s not a fact that this sur-
vey regarding the Jharia coalfields
relates only to attendance bonus and
not the monthly bonus?

Shri L, N Mishra* I want notjce for
that

Shri Tangamaai. Docs this question
deal only with th. question of absence
and what forms you have to revisc
on the question of attendance bonus
or also with monthly bonus—statutory
bonus”

Shri L. N. Mishra: This deals with
the whole question of bonus to colliery
workers

Shri S. C. Samanta: May I know
whether simultaneous survey will be
carried on 1n the Ranigan) area and
other areas also?

Shri L. N, Mishra: We are having
a sample survey in Jhana coalfields
area After having that report, we
want to put this scheme into opera-
tion
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Industrial Employees

-+

[ Shri S. M Banerjee*
*1188. 3 Shri Tangamant:

Conference

Will the Minister of Labour and
Employment be pleascd to state

(a) whether a Conference of the
representatives of various Unions and
Federations 1n Public Sector 1s likely
to be convencd shoitly m Delh to
desl with the problems of Industrial
employees, and

(b) 1if so, on what dates?

The Parliamentary Secretary to the
Mnister of Labour and Employment
and Planning (Shm L. N, Mashra): (a)
and (b) The question of holding
a conference of representatives of
Central and State Governments and
of Labour organisations to consider
certain matters of industrial labour 1n
the public sector 13 under considera-
tion The venue and date of the
conference have not yet been fixed.

Shr: S. M Banerjee: May I know
whether this conference will discuss
the various prowvisions of the Govern-
ment Servants Conduct Rules and
also the recognition rules framed by
the Central Government?
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The Minister of Labour and Employ-
ment and Planning (Shrl Nanda): At
this stage the intention 1s to confine
the discussions to the public sector m
the sense of industrial workers 1n
Corporations, companies etc

Shri Tangamani. The question of
having a conference of the industrial
workers in the public sector was
considered and this meeting was to be
convened as pei the recommendations
or the understanding airived at  the
Naimm1 Tal conference 1 would hke
to know at least the exact date when
the conference will take place

Shri Nanda‘ It will be m the mid-
dle of January

Shri 8. M. Banerjee: May I know
whether there 1s any propoal to dis-
cuss the role of the workers 1 the
public sector 1n the Second Five
Year Plan 1n the conference and, if
so, have any suggestions been cnught
from the various Unions?

Shr1 Nanda: Sir, 1 could not follow
the question

Mr, Speaker. The hon Mcmber will
please repeat the question

Shri S. M, Banerjee: My question 1s
whether the rolc of the workers 1n
the public sector and their participa-
tion 1n the Second Five Year Plan will
also be discussed in that conference
If so, have suggestions been invited
from the various Unions and federa-
tions?

Shri Nanda: That particular aspect
of the matter 1s going to be discussed
in a special conference

Shnn Warlor: May I know whether
the representatives of the State Gov-
ernments who are also employers 1n
she public sector will be invited to
this conference?

Shri Nanda: Yes, Sir

Shri T. B. Vittal Rao: May I know
if the agenda for this meeting has
been finalised and 1if so, whether the
profit-sharing bonus will be one of
the items?
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Shri Nanda: This particular con-
ference relates primanly to the ques-
tion of code of disciphne and indus-
trial relations machinery.

Shri Tyagi: I was anxious to know
whether such conferences are con-
vened only to discuss the various de-
mands of workers with regard to their
amenities m the various factories and
not to the duties or habilities of the
workers with regard to quantity and
qualhty of work?

Shri Nanda: This conference to which
a reference has been made primarily
relates to the latter aspect—that 1s,
the obligations of the workers

Shr1 Sinhasan Singh: May I know
whether there 1s any proposal before
the confcrence to associate the wor-
kers 1n the managenal affairs of the
public sector industries?

Shri Nanda: There 1s a separate
scheme for ‘—the scheme relating to
workers’ pirticipation in management.

Shr1 S. M. Banerjee: May 1 know
whether inwvitations are lkely to be
sent by the end of this month to the
various federations and unions?

Shri Nanda; In view of the fact that
it 15 going to be held in the middle of
January necessanly timely intimation
will have to be given

Shn Tangamani. May I know
whether the invitations will be extend-
«d to those unions where there now
1s woikers' participation—such as the
Hindustan Machine Tool? May I
know whether there would be special
invitation to the representatives of the
workers?

Mr. Speaker: These are all sugges-
tions for action

Shri Tangamani. In reply to the
previous question, he has said that
invitations are going to be sent In
the public sector there 1s one unt
where there 1s workers’ participation
i industry I wanted to know
whether special invitations would be
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sent to that union or the workers’
nominee who is now on that manage-
ment.

Shri Nanda: It 1s a different ques-
tion altogether—workers' participa-
tion We are gomng to discuss the
code of discipline and industrial rela-
tions and the organisations connected
with these matters are going to be
called

Iron Ores

*1186. Shri Shree Narayan Das: Wil
the Minister of Commerce and Indus-
try be pleased to state

(a) whether negotiations with West
European countries for joint projects
to develop rron ore resources trans-
port and port facilities have  been
finalised,

(b) if not, the stage of negotiations,
and

(c) the names of countries with
which negotiations are 1n progress?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir

(b) The negotiations are <till 1n an
exploratory stage

(c) ltaly and West Geimany

Shri Shree Narayan Das: May 1
know whether negotiations are being
carried on with private firms or with
the Government of that country?

Shri Satish Chandra: Talks have
taken place with Messrs Finwuder of
Italy which 15 a Government-sponsor-
ed organisation in Italy

Shri Shree Narayan Das: By what
date would these negotiations be fina-
lised?

Shri Satish Chandra: Nothing can
be said defimitely at present There
have been talks as late as October
and they have promised to consider
the matter and let us know their
mind in due course
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Shri Joachim Alwva: Are these nego-
tiations in connection with Karwar
port tacilities so that iron and man-
ganese ores may be lifted from there?
There are also proposals of the Ruma-
nian Government Is that proposal
being considered?

Shrl Satish Chandra: This proposal
1s for the development of Mangalore
port and the rallway facilities up to
that port The estimated expenditure
18 about Rs 45 crores. If the Itahans
and Germans are prepared to assist
us in the development of these faci-
Iities the proposal may materialise,

Shri Ranga: Are any special steps
being taken to develop the port and
transport facilities on the East Coast
m order to facihtate the export of
iron ore Recently we heard that the
Japanese were nterested in these
and that they were making some
enquiries Can we know at what
stage the negotiations are now?

Shri Satish Chandra: These negotia-
tions for the development of Rourkela-
Vizag Scheme have been finalised and
credit will be availible from the US
President’s Asian Development Fund
Japan has assisted us m obtaimming the
loan

Shri Ranga. What about the deve
lopment of the canal transport?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Canal transport 1s not our concern
and this question should be put to the
Tran<port Ministry The hon Mem-
ber 15 aware that we have taken a
decasion ta develop the Buckingham
Canal but I cannot say what progress
has actually been made there

Shri Vidya Charan Shukla: May 1
know whether these negotiations are
for tue sale of high-grade iron ore or
low-grade 1ron ore?

Shri Satish Chandra: These nego-
tiations are mostly for the sale of low-
grade ore The technicians who came
from Italy felt that they would be
able to use our low-grade iron ore
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Shri Panigrahi: From what part of
India these iron ores are going to be
exported to these western countries
of Italy and West Germany”

Shri Satish Chandra: From Bellary
—Hospet and Chickmagalore District
of Mysore State

Shri Joachim Alva: Did the Com-
merce Ministry have any hand in put-
ting forth the claam of Mangalore as
against the natural claims of the har-
bour of Karwar?

Shrl Satish Chandra: These are
matters which have to be considered
by experts The pygesent proposal 1s
to develop Mangalore port which 1s
more favourably situated for the ex-
port of these iron ores

Shri Achar: May I know whether
the Italian Government has made any
definite proposal that they would
consider the development of Manga-
lore port?

Shri Satish Chandra. These pro-
posals have been made by us It 1s
absolutely necessary that some major
port must be developed in that area
1if two million tons of iron ore are to
be exported So, we thought that if
the Mangalore port was developed it
would be possible to do so and the
talks are proceeding

Workers Engaged in Building Construc-
tion

*1187. Shri T. B. Vittal] Rao: Will
the Minister of Labour and Employ-
ment be pleased to state

(a) at what stage 1s the proposal to
bring forward legisiation regulating
the conditions of work and service for
workers engaged 1n building construc-
tion, and

(b) the reasons for the delay 1n
introducing the above Bill?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) The
suggestion has been exammned In
matters relating to working hours,
overtime, weekly holidays, fixation of
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wages, compensation for employment
injuries, payment of wages within
the prescribed period, etc the benefits
of existing laws, namely the Mimmum
Wages Act, the Payment of Wages
Act, the Workmen's Compensation
Act and the Industmal Disputes Act
are already applicable to workers 1n
the construction industry In the
circumstances, 1t 1s not considered
necessary to enact separate legislation
for the construction workers

Shri T. B, Vittal] Rao: It wvas un-
animously recommended at the stand-
ing labour committee meeting held 1n
October 1957 that separate legislation
regulating the condition ot work of
those engaged m bulding industry
should be undertaken May I know
why and on what grounds this was
given up subsequently?

Shri Abid Ali: The suggestion was
to examin¢ the necessity for such
a legislation I have said that the sug-
gestion was examined and the result
also has been announced

Shn T. B, Vittal Rao: It was not
an examunation of the suggestion which
was suggested It was suggested that
it should be taken up at an early
date steps should be taken for legis-
lation at an early date He should
refer to the standing labour conference
proceedings

Shri Nanda: In any case this conclu-
sion of the Ministry will be referred
back to the committee and 1if 1t 1s not
satisfied with the record of action
already taken, something else may be
thought of

Shri Tangamani: The hon  Deputy
Minister has stated that the Minimum
Wages Act 1s applicable to the workers
in the construction industry May I
know whether all the States have
accepted and fixed minimum wages
for these workers?

Shri Abid Ali: Yes, Sir Almost all
the States have applied and imple-
mented this Act concerning construc-
tion workers also
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Siiri Tangamani: What are the mini-
mum wages pad”?

Shri Abid AM: They vary from nine
annas to Rs 4°50

Shri T, B. Vittal Rao: May I quote
from the proceedings laid on the Table
of the House?” This 1s the recommen-
dation

Mr. Speaker: The hon Minister has
said that if that 1s so, they will retfex
back this matter to the decision of
the committee and they may give fur-
ther consideration So, 1t 1s 1n a
nebulous condition

Shri Sinhasan Singh: May I know
whether there will be any proposal to
have workers' co-operatives for such
building purposes and give preference
to such co-operatives 1n place of con-
tractors?

Shri Nanda: They are being formed
in several places and they should be
encouraged

Shri Bose: May I know whether
the question of provident fund, gra-
tuity or some sort of old age provision
for building workers has been consi-
dered by Government”

Shri Abid Ali. They arc putely tem
porarily engaged for a temporarv
nature of work

Shri T. B. Vittal Rao: May I know
if any survey has been conducted by
the Ministry of Labour and Employ-
ment about the number of workers
engaged 1n this industry?

Shri Abid Ali: The number 1s very
large, everybody knows

Shri Narayanankutty Menon- Since
three vears have elapsed after 1ssue
of the Central Government notfica-
tion fixing minimum wages for wor-
kers 1n the construction industry em-
ployed by the Central Government,
may I know whether any steps have
been taken to revise the mmimum
wages a8 contemplated by the Act?
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Shri Abid Ali: This question is
periodically examined by the Com-
mittee concerned

Shrl Tyagi: May I know if the
minimum wages fixed by means of
these rules, regulations or laws have
any relattion with the mimimum
amount of work expected every day
from a worker employed m this in-
dustry?

Shri Abid Alf: I do not think so

Mr. Speaker: The hon Member
wants to know whether 1t 15 time and
not quantity that 1s taken into account

.

Shri Tyagi. Is 1t that the wages
must be drawn whether there 158 work
or not”

Shri Nanda: These miniinum wages
are fixed in relation to a certain time
duration, and there may be piece-rates
also

Shri Tyagi: Is 1t time duration of
actual work or time duration of pre-
sence of the worker on the spot’

Shri Nanda: That raises questions of
adminisiration and implementation

Shri Tyagi It pertains to the Labour
Minisiry, Sir, 1t 1s the habihity of the
Labour Ministry

Mr. Speaker: The hon Member
wants to know if merely by lapse of
time a man 1s entitled to wages, or
there 1s any stipulation that he must
show a mimmum quantity of work
done. i

Shri Nanda: I do not think any em-
ployer will make payment for no
work

Shri Tyagi: That 1s only ymagination

Shri T. B. Vittal Rao: May I know
if any reference has been made to
the International Labour Organisation
about the existence of similar legisla-
tions 1n other countries?

Shri Abid All: They have got some
data on this subject
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Aluminium and Cement Factories

+
Shri Raghunath Singh:
Shri Ram Krishan:
Shri 8. M., Banerjee:
Shri E. Madbusudan Rso:
( Shri Bhakt Darshan:

Wil the Minister of Commerce and
Industry be pleased to state

(a) whether the negotiation wath
M /s Kaiser Engineering Overseas Cor-
poration, California (US A ) for set-
ting up of a unit each in aluminium
and cement industries have been
finalised,

(b) f so, the outcome of these
negotiations, and

*1190.

{c) the location of the proposed
aluminium and cement factories?

The Minister of Industry (Shn
Manubhai Shah): (a) to (¢) A state-
ment 1s laid on the *Table of the House

STATEMENT
Alummum Factory

(a) to (c) The Government of India
are not negotiating with M/s Kaiser
Engineering Overscas Corporation,
California (US A) for the setting up
©of an aluminium factory in the coun-
try However, M/s Birla Gwalior
(Private) Ltd who have applhied for
a lhicence under the Industries (Deve
lopment and Regulation) Act, 1951,
for establishing an alumimum factory
at Rihand (U P ) propose to utilise the
services of M/s Kaiser Engineers of
USA for technical collaboration The
Government have given their approval
to M/s Kaiser Engincers to under-
take an Engincering study of the pro-
Ject and the project report 1s awaied

Cement Factory*

(a) No such negotiations have taken
place

(b) and (c)

I may add, Sir, that as far as the
cement factory 1s concerned, though
no such negotiation has taken place
with the Government of India it 1s

Do not arise

19 DECEMBER 1958

Oral Answers 6266

understood that the parties are nego-
tiating

oft vgvg fag % ag AT FUEAr
g 5 e fagar =nfoac & o fe g
wRde fafaiz w4 §, sq w9 7 W
AT FT g ygEar I A & fag
g foar § 7

sit wpark g ot @ A
fear € A gfe ad g § wafog
g a1E F w0y A W

Shri Dasappa° It 1s stated that
while the Government of India ‘teelf
1s not carrying on any negotiation, so
far as the alumunium factory ;v con-
cerned, with Messrs Kaiser Engineer-
ing Overseas Corporation private
parties ike Messrs Birla Gwalior
(Private) Ltd, are carrying on nego-
tiations Likewise, with regard to
cement the hon Minister said that
though the Government 1s not carry-
ing on any negotiations private parties
are negotiating Is 1t not a fact that
a private firm sponsored by Saranga-
pani Mudaliar has already secured
collaboration for its establishing a
cement factory?

Shr1 Manubhai Shah. It i1s true, Sir,
that negotiations between private
parties and Messrs Kaisers arc taking
place but officially and formally we
have not yet been approached for the
sanction of the same Besides, the
sanction of a new capacity now 1s a
mattcr which requires to be very care-
fully looked mto If we find that
there 1s surplus of cement, 1t 1s diffi-
cult to forecast what will be the Gov-
ernment’s attitude when the applica-
tion 1s finally received

Shn Dasappa May I know whether
this firm from Mysore has not already
approached the Ministry for the pur-
pose of the necessary lcence, and, 1s
it not a fact that only two years ago
Government imported cement and
very soon with the production of steel
and so on and the vast road-making
programme cement would be in short-

supply?
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Shri Manubhal Shah: Sir, the ques-
tion that has been asked 1s whetha:
the Government have negotiated any-
thing with Messrs Kaisers regarding
this particular cement factory Two
parties are negotiating and we know
about it, but no formal concurrence
regarding the agreement as far as the
two parties are concerned has been
yet received by us And, Sir, no agree-
ment 1n this country 1s permissible
between any two parties where one is
a foreign party without the prope:
scrutiny of the Ministry concerned and
taking approval thereto

Shri Narasimhan: May I know whe-
ther in the case of the bauxite project,
1t 1s apart fiom the project contemplat-
ed m Salem District of Madras State”?

Shri Manubhai Shah It 1s apart
from the Salem project, which also 1s
being negotiated by a private party

Shri Basappa- May I know whether
the Government of Mjysore has ap-
proached this Government regarding
the establishment of a cement factory
mn my constituency, Chikkanayakan
Halli Talug 1n Tumkur District?

Shri Manubhai Shah* Several Gov-
ernments have approached us They
have been writing to us Even the
other dav the Chief Minister of Mysore
was pressing for 1t

Shm Subbiah Ambalam. May 1 hnow
whether the aluminium factory likely
to be set up in the Madras State 1s
also included 1n the negotiations?

Shri Manubha: Shah That 1s exact-
ly what I was trying to draw the
attention of the House to, that these
negotiations are carried out between
one party and another and only when
they come to the stage of finalication
that they approach the Government
for confirmation, modification o1 other-
wise Unless the agreement 1s ap-
proved and accepted by the Govern-
ment, 1t does not come into operation

it W o o AT AR 3 W@
forrcor @T @2 9T @ § IEH FA
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fafidy AT g WR T F qWQ~
foraw #T FXAFAT TqifyT FF TR
g, ¥ aFm W g v w wrwA
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T € o1 @ & R T a% IR AT
g gy ?

st wpel g ¢ ¥ wORIC
faqAY AFMET gY 4%, 9T aRa qEEAr
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Eaiadll aRIRGH T AW WL Qo
AR T ¥ ¥ F7 0TI T W
IR fafgdy & arw, W A § 9w
T80 farad 2 <@ @ WAy a-
arfear ax @ ?

Shri S M Banerjee: May I know
what will be the exact capacity of this
aluminium plant, the number of men
hkely to be employed and whether
this 1s lhikelv to be completed within
the Second Five Year Plan?

§hr1 Manubhai Shah' These are all
<1111 under consideration  There 1s a
capacity of 20000 tons of aluminium
as far as Rihand 1s concerned and
10 000 tons capacity as far as Salem 1s
concerned Both the projects are like-
ly to be completed, 1f everything goes
in a systematic manner and the
schemes get approved by the Govern-
ment the plants may start functioning
within three to four years The
Rihand factory may cmploy, as far as
the whole project 1s concerncd about
8000 to 10000 people and the Salem
project will employ about 4,000 to
5,000 people

sff g0 oo mewa  FAT F A4
g ¥ ag s a%ar g v gfm
qaadfT QAT § T +* WL R

g ded mfia 3@ w
e g ?
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weqw wvew @ @i ¥ s
wowTaes ¢ 7

Shr{ Tangamani. In the statement
and also 1n the reply given by the hon
Minister we find that about this alu-
minium factory at Rihand negotiations
between M/s Kaiser Engineers of
U S.A have been completed and work
will be started May I know whether
such negotiations have started or con-
eluded for the alumumum plant which
18 to be set up at Mettur?

Shri Manubhai Shah: They have
started, not concluded

Pandit J P. Jyotishi. Is 1t not a fact
Yhat there was a proposal o have an
alumimum factory between Katm
and Birsinghpur of Madhya Pradesh,
if so, may I know what has happened
to that proposal?

Shri Manubhai Shah There was no
formal proposal, though the MP Gov-
ernment has been pressing us that
there should be a factory there As
the resources permit and as the needs
of the country expand, all these
matiters will be looked into

Shrmt Joachum Alva: Before tre
Government sanctions the Birla pro-
posal, may I know whether the Minis-
ter of Industries 15 aware of a pio-
posal made by the Mysore Govern-
ment—by Shii Nyalingappa—that a
group of German businessmen would
set up an alummum factory mn
Bclgaum, build 1t up and ietire after
seven years but i1t was rejected just
because businessmen were associated
with 1t?

Shri Manubhai Shah* No such really
concrete proposal came to us But I
may say, Sir, that every State Gov-
ernment nowadays 1s very much in-
terested in the establishment of heavy
industiies and 1s at one time or the
other approaching Government with
different proposals which are all look-
ed into from the point of ments of
each case

Shri Joachim Alva: I want an
answer to this question
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My, Speaker; Order, order Let vs
go to the next question

* AT T & QR AR
> ATy & wfafafa

+
st W om
*"“'{aﬁmm:

w1 gew s werew qfr ag
T N g ¥ fw

(%) = 78 w= & Tgfe A 3
YT AT AT AART ATAT AT A, AW
3T G WA GHTATOA F TG
sfafafyy <t ¥ ™ K,

(=) afz &, v w0 3w A &
fodl 97 4 AT, 3 wfafafia,
IAET AT q IAT FAAT AT FT
fad T TAT-9E 97 T@T AT, WR

() T AT W 9@
farq weR 97 fFay mar v ?

gam sk serw aAt (Yo
¥we) (7)o

(@) wr fracw 5w a9 A A7
9z @1 a1 T § 1 (el afefwee v,
s dwn t0]

(w) 7 @ | ag wifgw W
srdY & f& saver & swar seEr B
giifafra fasr o4 o <l amar
gy Mt afe g1 @ arar & fad
g A T ot {5 gafya oF IUA
# gF 919 @9 R 3@ 1 o
daT g1 | §59 7ATE WEE T "B
FT Ta°q 7R 2 @Y 9t | 39H faw
¥ T &1 § wfse frar o o @
ad % 3 Ao 9 )
shri Achar: The answer may be
read m English also

pr. B. V Keskar: (a) Yes, Sir

(b) A statement 1s laid on the Table
of the House ([See Appendix IV, an-
nexure No 120]
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(¢) In such selections efforts are
made to get as representative a group
as possible including language news-
papers. In this case an important
condition was the willingness of the
papers concerned to bear the expendi-
ture in Japan, Government only
arranging for the air transport Papers
who were willing could only be in-
«luded,

st e w . 3¢ A fraTer o
QT qT TAT TAT § g FTAT feAwer
aew qear &, g4 gfeewor ¥ f5 A
R gfar A% ¢ o ¥ oF O 9
ge vra gfeegr 3 whafafe 3, asy
afery | Q) fasgg sdN o ¥ wfa-
fafy &, Wik wrs safer @ § oY qeqqar
qqN o0 ® wfafafy § Ifew oo arg
WTET W & a1 F S faq ag
g1
Mr. Speaker: The hon Member 1s

arguing about i1t. This 1s Questinn
Hour

st TR 8 g7 g qgar
arg 2 fe amdtg 5 & T 3 fa
WIEATT WarA & 941 F1 A onrT v
IMAT &, AT AR Ao A A AN F
wfafafy a0 &9 w7

Dr. Keskar: Regarding this parti-
cular tour, may I point out that a
decision could be taken, about taking
press representatives, only three days
before the tour started As the hon
Members know, only we came to
know within three days in advance
that we could include a party of press-
men m the President’s tour of Japan
In three days 1t was not possible to
contact all newspapers and decide, so
the accredited correspondents in Delhi
were asked to ask their papers whe-
ther they would be willing to send
them Preference was given to cor-
respondents who represented a num-
ber of papers so that they could give
adequate publicity to the tour.

Shri Hem Barua: The hon Minister
has said just now that it was only
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within the course of three days that
the representatives had to be selected.
May I know what are the reasons for
the delay m this selection of the re-~
presentatives and why selection had
to be made within such a short
period of time?

Dr. Keskar: This 1s not something
which I can elaborate here But, as
the hon Members know, even from
the newspapers, the President's going
on a special chartered plane from here
was decided very, very late.

Shri Hem Barua: Is it a fact that the
Government took time to make up
their mind, to decide, whether 1t
should be a chartered plane or an
ordinary plane by which the Presi-
dent was to be sent.

st WO TR WT TIAGE F WA
# g ara wrh) § 5 @ aw * faak
Y 9x sraRETaET & T WS AF F,
#4 fagd fedr uF g7 wrEr gard
T WIT AT AT 47 A WG qEI-
afgn srggfa ot % A9 o7 @ WM,
A uF & w1 & 7% wfafaly gre
fod o § A gt o @ wfafafy -
&t H1¢ s A4 fear sy 7

Dr. Keskar: 1 am not prepared i«
agrec to the assumption of the hor.
Member  Care 1s taken to see that
representatives of as many papers as
possible are taken, and more especial-
ly we 'y to take care that represen-
tatives of language papers are given
representation But, at the same time,
when 1t becomes a question of bear-
ing partially the expenditure for a
particular tour, we find it very diffi-
cult to get language papers to agree.
When 1t 1s a completely free tour, then
everybody 1s ready to go, in which
case, of course, we will have to make
a selection.

Shrimati Renu Chakravarity: In
view of the fact that the expenditure
has to be borne partially by the news-
paper itself, is it not fair that ade-
quate time has to be given when we
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desire to send representatives of small
language papers? We would like to
know why it was not thought out
‘early enough to allow a good distri-
bution right throughout for the small
yapers.

Mr. Speaker: The answer was given

Dr. Keskar: Whether 1t 1s @ small
Ppaper or a big paper, 1t 1s a relative
term.  Supposing, if we send a dele-
gation of five to ten people and there
are hundreds of papers, we have to
make a selection and take as large a
group of papers as possible There 1s
no other way

Several Hon. Members rose—

Mr, Speaker: I am proceeding to
the next question

Second Five Year Plan

*1192. Shri Morarka: Will the Mims
ter of Planning be pleased to state

(a) whcther the list of projects to
be included m the two parts of the
Plan (Paris A & B) has been settled,

(b) 12 so, whether a copy of the
same would be laid on the Table and

(¢) the principles followed 1n settl-
ing the list?

The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L, N. Mishra):
(a) to (¢) The principal projects
affected by the recent decisions of
the National Development Council will
be indicated in a document which 1s
at present under preparation

Shri Morarka: The hon Minister of
Plannung said at the beginning of this
session that he would place this docu-
ment on the Table of the House
before this session ends May I know
what has happened to that document?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): We
have had several documents presented
to the House. This will now include
cerdain details, and they could have
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been provided omly after a firm deci-
sion was taken about the size of the
Plan It has now been done and there-
fore it will be possible to give this
information m a further document

Shri Morarka: May 1 know whether
any scheme which was ordinarily not
included i1n the Plan has since been
included in the Plan and, if so, what
1s the amount allocated for such
schemes?

Shri Nanda: That information will
also be given 1n the document There
are a few such schemes

Shri C. R. Pattabhi Raman: Is the
Government going to be guided by any
principle of priorities m regard to the
inclusion or exclusion of projects”

Shri Nanda: Certainly, that 1s the
essence of planning

Shri Tyagi: May I know where this
power of discretion and final sanction
resides? Does 1t reside 1n the National
Development Council or in the Pre-
sident’s Council of Miunisters®

Shri Nanda: Ultimately the Cabinet
decides all these things

Shri Rami Reddy: In view of the
fact that topmost priority 1s now given
to agricultural production, may I
know whether the fertilizer factories
are gomng to be included in Part A
of the Plan?

Shr1 Nanda: What 1s the question®

Mr. Speaker: The question 1s, is
there a proposal to include the ferti-
hizer factories 1n the Plan The hon
Member wants to reinforce his point
by saying that emphasis 1s now being
laid on agriculture, and so, he asks
whether there 1s a proposal to include
fertihzer factories in Part A of the
Plan

The Minister of Industry (Shri
Manubhai Shah): As far as the fert:-
hzer projects are concerned, we have
laid before the House ull the details
of the projects The projects in Rour
kela, Neiveli and also the expansion
project m Sindri are already being
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undertaken. A fertilizer project in
Bombay is also being set up, and we
hope to reach a capacity of 3-8 lakh
tons of nitrogen or 19 million tons
of amomum sulphate by the end of
1961

Shri Hem Barua: How far 15 the
widespread criticism that Part B of
the Plan 1s allowed to fade away
quietly at the meeting of the National
Development Council, correct, and
may I know whether the Government
will give us an 1dea of the exact posi-
tion 1n which Part B of the Plan now
stands?

Shri L. N. Mishra: At the last meet-
mg of the National Development
Council, 1t was indicated that it was
not very easy or convement ¢ ind out
the resources for Part A itself There-
fore, the question of Part B can hard-
ly be considered at this stage

Shri N. R. Munisamy: As and when
s particular project has to be exclud-
ed from Part A or Part B, 1s a paper
placed on the Table of the House
giving reasons therefor?®

Shri Nanda: The entire information
will be available in the document to
which reference has been made here

Release of Mrs. Sudha Joshi

+
{ Shrimatl Mafida Ahmed:
| Shr1 D C. Sharma:
| Shnn Agadi:
*1193 < Shri Sarju Pandey:
| Shri R. C Vyas:
| Shri Rameshwar Tantia:
| Shri Assar.

Will the Prime Minister be pleased
to state the outcome of the Mission
of the Charge d’ Affaires of the Em-
bassy of the United Arab Republic in
India to Goa 1n getting release of
Mrs Sudha Joshi1?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
At the request of the Government of
India, Shr1 Salah El-Abd, Counsellor,
UAR Embassy, had gone to Goa
towards the end of October, 1958.
His report has been received and is
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bemg studied. During his visit, Shri
Abd discussed a number of questions.
affecing Indian interests with the
Acting Governor-General of Goa,
particularly the question of the
release of Shrimati Sudha Josh1 We
can only hope that the efforts made
by Shr1 Salah El-Abd will be effec-
tive

Shri Tridib Kumar Chaudhuri: May
I know whether 1t has come to the
notice of the Government or whether
the Government have received any
report to the effect that the windows
In the walls of the cell where Mrs
Sudha Joshi has been kept have been
sealed off and the cell 1s now practi-~
cally a dark cell without a door or
ventilation?

Shrimati Lakshmi Menon It 1s not
correct

Shri Tridilb Kumar Chaudhuri:
What 1s the exact position?

Shrimati Lakshmi Menon: The room
Is very well vent:lated, there 1s sun-
shine, etc

Shri Vajpayee: Is it not a fact that
our prisoners in Goa including Mrs
Sudha Josh: are not being well treat-
ed by the Portuguese authorities and
if so, may I know whether Govern-
ment have taken anv steps to draw
the attention of the USA and UK to
this matter” If they have done so,
may I know what 1s the result?

Shrimati Lakshmi Menon: The
general statement of the hon Member
1S not correct

Shrimati Renu Chakravartty: The
hon Deputy Minister stated that the
report submitted by the Charge
d’ Affaires also related to the release
of Mrs Sudha Josh1i May I know
whether he has suggested any further
steps which the Government of India
might take 10 expedite this?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): He has suggested no step
for us to take i this particular
matter He has reported about the
conditions and some matters in regard
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to which diplomatic action 1s taken
normally.

Shri Panigrahi: May I know whe-
ther in this report, there 1s any possi-
bility that the Portuguese Govern-
ment is proposing to release Mrs.
‘Sudha Josh: as early as possible?

Shri Jawaharlal Nehru: There have
been reports for the last few weeks
about the possibiity of her release
That 18 why 1n thc answer to this
question, 1t 1s stated that we hope
that this might happen But I cannot
obviously say anything definite and
certain about 1t

Shri Joachim Alva: In view of the
fact that Mrs. Sudha Joshi has been
i Jjail for well nigh three years and
also that she has been a supporting
member of her family, may 1 know
whether Government have offered
any assistance to her famly?

Shri Jawaharlal Nehru: I do not
know whether the, Government have
done <o If Mrs Sudha Joshrs famly
requires help, Government will cer-
tainly give that help I do not think
anv request to that effect was made
May I mention that in her question,
the whole question has heen one of
nationality, that 1, a dispute, an argu-
ment, as to whether she 1s an Indian
national or not The papers about her
husband’s nationality, therefore, were
piovided by us sometime ago

Shrimati Renu Chakravartty: The
hon Prime Minister stated in reply
to my question that the UA R Charge
d Affaires has not made any sugges-
tion and so Government will do what
they would do in the normadl course
of events May I know what cxactly
15 the normal course which the Gov-
ernment intend to pursue?

Shri Jawaharlal Nehru: The ques-
tion was asked whether he has sug-
gested to our Government to take any
steps He has not suggested anything
of that kind That was the answer to
that As for normal steps, I said that
the normal steps that we take diplo-
matically and otherwise, we continue
to take.

19 DECEMBER 1938

Oral Answers 6278

Common Pool of Technical Personnel

¢1195. Shrl U. C. Pataaik: Will the
Munister of Planning be pleased to
state whether 1t i1s a fact that Gov-
ernment have formulated any inte-
grated scheme for creating a common
pool of technical personnel and com-
mon pool of plants and machinery
with the human and material re-
sources available under all Ministries?

The Parliamentary Secretary te
the Minister of Labour and Employ-

ment and Planning (Shrl L N.
Mishra): No Sir
Shri U C. Patnaik: May I know

why Government have not yet fina-
Iiced any plan for having a common
pool of technicians and engineers and
a common pool of plants and machi-
nery”

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
So far as the latter part of the ques-
tion 1s concerned, the first step 1s that
there should be an arrangement of
that kind within each Ministry, n
each section of the work The Irmn-
gation and Power Ministry, for
example, are having for <ome years
past an arrangement fo1 having a pool
for thc equipment and machinery in
various projects and also regarding
technical personncl Similarly, other
Ministres are also expected to make
that arrangement Of cource, speci-
aliked equipment cannot be ont over
from one Ministry to anothe:r But so
far as machinery for general purposes
15 concerned, certainly any surplus 1n
one place should be availab for use
elsewhere That sort of ariangement
can be had without having a formal

pool

Shri U C. Patnaik. Regarding valu-
able equ.pment in ordinance depots
which  ar¢  lying there without
accommodation and coverage for the
last 10 years, may I know whether
the planners have tried to acquaint
themselves with the engineciing and
scientific equipment that are there
with a view to utilise them for other
purposes?
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Shri Nanda: There are several
insinuations in that question lying un-
covered. .

Shri Ranga: There is no guestion
of insipuation.

Shri Nanda: I am not m a position
to say what 1s happening to machinery
in charge of the Defence Ministry If
a specific question 1s tabled, we shall
obtain the information from the
Defence Ministry.

Shri U C Patnaik: My question
relates to the things which are lying
there which have not been till now
categorised. I want to know what
steps have planners taken to see that
these things which are not required
there are used for national purposes
in other organisations

Shri Nanda: 1 shall take that info:-
mation I shall find out from the
Defence Miniwstry as to what the posi-
tion 1s and what we should do about
1t, if there 1s anything to be done

Shri Hem Barua: May I know whe-
ther 1t 1s a fact that the Government
propose to create a common pool of
the engmeeis tramned abroad and 1if
so, how far this proposal has been
given effect to?

Shri Nanda: Various steps have
been taken in that direction already

Shrimati Renu Chakravartty: 1
want to know whether the hon Plan-
ning Minister proposes at least to
have a register detailing the entire
technical peisonnel and the machinery
which 1s available, so that there 1s co-
ordination between the various
departments whenecver they want to
have further information about it°

Shri Nanda: The Council of Scient:i-
fic and Industrial Research 1s already
compiling such registers and effort 1s
being made to keep them up-to-date

Shri Jaipal Singh: The impression
I have got from the hon Muuster’s
reply 1s that Ministries are working
mn  watertight compartments and
hence there 1s no common pool. Is
my umpression corrert?
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Shri Nanda: I cannot now say that
complete co-ordination has been
achieved. 1 think further efforts
should be made to explore further
posaibilities in this direction.

Shri U. C. Patnalk: May I know if
Government have tried to take into
consideration the engineers, scientists
and other technicians in the defence
organisation for the purposes of a
common pool?

Shri Nanda: So far as the Defence
Ministry 18 concerned, when we
approached them in this connection,
their view was that this has to be a
self-contained arrangement as far as
possible

Shri Thirumala Rao: May I know
1f Ministers are being kept informed
by their subordinates about the im-
portant news items published in the
daily newspapers in regard to matters
which are quite germane to this
matter? The audit report published
yesterday has perhaps got some con-
nection with this question The hon
Minister says he is obliged to the hon
Member for the information that 1s
being given Has he not got sufficient
organisation at his disposal to keep
him informed about things happening
and published m new spapers?

Shri Nanda: What 1s the particular
thing 1n the mind of the hon Member,
I do not know

Mr. Speaker: He wantis to know 1f
mn each Ministry there 1s a section of
officers who watch what 1s happening
and the things published 1n the
reports of the Public Accounts Com-
mittee, Estimates Committee, etc In-
formation 1s given to the Ministers by
the Members of the committee here
The hon Minister says he 1s obliged
to the hon Member for the informa-
tion

Shri Nanda: Every Ministry has
such arrangements It tries to keep in
touch with the developments. But T
do not think there can be absolute
perfection m human action.



. Shri U. €. Patnatk: My question
related to the Defence Ministry, I
wanted to know whether the Defence
Ministry is amenable to come into the
common pool and to contribute to it?

* Shrt Nanda: To the utmost extent
possible, this should be done and it is
being done. It may not have been
achieved fully.

Indian Institute of Technology

*1196. Shri Tangamani: Will the
Minister of Works, Housing and
Supply be pleased to state: (a) whe-
ther it is a fact that the maintenance
of Indian Institute of Technology is
being transferred from the Central
Public Works Department;

{b) if so, to which Depariment and
the reasons therefor;

(c) what is the total number of
workcharged staff according to each
category of post affected by such
transfer; and

(d) what steps are being taken to
absorb them in some other Depart-
ments?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir. The transfer
will take place on 1-4-1959,

(b) The maintenance was being
done by the C.P.W.D. on behalf of
the Indian Institute of Technology
which has become an autonomous
body with effect from 1-4-57 under the
Indian  Institute of Technology
(Kharagpur) Act, 1956. The Institute
is, therefore, free to manage its own
works,

(c) The total number of work-
charged staff affected is 164 as shown
in the statement, a copy of which is
placed on the table of the House.
[See Appendix IV, annexure No. 121].

(d) Efforts are being made to trans-
fer them to the control of the Insti-
tute along with the works. Such of
them as are not transferred to the
Institute will be considered for
absorption in the CPW.D. The
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question of taking steps to absorb-
them in some other depratments does.
not at present, arise.

Shri Tangamani: Out of 164 given
in the list, 63 are skilled workers
like clectricians, wiremen and others.
May I know whether after their
transfer to the Indian Institute of
Technology in April 1959 the terms
and conditions of service which they
are now enjoying under the C.P.W.D.
will be continued?

Shri Anil K. Chanda: Yes sir. Our-
Chief Enginecr is having discussions
with the Institute. It is our wish that
the Work Charged Establishment staff
may be offered the same {erms and
conditions of service which they are
enjoying today. But it is not our
intention to take anybody as the Insti..
tute staff against his own will.

Shri Tangamani: May I know whe--
ther the years of service that they
have put in under the C.P.W.D. also
will be taken into consideration in
the transferred department for the
purpose of retirement and other bene-
fits?

Shri Anil K. Chanda: They are
work charged people and their terms
are quite different. But, as I said, the:
final shape has not yet taken with
regard to the transfer of these people-
to the Institute. The Chief Engineer-
is having detailed discussions with
the Institute,

Shrimati Renu Chakravarity: As
the hon. Minister is aware many of
those who are working in the Indian
Institute of Technology have their
liens in other Government depart-
ments. But after this body has
become autonomous under an Act of
this Parliament, they are neither
allowed to go back to their own Gov-
ernment departments nor are they
allowed to enjoy the conditions of
service which they were enjoying in
their own departments. May I know
whether that is going to apply to these
people also?

The Minister of Works, Housing and:
Supply (Shril K. C. Reddy): I am not.
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mn a position to say exactly what s
the position of those who have gone
to the Institute from other depart-
ments So far as the CPWD work-
charged staff are concerned, my col-
league has made it clear that it 1s
only with the concurrence and willing
consent of the people concerned that
the transfer 1s going to take place If
they do nmot want to go there or if
they are not agreeable to the terms
that have been suggested, it 1s open
to them to stay away

Shri Tangamani: These work-
charged staff of the CPWD were
told the other day that the provisions
of the Employees’ State Insurance Act
could not be applied to them as they
are getting some alternative facilities
May I know the nature of the faci-
lities enjoyed by them and also whe-
ther they will be extended to them
after their transfer?

Shri K C. Reddy: That 1s a different
question, if I may say so Even with
regard to that matter, it will be only
after negotiation and after mutual
agreement that any transfer will take
place

Consultations for Third Five Year
Plan

*1197. Pandit D N Tiwary Wil
the Minister of Planning be pleased
to state

(a) whether consultations at thana
and district unmit levels have been
made for preparation of the Third
Five Year Plan, and

(b) 1f not the alternative method
evolved for finding out the needs of
local areas”

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L N Mishra):
(a) »nd (b) The lines on which local
plans should bc prepared in connec-
tion with the Third Five Year Plan
are under consideration

Pandit D. N. Tiwary: May I know
whether Government propose to take
the advice of the block development
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and district advisory committees im
this matter?

Shri L. N. Mishra: The whole thing
18 under consideration Certainly the
idea 1s to consult the village pancha-
yats block development advisory com-
mittees and so on

Pandit D. N, Tiwary: May I know
whether the Government is aware
that the hon Prime Minister declar-
ed on the floor of this House that on
the Third Five Year Plan consultations
will take place at the wvillage and
thana level?

Shri L N Mishra: Yes, it 1s true
that we want to consult the village
panchayats and district development
advisory committees and so on

st fnffer fay : a7 1A Ao
1 74, ] ¥ Gea7 7 g8 favm
frar & fa faw wrar &1 frar T
fomr somr arfs 3\ wAAT A7 WY
AR qAT ¢ 2 7

st o qro fAy M Tz W

a

aga g1 yrfras saen 7 & gafm
ge; fY 3gaT aga wfew & afes sy
R ¥ g7 ug eI Ay s e
foq g ar g 77 7 FT7 BT ST HAA
3 vy g MT g afgamr g ?

Shr 8§ M Banerjee. The hon Prime
Minister said that before tho draft
of the Thnd Five Year Plan 1< finalis-
ed the representatives of various poli-
tical parties will be consulted May
I know whethcr any such meeting 1s
going to be convened in the near fut-
ure to discuss the draft?

The Minsster of Labour and Employ-
ment and Planning (Shri Nanda):
Yes There will be consultation by
various means, Including the one
which the Prime Minister indicated
here 1in this House

Shri Dasappa: May I know whether
the various State Governments have
been intimated about this question of
consulting the people at the distnict
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and thana level” Have they been
asked to submut thewr recommenda-
tions?

Shrl L. N. Mishra: So far as the
States have not been consulted

Shrl Dasappa: Have they been inti-
mated?

Shri L. N. Mishra: They have not
been asked also

Pandit D. N Tiwary: In the Second
Plan there were two categories—
category A and category B—hard core
and outside the hard core May I
know whether there will be any such
thing in the Third Plan?

Shri Nanda: There were no two
categories—categorics A and B—n
the Sccond Plan either This ques-
tion arose at a very late stage when
difficulties about resources were being
encountered Therefore, that ques-
tion need not arise, so far as the Third
Plan 1s concerned

Export of Cardamom and Ginger

+
o198 [ Shri Aurobindo G:hosal:
7\ Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether there 1s any problem
of exporting cardamom and ginger,

(b) 1f so, what are those problems;
and

(¢) whether those problems have
been considered by the Export Pro-
motion Council?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra).
(a) to (¢) A statement 1s laid on
the Table of the Housc ([See Appen-
dix IV, annexure No 122]

Shri Aurobindo Ghosal: May 1
know how much foreign exchange 1s
expected by exporting these things?

Shri Satish Chandra: There are two
commodities—cardamom and ginger
The export of ginger fetches about

301(Ai) LSD.—2
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Rs 1 crore per year and of cardamom
about Rs 2§ crores per year.

Shri Warjor: May I know how much
the price of ginger has gone down
within these two years” What steps
have the Government taken to give
relief to the agriculturists?

Shri Satish Chandra: It 1s true that
the price of ginger has gone down as
there 15 increasing competition The
price has gone down because there
are better quality gingers which are
being supplied by Jamaica and West
Africd

Shri Punnoose: It 1s stated there are
certain development schemes for
cardamom May I know the stage at
which the scheme 1s now?

Shri Satish Chandra: These develop-
ment schemes have been sponsored by
the Indian Council of Agricultural
Research Efforts are mamly concen-
trated on improving the quality of
cardamom, because an 1ncreasing
quantity 1s coming from Gwatemala
where the volatile content i1s greater
than that of the Indian cardamom.

Shri Tangamani From the state-
ment we find that a registered Ex-
porters Association for Cardamon 1s
bemng formed with headquarters at
Madras May I know when 1t will be
formed” May I also know whether
a stmilar organisation 1s going to be
set up for ginger also and, if so, what
wiil be the location of the office?

Shri Satish Chandra: The exporters
of both are being orgamised mto
registered associations There 15 no
proposal to form an export promotion
council for cardamom or ginger. It
15 considered that associations of
registered exporters will be sufficient
to meet the purpose

Shri Tangamani: The reply given 1s
contrary to what 1s stated in the state-
ment  Now he says that there 1s not
going to any export promotion coun-
cil so far as cardamom 1s concerned.
In the statement what 1s stated 1s that
there 15 gowng to be an export promo-
tion council for cardamom and other
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spices and that the matter is under
consideration 1 would like to know
whether what 1s given m the state-
ment 18 correct or what the hon
Minister has stated is correct

Shri Satish Chandra. We are dis
cussing the matter with the grower
of all sorts of spices hike pepper etc
We have already got an export pro-
motion council for pepper and cashew
Other things, like ginger and carda-
mom are also exported In the mean-
time a separate association of regis-
tered exporters 1s being orgamged

Shri Tangamanl rose—

Mr Speaker: I am not going to
allow Shn Achar

Shri Achar: May 1 know whether
the cardamom growers have requested
for a separate cardamom board? Gov-
ernment have replied that they are
considering the matter

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri)-
There 1s an export promotion council
for different spices Cardamom and
ginger—both are included in that
export promotion council If it s
considered necessary to have a sepa-
rate export promotion council, we
will consider that but at the present
moment the steps that are proposed
to be taken are more than enough and
the Spices Export Promotion Council
will certainly do whatever 1s possible
m order to step up the export of
cardamom and ginger

Shri Daljit Singh- May I know the
names of the countries to which
cardamom and ginger are exported,
whether the export of these commodi-
ties is on the increase or 1s on the
decrease this year in comparison with
the last year and what steps are being
taken for improving these exports?

Shri Satish Chandra: Cardamoms
are mamnly exported to the Persian
Gulf countries, I mean the better
quality of cardamoms Larger quant:-
ties are exported to Sweden, the
United Kingdom and the United
States for industrial purposes
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As far as the quantity is concerned,
m 1957 the export was 20,000 cwt
while this year 24,000 cwt have been
exported from January to September

Shri T. B Vittal Rao: Before you
take up the short notice questions, I
would request your permmssion for
answering question No 1228, which
relates to the Wage Board for three
industries and which has been given
notice of by not less than four to
five hon Members

Mr Speaker. It
reached

Shri T. B Vittal Rao: You can give
your permission as & special case

has not been

Mr Speaker. No The written
answer will be placed on the Table
We have no time It 1s the fag-end
of the Session

Short Notice Questions

Stoppage of Cash Doles to Displaced
Persons

Shri Bimal Ghose:
S.N Q. No. 7 { Shr: Tridib Kumar
| Chaudhuri:

Will the Mimmis‘er of Rehabilitation
and Mmority Affairs be pleased to
state

(a) whether his attention has been
drawn to the report published in
Amnit Bazar Patrika (Calcutta town
edition) of 15th December, 1958 of
a disagreement between the West
Bengal and Central Governments
about the stoppage of cash doles to
displaced families 1n camps,

(b) if so, what are the facts of the
case,

(c) whether the instruction reported
to have been issued by the Central
Government for stopping cash doles
would also apply to refugee women
mn camps,

(d) whether he is aware that ff
cash doles are stopped, many refugee
families would face starvation; and
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(e) it so, what measures Govern-
ment intend to take in the matter?

The Deputy Minister of Rehabili-
tation (Shri P. 8. Naskar): (a) Yes,
there 1s a report regarding the stop-
page of doles to certain 1neligible
persons 1n the camps and homes m
West Bengal published in the Amnita
Bazar Patrika, Calcutta, of 15th
December, 1958 There 1s, however,
no disagreement between the West
Bengal and the Central Government
with regard to the stoppage of doles
to meligible persons in Camps and
Homes

(b) to (e) During the past one
year, steps have been taken to screen
the inmates of camps and homes in
West Bengal As a result of the
screening, i1t has been found that a
number of persons are hiving in these
camps and homes who are inehgible
to receive doles There are people
who are fully employed and are get-
ting doles there are children whose
parents are alive but are being treated
as orphans and there are women
whose husbands are alive and earn-
ing and thev are being treated as un-
attached women The screening s
done bv a joint team of officers of
the Central and the State Govern-
ment The screening reports are *hen
exammed and action taken

Shri Tridib Kumar Chauthuric May
I know whether the Government has
considered the wviews of the State
Government on the report of the
Screen ng Commit‘ee and whether the
Screening Committee has submitted
its report?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The reply perhaps has not
been appreciated The screeming is
done bv a joint team of officers of the
Central Government and the State
Gaovernment Then the reports are
submitted to both the Governments
A procedure has been laid down and
on the basis of that procedure notices
are usued to the parties concerned,
whom we consider ineligible 1If the
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party affected wants to represent
against the decision of the State Gov-
ernment, 1t 1s agamn taken mnto consi-
deration

Shrimati Renu Chakravarity: May
1 have an answer to the question
which 15 already stated but no clear
answer has been given? I want ¢to
know whether the doles of women
and therr children who are eligible—
he savs about those who are not elig-
ble though I do not know what cate-
gories are mnehgible—and who are mn
permanent hability camps are being
stopped and whether the rule about
the closing down of camps of this
category by June will also apply in
their case

Shri Mehr Chand Khanna* We have
about 230000 displaced persons in
camps 1n West Bengal Of them about
180 000, which consti‘ute about 45,000
famihes, are mn camps and the re-
maining about 50000 are in homes
As regards the first category, ue,
those who are m camps, they will be
rehabilitated and are being offered
rehabilitation  assistance, whether
inside Bengal or in States outside
Bengal Woman 1is a part of the
farmly and 1t 1s the head of the
familv who 1s given rehabilitation
loan So the woman 1s automatically
rehabilitated

As regards women or unattached
children, who are in homes, the hon
Prime Minister himself made a state-
ment 1n this House, I believe, in which
1t was stated that those who are long-
term lhability and whom we have not
been able to rehabilitate wil) remain
with us But those who have been
found mneligible or those to whom we
have provided rehabilitation benefits
are no longer the responsibility of the
Government

Shrimati Renu Chakravartty:
Women and children are i1n homes as
well as m camps There are two
categories 1 would like to know
whetfier those women and children,
who are hving without any male



6291 Oral Answers

guardian in the camps, will also be
sent to Dandakaranya,

Shri Mehr Chand Khanna: There 1s
no question of a woman lhiving 1n a
camp without an adult member—
maybe a husband or an adult son If
the woman was unattached and she
had a minor son, she would be in the
home and not in the camp

Shrimati lla Palchoudhuri: The
refugees will feel very confident it
their doubt 1s dispelled on one pomnt
That 1s, whether the inmates of such
permanent lhiability camps that are
there will be moved to some sort of
a home and whether when the dole 1s
stopped will some arrangement be
made to take them to Dandakaranya
If the hon Minister could give some
indication about that, the refugees
will feel happy

Shri Mehr Chand Khanna: I have
just now explained that families n
camps will be rehabilitated There
are others who are 1n homes, e,
unattached women and children We
will trv and give them traiming We
are trying to provide the sons with
jobs We give them education A
number of them have been given
traming in transport organisations
So, in a family when the adult mem-
ber begins to earn, naturally he has
to take charge of his mo‘her Till
then 1t 1s a long term hability

Shri Tridlb Kumar Chaudhnrl: May
I know 1if the hon Minister 1s aware
of the existence of the Rupasree camp
which 1s mainly a camp for unattach-
ed women and what 1s gomng to
happen to that?

Shri Mehr Chand Khanna If the
hon Member 1s referring to the camp
which 18 near Ranaghat 1s meant
for unattached women and children, I
have already clarified my position

Shri Panigrahi
mentary, Sir

One more supple-

Mr. Speaker: No I have allowed a
number of questions Next question
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BEdA Course in Jamia Millia, Deli

SNQ No. 8 Shri Ram Shankar
Lal: Will the Minister of Education
be pleased to state:

(a) whether 1t 1s a fact that 77
students took admission in BE4d
Course m Jamia Milia Delhi under
the mmpression that the Milha has
got recognition for such a course as
advertised by 1it, and subsequently
that was found to be untrue, and

(b) what steps are being taken to
protect the carecer of these students?

The Minister of Education (Dr.
K, L Shrimall): (a) The statement
contained 1n the Prospectus of the
Jamia Milha Islamia regarding the
recognition of their BEd degree on
the basis of which admission of 74
students was made 1n 1958, 1s factual-
ly incorrect

(b) The Central Government have
recognised provisionally upto the 17th
September, 1959, the “Teachers Tram-
ing after Graduation” of the Jamia as
equivalent to BT of Indian Univers-
ties for purposes of employment to
posts under them The prospects of
employment of the present batch of
students, therefore, remamn un-
changed, even though BEd degree
cannot now be awarded to them
1 should like to explain how this mis-
take has occurred It is a very serious
mistake The Vice-Chancellor of the
Jamia Millia has expressed regret with
regard to this mistake made In
the prospectus they said that
the BEd degree of the Jama
Millia 1s recognised by the Govern-
ment of India as equivalent to BEd
or BT of other Indian Universities
This 1s not a correct statement It 1s
also true that the students who came
to this institution came with the im-
pression that they would get the B Ed
degree which has been recognised by
the Government of India What the
Government of India had recognised
was the Teachers Tramng after
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Graduation The Jamia should really
have mentioned this in the prospectus
winstead of making a statement which
they have made They started
aving Sanad-e-Muallam: They
translated Sanad-e-Muallams as
Bachelor of Education Instead of
Sanad-e-Muallams they started giving
BEd It was quite wrong My main
concern and Jamia's concern at
present 1s to help the students out of
these difficulties—the students who
have come to this institution under
this false impression Every effort
18 being made by the Jammia to see
that these students are not put to any
difficulties No assurance can be
given because they are negotiating
with the Aligarh University and also
with the Delhi University It 1s very
difficult to say how far the efforts
would succeed, as far as the BEd
degree 1s concerned As for employ-
ment they can still get ‘Teachers
Training after Graduation’ That 1s
recognised by the « Government of
India for purposes of employment
Their main complaint 1s that they are
not getting the degree for which the
Jamia has given an assurance

Shri Tyagl. Their employment
would not be affected

sft T giwe Ww : ¥ 9g atear
2 fr g Ju% o= HFL W ANE-
fait & + &, W @ ag aft & A
ewwT T Ry ?
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W2 W o 7« § 5 ug fer Y Fowrar-
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Shri Ranga: From the answer given
by the hon Minister, one gets the im-
pression that the only difficulty 1s for
the Government of India to recognuse
the Urdu degree as equivalent to the
BA degree The students came to
that Umiversity under the impression
that the Government recognmition was
there according to the prospectus
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What 1s there that stands in the way
of the Government from recognsing
their Urdu degree as equivalent to
the B A degree in order to help the
students

Dr. K L Shrimali: They cannot
confer the BXd degree after the
Notification under the University
Grants Commission Act has been
issued  After the notification, no
institution not deemed to be a Uni-
versity, can confer the BEd or the
degrees which are listed in the noti-
fication under the University Grants
Commission Act As far as the Urdu
degree 1> concerned, Sanad-e-
Mauallam: ‘Teachers Tramning after
Graduation’ the Jamia could still eon-
fer and for purposes of empioyment
that would be recognised by the Gov-
ernment of India But what the stu-
dents are asking for 1s BEd degree
for which assurance was given under
the prospectus That was a mistake
which was made by the Jamia

Dr Ram Subhag Singh: May I know
when the QGovernment came to know
about this prospectus Because, the
prospetus 1s there for the last 4 or §
years The hon Mmister said that
they weie trying to help the students
At the same time, he said, “I ogan’t
give any definite assurance” What
effort 15 he going to make to help the
students who are already 1n service
and who are studying there at pre-
sent” What i1s going to be the future
status of the institution?

Dr K L Shrimali. This 1s entirely
Jamia's responsibility As far as the
Government of India 1s concerned, 1
don’t think I can take responsibility
for a wrong statement which they
have made I have sa:d that the Vice-
Chancellor of the Jamia has expies-
ed his regret There are no male
fides It 1s a mistake because they
translated Sanad-e-Muallam: which
was wrong and which they should
not have done I have also said that
we are trying to do everything that 1s
possible to see that those who have
been &dmitted are not handicapped 1n
any way That 18 all I can say. The
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responsibility 1s that of the Jamia It
is not a Government institubion We
are giving assistance to the Jazqma 1
oan’t take responsibility for all theh
acts of omission and commission

Shri Tyagi; May I take 1t that those
who have jomned any public service
under the impression that they have
the B.A degree—their services would
not be disturbed after the wmusunder-
standing has been clarified”

Dr. K. L. Shrimali: All that 15 a
matter which will have to be looked
mto If the degree is not recogn.sed,
it 15 not recognised They had no
right to say in the prospectus that
B.Ed 1s recogmised by the Govern-
ment of India and 1t 1s equivalent to
BEd or BT of other Universities
It these people had been employed
under that impression 1t 1s a wrong
impression

Shri Tyagi: When those students
who had this degree were once ein-
ployed by the Government, it means
that despite the misunderstand.ng
the Government has 1n practice re-
cogrused this degree

Dr K L Shrimali: One thing 1
would like to make clear Before this
notification of the University Grants
Commussion was 1ssued, the institut-
ions could confer any degree they
hked, BEd or anything They were
not illegal Before the University
Grants Commission Act came 1rto
force and the notification was 1ssued,
there were various institutions which
had been conferring all kinds of de-
gree But, after this notification has
been 1ssued by the University Grants
Commussion, no institution not
deemed to be a Umversity can confer
the degrees They become 1llegal
They may have done 1t, in the past
They may have also been recognised
Hereafter 1t would not be possible to
confer the BEd degree for which they
had given assurance

Dr Ram Subhag Singh: May I know
whether any representative of the
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Education Ministry sits in the Uni-
versity Granis Commussion to justify
the aid which Minstry had already
given to that institution? Because,
a large amount of money was Jiven
to that institution, not last year, but
n the past also Was the prospectus
scrutinised for giving the grant to
any mnsutution? May I know on what
busis grants were given?

Mr Speaker: We are gowng from
one to another It does not arise out
of this.

Dr Ram Subhag Singh: The point
here 18 the prospectus It speci-
fically mentions that the BEd degree
of Jamia Milha 1s recognised by the
Government of India This 1s not
a new prospectus It 1s there for the
last so many years Every year that
institution gets grants from the Gov-
ernment of India Why are the
students made to suffer at present?
If the Education Ministry’s represen-
tative sits with tHe Umiversity Grants
Commussion, what was the difficulty
1n the way of that representative 1n
not convincing the University Grants
Commuission of the justification of the
case of the Ministry?

Dr K L Shrimali: I do not know
whether this arises out of the quest-
ion, but as far as grants are concein-
ed, 1t 1s very well known that Jamia
has been one of the pioneering 1n-
stitutions 1n the field of education, and
I think the grants they have been
getting are justified, and if there are
any grants which are not justified, we
will certainly stop those grants I
would not hike to see the public funds
being misused in any way, but ‘hs
question does not relate to it at all

As far as the Umversity Grants
Commussion 1s concerned, the Com-
mission appointed a wisiting com-
mittee The visiting committee made
a report, and on the basis of that re-
port—it 18 true that the representative
of the Ministry of Education 1s ilso
on the Commission—the University
Grants Commission decided, both with
regard to Gurukul and Jamia, not to
admijt them as universities
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Bhri Sadhan Gupta: May 1 know,
in view of this unfortunate situauon,
whether Government have made any
enquiries as to whether the standard
of Sanad-e-Muallam: is equivalent to
the usual B Ed. standard, and whe-
their after such enquiries they would
make any effort at least to save thosce
persons who have been employed by
Government under the mistaken
notion that they had the B. Ed.
degree?

Dr. K. L. Shrimali; When this
question came to the Government—I
think it was in 1950 or 1951, I cannot
give the exact date—the committee
had visited and they had looked into
the courses and standards, and it was
on their recommendations that
teacher’s training after graduation
was recognised.

Shrimati Renu Chakravartty This
House 1s interested......

The Minister of, Home Allairs
(Pandit G. B. Pant): So far as the
persons who took their degrees or so-
called degrees from Jamia Milha are
concerned, those who are already em-
ployed will certainly not suffer in any
way because of anything that may
have appeared in the prospectus now

Shrimati Renu Chakravartty: Since
this is one of the institutions which
has been a breeding ground of nat-
1onalism among the Muslim intelli-
gentsia, could we know what efforts
the Ministry is making to see that
this institution is brought up to the
level desired by the University
Grants Commission, and that this old
institution does not become demoted
as has been done?

Dr K L. Shrimali: Government is
interes‘ed 1n this institution and everv
effort will be made to raise the
standard of this institution.

The Prime Minister and@ Minister of
External Affairs (Shrl Jawaharial
Nehru): May I say we have had the
highest opinion of this institution in
the past, sni I hope we shall have
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in the future? We shall do every-
thing possible so that it may continue
to maintain its high standards.

Shri Ranga: The point is only this.
In addition to having our own opinion,
we should also help the University
Grants Commassion to recognise it
and bring it to the same standard as
the other umversities.

Mr. Speaker: Hon. Members will
kindly look into the Act.

WRITTEN ANSWERS TO QUES-
TIONS

Integral Heavy Maihine Building
Plant

*1183 Shri Ram Krishan: Wil the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 751 of the
ist September, 1858 and state at what
stage 1s the scheme of setting up of
an Integrated Heavy Machine Build-
ing Plant with the aid of the US.SR?

The Minister of Industry (Shri
Manubha: Shah): Further data re-
qu.red according to schedule for the
preparation of the detailed project
report are being collected and fur-
nished to Mess's Technoexport of
Moscow Steps have been taken for
the selection of the semior engineers,
some of whom are proposed to be sent
to the USS.R. for participation in
the work connected with the pre-
paration of the detailed project re-

port.

Bonus to Coal Mines Workers

Shri Bahadur Singh:
Shri Rameshwar Tantia:

Will the Minister of Labour and
Employment be pleascd to state:

'uss-.m{

(a) whether Government have fin-
alised any scheme for payment of
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weekly bonus to weekly paid workers
and monthly bonus to monthly paid
workers in the coal mines in order to
step up coal production;

(b) whether the implementatiop of
these schemes has been started; and

(¢) if so, the results achieved so
far?

The Deputy Minister of Labour
(Shri Abld Ali): (a) to (c). The
whole question of bonus to colliery
workers is being reviewed.

Indiansg in Burma

*1188. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that lands
belonging to Indian settlers in Central
Burma, in and around Kyauktaga and
Zeawaddy, have been nationalised by
the Burmese Government and  dis-
tributed to the cultivators;

(b) whether it is also a fact that
Indian settlers have been denied their
share of land as cultivators; and

(c) it so, what is their number and
what action Government are taking
to safeguard their interests?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Agricultural
lands in the Kyanktaga area have not
been nationalised so far. As for
Zeyawadi Grant area, some lands fall-
ing under the purview of the Burmese
Lands Nationalisation Act have been
resumed. Under the Act, all lands
held by non-agriculturists, as also
holdings of agriculturists exceeding
specified ceilings, are due for gradual
nationalisation, irrespective of whether
the holder is a national of the country
or an alien. There is, therefore, no
discrimination against Indians in this
respect. The resumed lands have
been distributed among agriculturists
eligible under the Act.

(b) No; people of Indian origin as
such have not been denied their share
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of land as cultivators. Those of them
who are actual or potential citzans
of Burma and whose holdings do not
exceed the prescribed ceilings have
retained their lands.

(¢) The number of Indian agricul-
turists who did not fulfil the con-
ditions of eligiblity for receiving re-
distributed lands is not known.

As there is no  discrimination
against Indians under the Burmese
Lands Nationalisation Act, it will not
be appropriate for the Government of
India to intervene in the matter.

Gurudwara Bawli Sahib, Lahore

*1194. Shri Ajit Singh Sarhadi: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that Guru-
dwara Bawli Sahib at Lahore has
been raised to the ground; and

(b) it so, whether any steps have
been taken to have it restored?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes Sir. The
Gurdawara is reported to have been
completely burnt and destroyved during
the disturbrances at the time of
partition.

(b) The shrine has been included
in the list of 200 important :hrines
in West Pakistan, the preservation
and maintenance of which, according
to the first meeting of the Indo-
Pakistan Joint Committee on Shrines
held at Karachi in January, 1958, has
been accepted by the Government of
Pakistan, as a special respon:ibility.
The matter will be pursued further
at the next meeting of the Joint Com-
mittee, for which an invitation las
already been extended to the Govern-
ment of Pakistan

The Indian High Commission at
Karachi has also been asked to move
the Government of Pakistan to take
immediate steps to cordon off the
area where the Gurdwara Bawli
Sahib was and to place an appropri-
ate inscription there.
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Manganese Ore

*1189 Shri Vidya Charan Shukla:
Will the Mimster of Commerce and
Industry be pleased to state:

(a) whether any representations
have been made to Government that
due to the present quota arrange-
ments, the sale and export of low
grade manganese ore is severely de-
clining; and

(b) if so, what action has been
taken in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra).
(a) Yes, Sir

(b) Quota restrictions are not known
to be having a hampering effect on
the export of low grades But State
Trading Corporation has offered to
put through transactions which non-
quota holders may be able to con-
clude State Trading Corporation do
not propose to leVy any charge for
the service

Airport at Daman

Shri Naushir Bharucha:
Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to state.

*1200.

(a) whether 1t 1s a fact that the
Portuguese Government is construct-
ing an international airport at Daman
capable of landing Jet awrcraft, and

(b) 1f so, Government’s
thereto®

reactions

The Parliamentary Secrefary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) and (b)
According to available information
one of the air-strips at Daman 1s
nearly 2,000 yards long This 1s ade-
quate for the use by Jet aircraft So
long as the airstrip 18 used only for
civilian planes and they do not violate
Indian air space, we have no ground
to object
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Allotment of Gardens in Delhi

(Shri A K, Gopalan:
*1201 | Shei Kunhan:

Will the Minister of Rehabilitation
and Miunority Affairs be pleased to
gtate:

(a) the number of gardens 1n
Delh: allotted to displaced  persons
aganst their claums,

(b) whether Government have re-
celived any complaint regarding allot-
ment of these gardens, and

(c) 1t so, the action taken thereon”

The Minisier of Rehabilitation and
Minority Affairs (Shri Mehr
Chand Khanna): (a) Gardens in Delm
were not allotted to the displaced per-
sons against their claims

{b) No complaint regarding allot-
ment has been received in the recent
past If a particular case 1s brought
10 our notice, the matter will be looked
;mto

(c) Does not anse

Violation of Indian Border by
Portaguese

( Shri Vajpayee:
| Shrimati Ha Palchoudhuri:
! Shr' Sadhan Gupta:
| Shri Assar:
*1202.{ Shrimati Mafida Ahmed:
l Shri Raghanath Singh:
Shri H. N Mukerjee:
{ Shri Muhammed Elias:

Will the Prime Minister be pleased
to state*

(a) whether it 15 a fact that on the
4th November, 1958 some Portuguese
soldiers and civilians wiolated Indian
territory near Diu;

(b) the details of this incident; and

(c) the action taken

in respect
thereof?
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The Parliamentary Secretary (o the
Minister of External Affairs (Shri
Sadath Al Khan): (a) to (¢). On
the night of 8rd November, 1958 s me
fishermen from Diu area construc.ed
pillars on the Indian shore Thev
tied a rope to the pillars, one end of
which passed over a pulley attached
to a big ves-el lymng off th~ Diun
shore. Apparently, the rope was
stretched with the support of pillars
to launch fishing boats into the sea.
On 4 November. 1958 when the Ind an
police were removing these pillars,
ilegally erected on Indian teintory,
two boats with armed Portuguese offi-
cials came near the site and demanded
arrogantly not only the pillars and
the rope but also the dinghy belcng-
ng to the Indian police. The Porwu-
guese party was armed with bren-
guns, rifles and revolvers Upon
approach of the reinforcement of
Indian police, the Portuguese wi'h-
drew. A strong protest has been
lodged with the Portuguese authorit-
ies.

Incentive to Small Inventions

#1208 Shri N. R Munisamy: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether 1t is a fact that incentive
or fillip 15 proposed to be given for
small 1nventions;

(b) 1If so, through what agency,

(c) whether such agencies are to
be set up in each State; and

(d) what is the estimated am unt
set apart to finance awards 1o the
inventors through the existing labor-
atories and institutions?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, S

(b) and (c). A Small Inventions
Development Board is being set up
m the Small Scale Industries Organis-
ation and 1t will function through the
agency of the Small Scale Industries
Organisation.

(d) The details are being worked
out.
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Rehabilitation of Displaced Persons
in Tripura

*1205. Shri Bangshi Thakur: Wil
the Minister of Rehabilitation and
Minority Affairs be pleased to sta.e:

(a) whether Government iniend to
complete the rehabiliiation of the dis
placed persons in Tripura by the end
of Second Plan period; and

(b) if so, the steps taken by Gov-
ernment in this regard?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehy Chand
Khanna): (a) and (b) It 16 the n-
tention to complete the rehabn:tation
work 1n Tripura by the end of 1958-
60 To this end Government 15 keep-
ing under constant review the ;e-
habilitation programme of the ad-
ministration.

Export of Iron ‘Ore through Paradip

*1206. Shri Panigrahi: Will  the
Minister of Commerce and Industry
be pleased to state

(a) whether the State Trad ng
Corporation of India (Private) Ltd
has begun exporting iron oies from
Paradip Port to Japanm;

(b) 1if so, what quantity of the ex-
port target of 50,000 tons of iron ore
for this year has been exported so
far; and

(c) whether the State Tradirg
Corporation 1s experiencing any diffi-
culty for exporting iron o.es from
Paradip Port to Japan?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A beginning has just been made.

(b) The first vessel 1s oresen ly
loading at Paradip Port and 15 ex-
pected to sail for Japan m a day or
two, with approximately 8,500 tons of
iron ore.

(¢) No, Sir.
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Import of Tobaeco from the U.S.A.

+1208. Shyt Koratkar: Will the
Minsster of Commerce and Indusiry
be pleased to refer to the reply given
to S.arred Question No 432 on ihe
22nd August, 1958 and state the
quantity of unmanufactured tobacco
which has since been purchased from
the USA and the vaiue thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Purchase authorisation for about
24 lakh pounds valued at $ 27 37 lakhs
were 1ssued Letters of credit to the
extent of 26 91 lakh dollars have so
far peen opcned The exact quantity
that has been purchased 1s not yet
available
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Rebate on Handloom Cloth

*1210. Shri Thanulingam Nadar:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the rebate due for the
handloom cloth has been given to the
Madras Government; and

(b) if not, the amount of arrears
still outstanding, and

(c) the period to which they re-
late?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandia):
(a) A sum of Rs 243,10,000 was
sanctioned to the Madras State Gov-
ernment for expenditure on rebate
from 1953-54¢ to 1957-58.

(b) The State Government have
incurred an expendituie of
Rs 2,63,00,496 on rebate during the
above period In addition, claims
amounting to Rs 37,19,518/24 are re-
ported to be pending with the S ate
Government, upto the end of 1957-
58

(c) 1953-5¢ to 1957-58

Abdulla Charkha

J Shri Ramakrishna Reddy:
sz \ Pandit D N. Tiwary:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that a
Charkha has been i1nvented by one
Abdulla Meetathy of Kutchan Nahar
Khan, Delhi;

(b) whether 1t 1s also a fact that
this Abdulla Charkha can spin 2all
types of cotton and can produce more
yarn than Ambar Charkha and that
1t costs one third of the cost of
Ambar Charkha: and

(c) 1f so, whether Government con-
template to perfect and subsidise
the manufacture of this Charkha on
a large scale?

The Minister of Industry  (Shri
Manubhai S8hah): (a) So far as Gow-
ernment 18 aware, Shr1 Abdulla has
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not yet produced a working model of
Charkha which 1s capable of spmnn-
ing.

(b) Does not arise.

(c) The question of subsidising the
manufacture of Charkha will depend
upon its suitability for distribution to
spinners and after its  productivity
has been ascertained by laboratory
and fleld tests

Rubber Board

¢1212. Shri Warlor:: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the names of the members
nominated by Government to the
newly reconstituted Rubber B ard
as representatives of Labour; and

(b) the Central Trade Union organ-
isations to which they belong?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) 1 Shm C E Bharathan
2 Shry B K Narwr
3 Shm K Karunakaran
4 Shrimati Rosamma Punnoose

(b) The first three persons belong
to the Indian National Trade Union
Congress and the fourth one to the
All India Trade Union Congress

Zona! Distribution of Tea Areas

*1213 Shri Nanjappa: Will the
Minister of Commerce and Industrv
be pleased to refer to the rep'y given
to Starred Question No 227 on the
25th November, 1958 and state

(a) whether there 1s any propo-al
to revise the zonal distribution of tea
areas for the purpose of excise duty,
and

(b) if so, when 1t 1s hikely to be
finalised?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.
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India Electric Works, Lid, Calcutia

Shrimati Renu Chakra-
*1214. vartty:
Shri Muhammed Elias:

Will the Minister of Commerce and
industry be pleased to state:

(a) whether the Government of
West Bengal have sent any report re-
garding mis-management by the India
Electric Works Ltd.,, Calcutta; and

(b) whether they propore to make
an enquiry mnto the affairs of this
company under the Industries (De-
velopment and Regulation) Act>

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) A technical team is going to ex-
amine the working of this factory m
the first instance.,

Drug Manufacture in India

Shri Goray:
Shri Jadhav:
L Shri Hem Barua:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how far the schemes for drug
manufacturing in India have advanc-
ed;

(b) whether the expert opinion in
the country—like the Indian Medical
Association—have been consulted be-
fore drawing up the scheme;

*1215.

(c) what steps have been taken to
assess the country’s requirements of
hormones and biologicals; and

(d) whether Government are aware
that X-Ray plates imported from cer-
tain countries do not stand storage”

The Minister of Industry (8hri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the
House [See Appendix IV, annexure
No. 123.)
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Drainage System in Delhi

*1216. Shri C. K. Nair: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the findings of the committee
of enquiry constituted by the Prime
Minister in the month of August, 1958
with regard to the inefficient working
of the drainage system of Delhi;

(b) the recommendations and steps
proposed to be taken by Goverr-
ment to improve the dramnage system;

(c) the authorities responsible for
the 1mprovement and upkecp of the
drains in the urban and the rural
areas of Delhi;

(d) steps already taken to improve
the Najafgarh Nallah which discharges
the storm water collected :n Najaf-
garh lake into the Jumna; and

(e) the target date fixed for the
completion of the project?

The Minister of Works, Housing
and Supply (Shri K C. Reddy): (a)
According to the First Report of the
Committee, laid on the Table of the
House on 18th August, 1958 the pre-
sent drainage system designed for a
1/4" run off naturally proved inade-
quate to cope with the unprecedented-
ly heavy rainfall of great inten-ity
on July 20-21, 1958

(b) The Committee has not yet
made 1its final recommendations

{c) The New Dellu Mun:icipal Com-
mittee and the Delln Municipal Cor-
poration are responsible for the up-
keep of the drains falling within their
respective jurisdiction. The Punjab
Irngation Department 1s responsible
for the drains in the irrigated rural
areas, namely, the Mangeshpur drain,
the Nangloi drain and the Bawana
Escape, upto their outfall The up-
keep of the Najafgarh drain is the
responsibility of the Delhi Adminis-
tration

(@) (i) The Najafgarh drain has
been regarded in a reach of about
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8 miles to remove a hump near Moti
Nagar.

(h) Schemes for further improve-
ment to the dramnage of the Naja{garh
Theel are being formulated

(e) The target date can be fixed
only after investigations are com-
pleted and final schemes prepared
and duly approved

Dhobj Ghats in New Delhi

#1217, Shrimati Sucheta Xripalani:
Will the Minister of Works, Housing
and Supply be pleased to state

(a) whether 1t 18 a fact that the
layout plan of New Delhy, as pre-
pared by the Britishers, had provided
Dhob: Ghats at the back of bungalows,

(b) whether Government are aware
that since then the population of
New Delhi has tremendous!y increa -
ed and the number of Dhobes has
also increased in the same proportion

(c) whether 1t 1s a fact that the
residential quarters for Dhobis
attached to each Dhobi Ghat have
become quite 1nsufficient to meet
their requirements;

(d) whether Government propose
to construct residential quarters 1n
New Delh: to accommodate these
Dhobis, and

(e) whether Government propose
to let the temporary residentia! huts
constructed by the Dholus besides
the ghats to continue to exist until
alternative arrangements are made”

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) Yes, Sir, at the back
of some of the bungalows only

(b) The population of Dhobies
must have increased, but 1t cannot be
said how the increase compares with
that of the general population

(c) As no quarters for Dhobies
have been comstructed by Govern-
ment in New Dell: so far. the quest-
ion of their becoming insufficient to
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meet the increased demand does not
arise.

(d) No, 8ir

(e) This is the concem of the
New Delhi Municipal Committee, who
are taking necessary action m the
matter Action for removal of the
huts, constructed upto May, 1956, has
been suspended for the present

Nepa Newsprint and Paper Milis Lid.

*1218 Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether any arranpgements
have been made to recover the loans
paid to the Nepa Newsprint and
Paper Mills Limited through the State
Government of Madhya Pradesh,

(b) whether there i1s any proposal
to participate m the share capital of
the Mills along with the State Gov-
ernment of Madhye Pradesh, and

(¢) if so, .n what manner?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c¢) In the
interest of the working of the Nepa
Newsprint and Paper Mills, 1t  has
been decided to convert major portion
of the loans given by the Government
of India and the Government of the
State of Madhva Pradesh inin equ ty
shares of the company The balance
wil] remain as interest bea'ing loan.

Manufacture of Drugs

Shr1 Nagl Reddy:
*1219 { Shrimati Parvathi
Krishnan:

Wil the Minister of Commerce and
Industry be pleased to state

(a) whether 1t is a fact that the
Tatas have entered into an agree-
ment with a foreign company, Merck
Sharp Dohma to produce some drugs
m our country;

(b) 1if so, what is the percentage of
Indian and foreign capital propnsed
to be invested in that industry; and
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(¢) what are the terms regarding
technical know-how?

The Minister of Industry (Shri
Manubbal Shah): (a) Yes, Sir,

(b) The new company will have 40

per cent. Indian capital participation.

(¢) The company will receive full
technical collaboration, ‘know-how’
and assistance from the foreign com-
pany without being charged any
royalty or technical fee. Engineering
and other expenses incurred by the
foreign company will, however, be
payable and will be allotted Rs, 74
lakhs worth of shares on this account

Recognition of Sudanese Government

*1220. Shri P. C. Borroah: Will the
Prime Minister be pleased to state:

(a) whether any formal request has
been made to Government by the new
Sudanese Government for its recogni-
tion; and

(b) if so, the reaction of the Govern-
ment of India?

The Parliamentary Secretary to the
Minister of External Affalrs (Shri
Sadath All Khan): (a) and (b). A
request was received from the new
Government of the Republic of Sudan
for formal recognition and the Gov-
ernment of India immediately accord-
ed it.
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Newsprint and Sulphite Cellulose Mills
at Mirthal (Punjad)

¢1223 Shri Hem Raj: Will the Minis-
ter of Commer~ce and Industry be
pleased to refer to the reply given
to Starred Question No 413 on the
1st December, 1958 and state*

(a) whether Government have con-
sidered the feas bility of setting up
a Newsprint Mill and Sulphite Cellu-
lose Mill at Mirthal in Punjab, and

(b) whether these mills will be set
up in the public sector or private
sector?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
matter 1s still under examination It
18 also not certain whether 1t will be
in public sector or private sector

Tea Industry

*1224. 8hri Achar: Will the Minis-
ter of Commerce and Industry be
pleased to state

(a) whether 1t 1s a fact that foreign
tea companies are remitting large
amounts of money out of the country,

(b) if so, the amounts so remitted
for the last six years (year-wise), and

(c) the reasons for the said remut-
tances?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c) Up-to-date information 1s
being collected and will be laid on
the Table of the House

Special reasons, 1f any, will be
mentioned after analysing the figures

Second Five Year Plan, Bombay

*1225. Shri Sonavane: Will the
Minister of Planning be pleased to
state*

(a) Whether the Government of
Bombay have approached the Central
Government for further allocations for
fulfilment of plan targets for agricul-
tural production m the Second Five
Year Plan as they have almost entirely
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exhausted the provision for agricul-
tural production for Second Five Year
Plan in the first three years;

(b) Whether the proposal has been
considered, and

(c¢) 1if so, with what results?

The Parllamentary Secretary to
the Minister of Labour and Employ-
ment and Planning (Shrl L. N.
Mishra): (a) to (c) The question has
been considered by the Ministry of
Food and Agriculture in consultation
with the Planning Commission Ade-
quate provisions for the agricultural
programme have been made in the
plan for 1959-60 which has recently
been agreed with the Government of
Bombay The provision for agricul-
tural production m 1959-60 1s Rs 975
crores and the total provision for
agriculture and allied heads of deve-
lopment 1s Rs 173 crores

Trade with Iraq

{ Shri Daljit Singh:
Shri P C. Borooah
Shri Ram Krishan:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that Iraq
has agreed to purchase new lines of
manufactured goods from India,

*1226,

(b) whether an agreement has also
been reached on the quantum of dates
which India will import from Iraq,
and

(e) 1if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c) A copy of the joint com-
munique 1ssued at the conclusion of
the visit of the Iraqu Trade Delega-
tion to India has been placed on the
Table of the House As a result of
these discussions the trade m tradi-
tional items, particularly m Iraq:
dates and Indian tea 1s likely to
expand beyond the present Ilevel
There 15 also a possibility of extend-
ing this trade to a large number of
new products
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Trban Community Projects in India

*1227. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state’

(a) whether Government have for-
mulated any scheme with regard to
the setting up of the Urban Commu-
ity Projects in India; and

{b) 1f so, the nature of the scheme?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) and (b) There 1s no single scheme
for urban areas on the lines of com-
munity projects in rural areas Vari-
©ous wban programmes such as provi-
sion of water supply and sanitation,
extension of health and education
facihties, slum clearance and slum
amprovement, provision of housing for
industrial workers and low income
groups and expansion of employment
opportunities, arc being undertaken
under the Second, Five Year Plan in
a laige numbe:r of ciiecs and towns
by State Govts and the local muni-
£1pal bodus concerned In all of
thum, the need for coordinated plan-
nmg and execution and for securing
the fullest participation by the com-
munity 1s being stiessed

Wage Boards

[ Shri Ram Krishan:

| Shrs S. M. Banerjee:
*1228, { Shri Tangamani:

1 Shn T. B. Vittal Rao:

| Shri Dasaratha Deb:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 926 on the 4th September, 1958
and state the progiess since made by
the Wage Boaids for Cotton Textiles,
Sugar and Cemcnt Industries?

The Deputy Mimster of Labour
(Shri Abid Ali): The Cotton Textiles
Wage Board 1s hearing the parties at
various places The Sugar and the
Cement Wage Boards have 1ssued
Questionnaires and pending rephes
from all, they are studying the avail-
able data.

301 (A1) LSD.-3.
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Portuguese Case in the International
Court Against India

Shri Shree Narayan Das:
Shrl H. N. Mukerjee:
Shri Mubammed Ellas:
Shrimati Ila Palchoudhuri:

*1229

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Questicn No 2776 on the 25th
September 1958 and state:

(a) whether a rejoinder to the
Portuguese complaint to the World
Court 1ega.ding Nagar Haveli and
Dadra has been filed,

(b) 1f so, when, and

(¢) whether any date has been fixed
for the next hearing of the case?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan). (a) and (b) No

(c) At our request Court has grant-
ed an extension till 26th January, 1959
for  filing the rejoinder Further
stages of the case will be determined
by the Court only after our rejoinder
has been filed

Employees’ State Insarance Scheme
S Shri T. B Vittal Rao:

1239, \ Shri S. M Banerjee:

Will the Minister of Labour and
Employment be picased to state.

(a) the period by which medical
benefits to workers' families under
the Employees' State Insurance
Scheme will be cxtended to workers
in Bombavy, Calcutia and Madras,

(b) whether any time schedule has
been worked out foir this purpose,
and

(c) 1if not, the reasons theiefor?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b) It has
been suggested to the State Govera-
ments that the benefits should be ex-
tended during the yesr 1959

{¢) Does not arise.
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Border Incldent

{ Pandit D, N. Tiwary:
*1283. { Shri Raghunath Singh:
L Shri Wodeyar:

Wil the Prime Minister be pleased
to state

(a) whether 1t 1s a fact that on the
24th Scptember, 1958 <ome Pakistanis
had crossed the cease-fire line in wil-
lage Tatrinote in Poonch and tried
to cieate disturbance and clashed
with the residents of the area

(b) 1if <o, the number of persons
k1led and injuied, and

(c) the steps taken to prevent such
occutrences 1n future?

The Parliamentary Secretary to the
Mimister of External! Affairs (Shri
Sadath All Khan): (a) Yes, Su On
September 24, 1958 about 200 residents
of Pakistan-occupied Kashmur at-
tempted to interfere with the harvest-
g of crops by Indian nationals on
our side of the cease-fire line

(b) On our side two police cons-
table, and six civihans sustamned in~
juries Casualties suffered by the
attacking party from Pakistan-occupi-
ed Kashmir were 2 killed and 5
injured

(c) While taking appropriate mes-
sures in the interests of seeurity, the
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Government will continue to insist
that the cease-fire Iine and the Cease-
Fire Agreement, violations of which
give rise to these incidents, are ob-
served more strictly by the Pakistan
authorities

Cotton Textile Delegation

*1234. Shr Raghunath Smgh. Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whethe: 1t 13 a fact that a trade
delegation of the Cotton Textiles Ex-
port Promotion Counci]l has been sent
to East Africa

(b) whether 1t 15 also a fact that the
Indians businessmen of East Africa
and other places have complained
about the Indian export methods as
being completely out of date and

(c) if so the action proposed to be
taken in the matter?

The Deputy Minister of Commerce
and Industry (Shr1 Satish Chandra)-
(a) Yes Sir

(b) The Report of the Delegation 1s
awaited

(¢) Docs not arise

NATO Bases n Goa

*1235, Shrt U C Patnaik Will the
Prime Minister bc plcased to state

(a) whether Government have any
infoimation about NATQO bases 1n
Goa, and

(b) if <o what?

The Parhamentary Secretary to the
Minister of Fxternal Affairs (Shri
Sadath Al Khan) (a) and (b) Ac-
cording to available information Goa
1S not within the arca 1n which NATO
functions

Hindustan Machine Tools (Private)
Itd

*1236. Shri Aurobindo Ghosal Will
the Minister of Commerce and In-
dustry be pleased to wtate

(a) whether 1t 1s a fact that various
establishments of the Central and
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State Governments have been advised
10 puichase machines manufactured
by the Hindustan Machine Tools
{Pinvate) Lid, and

(b) 1t not, the reasons therefor?

The Minister of Industry (Shrl
Manubhai Shah). (a) and (b). No,
Sir The production programme of
Hindustan Machine Tools (Piivate),
Ltd, 13 under constant review and
1s adapted to the pattern of demand
from time to time

for Mamipur Handloom

Products

*1237 Shn L Achaw Singh: Will
the Mimister of Commerce and In-
dustry be pleased to state

Emporium

(a) whether an emporium for the
handloom and small scale industries
products of Manipur has been opened
at Calcutta, and

(b) if so when?

The Deputy Minister of Commeres
and Industry (Shri Satish Chandra):
(a) No Su

(b) Does not aie

Distribution of Newsprint

{ Shn Tangamam

"1235. Y shri P R Patel.

Wil the Minister of Commerce and
Industry be pleased to 1efer to the
1eply given to Stanred Que~tion No
7 on the 1Jth August, 1958 and state

ta) whethcr the scheme for helping
the small ncwspapers has been put
into opecration

(b) what v thc quota of newsprint
allotted to the various newspapers for
the si1ix months ending March, 1959,

(c¢) whether dailies have applied for
tncreascd quantity of newsprint, and

(d) if so the names of the news-
papers and the quantity required by
each?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Since the actual users, t.e.,
newspapers, can submit their applica-
tion upto 31st December 1958, it is not
possible to indicate the quantity al-
lotted during the current licensing
period.

(c) and (d) In almost all cases
where applications have been receiv-
ed the dailies have asked for increas-
ed quantity of newsprint on the basis
of circulation of 1958

Demands of Displaced Persons in
Agartala Tripura

*1239. Shri Bangshi Thakur: Wil
the Minister of Rehabilitation and
Minority Affairs be pleased to state.

(a) what are the demands for which
a few displaced persons had resorted
to hunger strike in front of the Reha-
bilitation Directorate, Agartala,
Iripura at the time when the Reha-
bilitation Minister of the Government
of India visited Tripura,

(b) whether those demands have
been partly or fully met with; and

(c) 1if not, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) A number of allega-
tions of corrupt practices against the
supervisor of the rural colony of
Uttar Debendranagar were made and
action demanded against him

(b) and (¢) An enquiry has been
instituted under a senior officer.
Further action will be taken on receipt
of the report of the inquiring officer

Tea Estates

*1240. Shri Warior: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it has come to the
notice of Government that some of
the Tea Estates with sterling capital,
are not replanting their estateg in
India; and
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(b) whether they are progressively
enlarging their estates in Africa and
other places?

The Deputy Minister of Commeroe
and Industry (Shri Satish Chandra):
(a) No complaint regarding neglect of
replanting specifically by sterling com-
panies has come to notice of Govern-
ment

(b) If the Hon'ble Member is sug-
gesting that sterling companies are
enlaiging their estates in Africa and
other places by refraining from re-
plantation 1n India, Government have
no 1nformation to warrant such a
conclusion

Land Reforms

*1241. Shri N. R. Munisamy: Will
the Minister of Planning be pleased to
state

(a) whether land reform legislation
has been introduced ‘n the centrally
administered territories with special
reference to the imposition of ceilings
on the existing holdings, and

(b) 1if so, to what extent they have
been 1mplemented?

The Parliamentary Secretary to
the Minister of Labour and Employ-
ment and Planning (Shri L. N.
Mishra): (a) and (b) A Statement is
placed on the Table of the Lok Sabha.
[See Appendix IV, annexure No 124.]

Closure of Textile Mills in Bombay
State

*1242. Shri Sonavane: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it 1s a fact that “Rajen
Textile Mill” of Barst in Bombay
State 1s going to be completely closed
from the 1lst January, 1959, and that
the mill-owner has given notice to
the Mill employees to that effect;

(b) whether the mill-owners of
Jayashanker and Lokamanya Textile
Mills at Barsi have put up notices to
close down their third shift; and
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(¢) it so, what would be the effect
on production and employment of
labour?

The Minister of Industry (Shri
Manubbai Shah): A statement s laid
on the Table of the House

STATEMENT

(a) The Rajen Textile Mill, Barsi,
has given notice of closure effective
from 1st January, 1859

(b) Yes, Sir

(¢) In the event of closure of Rajen
Textile Mill and partial closure of
the other two mills, nearly 1753
workers would be affected Loss of
production would be about 529 bales
of free yarn and 482 bales of cloth
per month

International Panel of Economic

Experts

*1248. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state.

(a) whether 1t 1s a fact that Inter-
national Panel of Economic Experts
appointed by GATT have recommend-
ed the lowering of duties and internal
taxes on Tea. Coffec and tobacco, and

(b) 1if so, the action taken in pur-
suance thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) An extract of the relevant
recommendation made by the Panel
of Experts appointed by the Contract-
ing Parties to the GATT 1s placed on
the Table of the House

STATEMENT

The level of taxation on the main
primary products, such as coffee, tea
and tobacco, which are subject to re-
venue duties in the industral coun-
tries of Continental Western Europe
appears to be sufficiently high to act
28 & major restraint on consumption
and import demand.
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There is lttle justification, other
than the weight of fiscal traditions, to
mmpose the mamn burden of taxation
on non-competing imports in the form
of ‘special internal taxes”, less ac-
cesstble to the bargaimng process ap-
phicable to ordinary customs duties
under GATT's rules As long as this
situation exists, the Havana Charter’s
rule for ncgotiation of revenue duties
should be made applicable to the
GATT negotiations procedures.

(b) As will be seen, action on the
recommendation has to be taken pri-
marily by the developed countriex
The Indian Delegation to the 13th Ses-
sion of the GATT was mnstructed to
support the line of thought presented
by the Experts

Hosiery Goods Industry

*1244, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of the
hosiery goods industry in the country;

(b) the main centres of this industry
m the country,

(¢) whether thiy industry is facing
some difficulty due to non-availability
of raw matenal, and

(d) if so, the steps taken by Gov-
ernment to help the industry in this
regard?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table of the House

STATEMENT

(a) The number of units manufac-
turing hosiery goods at present is
estimated to be about 3,500, employing
about 44,000 workers in the Small
Scale Sector with capital investment
of about Rs 65 crores and out-put
valued at about Rs 155 crores per
annum

(b) The hosiery industry is mainly
concentrated in the State of West
Bengal, Punjab, UP,, Bombay and
Madras
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{c) Cotton and Woolen hosiery in-
dustry are not facing any difficulty
about the supply of raw material Art
silk hosiery industry 1s facing some
difficulty in getting supplies of Art
Silk Yarn

{d) Arrangement has been made for
supply of indigenous rayon yarn by
earmarking 9 per cent out of the
dealers quota under the Disiribution
Scheme of hosierv and other auxihary
industries. Apart from this the
Hosiery Industry 1s also allowed to
mmport Rayon Yarn against expoit for
rayon goods

Hotelg for Central Government
Employees

Shri Ram Krishan:
*1245. { Shnn D. C Sharma.
Shri Bahadur Singh-*

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Starred Question
No 1476 on the 22nd September, 1958
and state

(a) whethe: the scheme to build
two Hostels 1n Deth: for Cential Gov-
ernment emplovees who are unmar-
ried has been finalised,

(b) 1if so, the detatls thereof, and

(c) when the construction work will
start?

The Deputy
Housing and Supplv (Shn
Chanda): (a) No Sir

(b) Does noi ansc

Minmster of Works,
Anil K.

{¢) The work will be taken in hand
after finalisation of the plans and
estimates
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Ordnance Factories

*1247. Shn U. C. Patnaik: Will the
Minisler of Planning be pleased to
state whether the Planning Commis-
sion has examined, fo1 purposes of
planning for pioduction within the
countiy, the scope fo1 utilising the
ordnance factoiles for producing (1)
avilian requirements, and (u) goods
requued bv uvilians and mlitary
personnel?

The Parhamentary Secretary to the
Minister of Labour and Emplovment
and Planning (Shr1 L. N. Mishra);
Although no special plan was drawn
up for utihsation of the capacity n
the Ordnance Factories for meeting
civilian requirements, Defence Minis-
try's representatives were associated
with the various discussions regarding
industrial plans with a view to enabl-
ing them mnter alia to indicate the
contribution which the Ordnance
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Establishments could make towards
meeting civiian needs and a certain
measure of coordination has been
achieved 1n the planning of capacity
in some important industries eg
machine-tools, earth-moving equip-
ments, radio valves, rolling stock for
railways etc In particular cognizance
was taken of the potential of the
ordnance factories to supply billets to
the rerolling industry in considering
the production progiamme of the steel
industry

Indians m Nepal

*1248 Shri Shree Narayan Das* Will
the Prime Minister be pleascd to
state

(a) whether 1t 1s a fact that the
Indian citizens serving 1n educational
institutions in Nepal have been asked
to seek permission of the Nepal Gov
einment to continuc ds such,

Wnitten Answers

(b) 1f 50, the precise nature of rules
introduced bv the Government of
Nepal 1n this regdard,

(c) whether 1t 1~ a fact that the
Managing Committces of the educa-
tional institutions in Nepal have been
asked by the Nepa! Government not
to appoint anv Indian citizens 1n their
respective 1nstitutions and

{d) if s0 the reasons for such dis
criminatory  treatment when  the
Ncpalese citizens aic¢ allowed the same
privileges here as aie (njored by
Indians®

The Parhamentary Secretary to
the Minister of External Affairs (Shri
Sadath Alhi Khan) (a) to (d) No
Sir 1t 1s, however a fact that 1n
October, 1957 the Government of Nepal
assued orders (relating to the medium
of instruction m Nepalese <chools)
which nter alia stated that teachers
m all schools 1n Nepal must possess
certificates of Ncpalese citizenship In
the absence of the atizenship certn
ficate teacher, were required to obtam
the permussion of the Ministry of
Educatron, Government of Nepal,
within six months of the issue of the
orders It was also stated that aom-
Nepalese could be appointed only after
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prior permission of the Nepal Govern-
ment These orders of October, 1957
did not specifically apply to Indians
but to all non-Nepalese

This matter was taken up by our
Embassy with the Government of
Ncpal who 1n the first instance extend-
ed {he time-limit The Government
of Nepal have now informed our
Embassy that the orders will not affect
Indian teachers

Ali India Radio News Bulleting

*1249 J Shn Tangamani:
* \ Shri Pamgral

Will the Minister of Information and
Broadcasting be pleased to state

(a) whether the proceedings of
Parliament arc covered in the news
Bulletin of the AIR,

(b) 1f so, the time allotted each day,
and

(c) whether a copy of the news
seript of proceedings of the House on
the 27th November, 1958 be laid on the
Table?

The Miister of Information and
Broadcasting (Dr B V Keskar)® (a)

and (b) The proceedings of Parha-
ment d4re covered, by the news
Bulletins regularly No particular

1ime 15 allotted nor 1s 1t practical to
do so The coverage for any parti-
cula1 day would depend upon the
mmpoitance of the subject and 1ts news
value 1n public eyes

(c) A copy of the script of the news
bulletin relating to proceedings of the
Lok Sabha on 27th November 1s laid
on the Table of the Sabha {See
Appendix IV annexure No 125]

Export to Pakistan

2132 Shnt D C. Sharma. Will the
Mimnister of Commerce and Industry
be pleased to <tate

(a) the steps taken in 1958-58 so

far to mcrease India’s export to
Pakistan, and

() the result thereof?
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The Minister of Commerce aad
Industry (Shri Lal Bahadur Shastri):
(a) and {b) Our trade with Pakistan
1s governed by the Indo-Pakistan
Trade Agreement (1857—60) The
present chmate does not appear to be
favourable for taking any special steps
to mcrease our exports to Pakistan

Land Reforms

2133. Shri Ram Krishan: Will the
Minister of Planning be pleased to
state

(a) the names of the States if any,
which have not enforced land reform
legislation so far, and

(b) the nature of the action taken
or proposed to b- taken against them?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shr1 L. N, Mishra): (a)
Land reform has several aspects All
States have enacted legislation on one
aspect or the other The progress
made m each State has been described
1n the Statements placed on the Table
of the Lok Sabha from time to time

January-Tune 1957 B
July-September 1957 .

QOctober *s7-March "s8
Apnil-September 1958 . .

October ’s9-March ’s9
(upto 313t October 1958
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(b) A Statement is laid on the Table

of the House [See Appendix IV,
annexure No 128]
Michelin Tyres

2134 Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state-

(a) the quantity of import quota of
Michelin tyres for trucks and buses al-
lotted to the Autr Supply Company,
Queens Road, Delht during 1857-68 and
from 1st April to 31st October, 1958,
and

(b) the quantity of goods actually
imported?

The Minister of Commerce and In-
dustry (Shn Lal Bashadur Shastri):
(a) and (b) Messrs Auto Supply Co,
Delhi, have established, on the basis
of their past imports, a quota for
Rs 3,008,601 for tyres and tubes falling
under 8§ No 41(n)[V and have been
granted according to policy, quota
licences as follows —

d - Re = — 7
1,16,101
Nl
1,716,107
1,16,10%
Nil

Tnformation regarding the extent towhich the firm have utilised their licences

licences is not available

It may be added that the Company have also been given two ad hoc licen-

ces to meet temporary shortages as foll

January-June 1957 .

October ’s7-March 1958

Ambar Charkha

2135. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) total amount spent so far and to
be spent during the current financial
year on Ambar Charkha programme
in Delhi Territory, and

ows — e

- Re  4,00000 ad hoc he-
ence

Rs 29,025 Supplemen-

tary  lhicence
for bicycle
and cycle
rickshaw tyres

(b) total number of weaving and
training centres opened so far or pro-
posed to be opened during the same
period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) The Khad: and Village Industries
Commassion have disbursed Rs. 2:06
Iakhs as grants and Rs. 2:97 lakhs as
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loans on the implementation of the
Ambar Charkha Programme in Delhi
Territory from 1956-57 upto 30th
September, 1958. As regards the
amount to be spent during the remain-
ing period of the current finanmal
year, it is not possible to furmish this
information Howeve:, the Commis-
sion has tentatively agreed to provide
Rs. 1'17 lakhs as grants and Rs. 3'65
lakhs as loans during the whole of
the current financial year

(b) 20 traming centres and 3 weav-
ing centres have been started in the
Delhi Terntory upto 30ty September,
1958.

Okhla Indystrial Estate

{Shri Ram Krishan:
2136. { Sardar Igbal Singh:
Shri Rameshwar Tantia:
| Shri K. C. Jena:

Will the Mimister of Commerce and
Industry be pleased to stater

(a) the nature of progress made so
far in the Okhla®Estate;

(b) the nature of new industnes
started;

(c) whether Government have
drawn up a new expansion programme
for the Okhla Industrial Estate; and

(d) if so, the details thereof”
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The Minister of Commerce and
Industry (Shri Lal Bahadar Shaséri):

(a) to (d). A statement is given
below —

STATEMENT

ta) Construction of 35 factories and
other ancillary buildings including the
ariministra‘ive block on an area of
about 40 acres of land was completed
in February, 1958 All the 35 factor-
1¢s have been allotted to different
small industrial units, 28 of them have
alveady gone into production.

{by The industries set up by new
units include manufacture of insulated
rubbericed goods, shap fasteners and
press buttons, automobile accessories,
mechanical hydiaulic jacks, dnlling
machines, safety razor blades, insulat-
ed wires and cotton tape etc.

(c) and (d) Yes, Sr The cons-
truction will be undertaken by the
Central Public Works Department on
behalf of the National Small Industries
Corporation. Under the expansion
scheme land measuring about 69.9
acres has been acquired 41 factories
of the following sizes are proposed to
be constructed at an egtimated cost of
Rs. 44.20,000 during the remaining
per10od of the Second Five Year Plan:—

A Type
B Tvpe
C Tvpe
D Type

12 factories of 5,000 8q. ft. covered ares.
16 factones of 4,000 sq. ft covered area.
9 factories of 3,000 8q. ft. covered area.
4 factories of 2,000 sq. ft. covered area.

" Skilled and Unskilled Workers

2137. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to state the additional
number of persons of the skilled and
unskilled working class registered

with Employment Exchange since 1956,
vear-wise”

The Deputy Minister of Labour
(Shri Abid Ali): The number of appli-
cants belonging to these categories
seeking employment assistance at the
end of each year was as under:—

Year Skilled and  Unskilled
Semu-skilled
(1) (@) @)
1956 . . 59,999 3,88,423
1957 . . . . 71,508 4 9
1958 (October) . . 87,606 6.00,653
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Employment Exchanges in Punjab

2138, Shri Ram Krishan; Will the
Minister of Labour and Employment
be pleased to state the number of un-
employed Graduates, Intermediates
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and Matriculates on the live registers
of the Employment Exchanges in
Punjab at preseni?

The Deputy Minister of Labour
(Shri Abid Ali): The information 18
given below.

No. on Live
Category Register as
on 3oth Sep.
1958
(1) (2)
Graduates 2,082
Intermediates 1,349
Matriculates . . . . . 17,454
TotaL 20,885

Electric Fans

2139. Shrl Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state the number of
electric fany manufactured durmg the
period January to September, 1958?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The total number of electric fans pro-
duced by the firms borne on the Deve-
lopment Wing’s list during the period
January to September, 1958 1< 489,879

Radio Sets

2140. Shri Ram Krishan: Will the
Mimister of Commerce and Industry
be pleased to state the number of
radio sets produced during the period
January to Septcmber, 19587

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

The total number of radio sets pro-
duced by the firms borne on the Deve-
lopment Wing's list during the period
January to September, 1958 15 147,300

Import Trade

2141. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the mmpoit tiade position of
India during the last three mon.hs;
and

(b) the total value of impoits made
m the sume period?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b) The latest balance of
trade po<ition for three months avail-
able >0 fa1, 1s for the months of July.
August and September 1958 which 1s
given below —

(Value 1n lakhs of Rs.)

Exports  Balance
Months Imports including  of Trade
re-exports
July, 1958 . 6788 $431  —1357
August, 1958 5658 4991 —667
September, 1958 . L. . 5860 5901 +41
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“Charity-Box” at Rajghat

2142. Shri Kumbhar: Will the Minis-
ter of Works, Housing and Supply ne
pleased to state:

(a) the amount received year-wise
so far from the “Charity Box" placed

1951-52
1952-53

1953-54

195455

1955-56

1956-57

1957-5K .
April ’s8 1o 151h November 1958

(b) and (¢) The Rajghat Samadhi
Commuttee, constituted 1n terms of the
Rajghat Samadh: Act, 1951, who arc
entrusted with the management of the
Samadhi, decided-tand Government
approved of the decsion—io make

1955-56
1956-57
1957-56
Apnil ’s8 w Augusl' 195%

In addition, a s-um of Rs 3-8-0 waus
spent during the year 1952-53. on gar-
lands and conveyance

Scheme for Production of Vitamin A

2143. Shri V. P. Nayar: Will the
Mln’lbtel‘ of Commerce and Industry be
pleased to state:

(a) whether 1t 1s a fact that thc
Plannmg Comimnission had received for
inclusion 1n  the Second Five Year
Plan a scheme from the then Travan-
core-Cochin Government for the pro-
duction of Vitamin A etc fiom lemon
grass oil;

(b) if so, whether the Planning
Commission told the State Govern-
ment to stay further action pending
completion of the discussions of the
Government of India for collaboration
with certain Swiss interests;
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on the Gandhi's Samadh: at Rajghat,
New Delhi;

(bj) the items on which the amount
was spent year-wise; and

(¢) the details thereof”

The Minister of Works. Housing and
Supply (Shri K. C. Reddy): (a)

Rs. As. P.

5,812 §

8,151 2

. 5347 §
. 5,140 3}
. 12,120 3
14093 2

9,130 32 nP
%,978 2snP

A0 Cow o o

over the collections from the Cash
Box to the Harijjan Sewak Sangh for
the woik of uplift of the Harijans
Accordingly, the Committee rcmtted
funds to the Sangh, as detailed be-
low —

Rs. As P.
25,000 @ O
12,000 ©0 ©
23.299 o3nl.
6,261  3snP.

(c) whether ultimately schemes for
the production of Vitamin A were
allowed and licences 1ssued to Mis
Voltas and Ms Glaxo Laboratories;

and
(d) if so, the reasons thercfor?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) to (d) At the time of the for-
mulation of the Second Five Year
Plan, the then Travancore-Cochin Gov-
ernment submitted a proposal for
establishing a factory in association
with private enterprise for the manu-
facture of 1onone and other aromatics
from lemon grass o1l The scheme
was 1ncomplete in several respects.

Also when this scheme was submitted,

certain negotiations were In progress

between the Ministry of Commerce and

Industry and Mjs. Hoffmann La Roche
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of Switzerland for the setting up of a
factory in the country for the produc-
tion of ionone and Vitamun A from
Lemon grass o1} Since the Central
Government had already initiated
these discussions, 1t was thought
desirable to complete these negotia-
tions and leave 1t to Central Govern-
ment to arrange for its production
suitably In the circumstances, the
proposal of the State Government was
not approved by the Planning Com-
mission

Initially, 1t was the intention of the
Government of India to associate
themselves 1n the scheme of manufac-
ture i1n India of Vitamin A from lemon
grass o1l by M!s Hoffmann La Roche
But later as Mis Voltas Ltd who are
the sole agents of Mis Hoffmann La
Roche Ltd came forward to take part
in this manufacture, the Government
of India considered this scheme and
a licence under the Industries (Deve-
lopment & Regulation) Act, 1951, was
1ssued for setting up a new under-
taking m the name of Mis Roche Pro-
ducts Private Ltd In order to
eclablish adequate competition for this
item, Mj|s Glaxo Laboratories India
Ltd who also submitted a similar
scheme, were licensed

The present demand of Vitamin A
mn the country 1s estimated at 10—15
mullion m u per annum and the licens-
ed capacity of these two firms 1s 10
million mu of Vitamin A per annum
each

Labour Acts in Himachal Pradesh

2144. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Factories Act,
Minimum Wages Act and other labour
laws are 1n force in Himachal Pradesh;

(b) i so, whether rules have been
framed by the Himachal Pradesh
Adiministration under these Acts; and

(c) if not, the reasons therefor”

The Deputy Minister of Labour (Shri
Abid Al): (a) Yes.
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(b) (1) Yes, under Factories Act,
1948, Workmen's Compensation Act,
1923, and Plantation Labour Act, 1851,

(1) Rules under Mimimum Wages
Act, 1948, and Payment of Wages Act,
1936, were bemng framed when the
records of the Secretariat were
destroyed 1n a fire The.e are again
bemng drafted and aic expected to be
notified soon

(1) Rules under other labour laws
will be framed as necessity arises

(c) Does not arise

Establishment of Film Institute and
Film Production Bureau

2145. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Unstarred Question No 33 on
the 11th August, 1958 and state the
further progress since made regarding
the establishment®of a Film Institute
and Film Production Bureau”

The Minister of Information and
Broadcasting (Dr. Keskar): Measures
are 1n progress to start these orgamza-
tions by the beginning of next financial
year

Border Incidents

2146. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No 25 on the 11th August, 1958 and
state

(a) whether any reply has since
becn received with regard to the note
sent to the Pakistan Government in
connection with the Razakar entry
into India on the 16th October, 1957;
and !

(b) 1f so, the nature thereof”

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). The Govern-
ment of Pakistan's reply is still
awaited.
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Migration Certificates

£2147. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of applications for
migration certificates received since
the 1st September, 1958 in the Office
of the Deputy High Commissioner in
Dacea;

(b) how many of these applicants
have since been grunted migration
«certificates; and
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(¢) if the applications have been
pending for over a month, the reasons
therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (¢). The available in-
formation is for tHe period from 1ist
September, 1958 to 3ist October, 1938
which is as follows:

(i) No. of certificates issued . 83
(15) Applications rejected . . . . . 14
(#1i) Apphcations pending for more than a month . . . 139
(su) Applications pending below one month . . . . . . 149

ToiaL . 385

The delay in the disposal of these
applications is mainly due to (i)
failure of applicants to turn up for
interviews (1) non-receipt of docu-
ments/certificates called for; and (i)
incorrect and incomplete filling up of
application forms necessitating further
correspondence.

Naga Hostiles

S Shri D, C. Sharma:

2148. ‘1 Sardar Igbal Singh:

Will the Prime Minister be pleased

to state:

(a) the number of Naga hostiles who
have surrendered during the months
of September, October and November,
1958;

(b) the number of Naga prisoners
released during the above period; and

(c) the quantity of arms surrender-
ed by them?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru):

Scptember October November

1958 1958 1958
(@ . . . . . 82 52 52
® . . . . . . Nil Nil Nil
() . . 19 36 30

President Tito's Visit to India

S Shri D. C. Sharma:
‘l_ Shri Raghunath Singh:

Will the Prime Minister be pleased
{o state:

2149,

“*{a) whether it is & fact that
President Tito of Yugoslavia is expect-
ed to visit India during 1958; and

(b) if so, the date when he is expect-
ed to arrive in India?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). President Tito
of Yugoslavia is expected to wvisit
India from the 13th to the 20th Janu-
ary, 1959.
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Third Five Year Plan

Shri D. C. Sharma:
Shri Ram Krishan:
Shri Bimal Ghose:
2150 { Shri Jadhav:
Shri H. N. Mukerjee:
Shri Aurobindo Ghosal:
Shrimsati Ila Palchoudhuri:
Shri Supdkar:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No 1186 on the 12th
September, 1958, and state the further
progress so far made 1n regard to the
formulation of the Third Five Year
Plan?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
Further Working Gioups are being set
up and basic policies as well as ques-
tions relating to the mobilisation of
resources are under examination

Dearness Allowance

2151. Shri D. C. Sharma: Wilt the
Prime Minister be pleased to state:

(a) the steps taken for a sample
count of population between March
and April every year, beginning with
1959, to determine the growth and
migration of the population in the
country; and

(b) the placcs selected for survey
to be undertaken m 1959?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b) (1) The pro-
posal was recently discussed by the
Repistrar Gemneral of India with the
Directors of Statc Statistical Bureaus,
authornitics of the National Sample
Survey and the Honorary Statistical
Adviser to the Cabinet. but no firm
decision 1n this regard has been taken
yet.

(n) Apart from the propokal for
gn annual sample count, the National
Sample SBurvey has, as part of its
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main schedule for the 14th round—
June, 1958 to June, 1959-—undertaken
the collection of data relating to popu-
lation, births and deaths during 1956-
$8 This will serve to indicate how
far an estimate of growth of popula-
tion can be furnished on this method.
Thi, data will be collected from 2,400
villages selected from all over India.
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Dearness Allowance

2153. Shri T. B Vittal Rao: Wil
the Minister of Labour and Employ-
ment be pleased to state.

(a) whether Govcinment  have
considcred the question of meiger of
Dearness Allowance with basic pay in
respect of wolkers and employees 1n
the private sector, and

(b) 1f not, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes The Sccond
Five Year Plan has recommended the
undertaking of some enguiries for a
fuller consideration of the issue In
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pursusnce of this recommendation,
the following enqures are in pro-
gress:—

(1) The Wage Cen~us.

{(11) The Famuly Budget Enqures
for compilation of Consumer Price
Index Numbers

(b) Does not arise

Labour Ministers’ Conference

2134. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No 50 on the
11th August, 1958 and state’

(a) whether the conclusions reached
at the fifteenth session of the Labour
Ministers’ Conference held in May,
1958 have been examined, and

(b) if so, the result of examina-
tion?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes,

{b) Such of those conclusions as are
for the State Goveinments, Ministries
of Government of India, employers’
and workers’' organisafions to pursue,
have been forwarded to them for
follow up action

The main conclusions under ‘Indus-
trnal Relations’ relate to analysis of
awatds of tribunals to evolve smt-
able nowms  grievance piocedute,
making work of evaluation and 1mple
mentation more effective, etc  Model
grievance procedurc has bcen diawn
up and forwarded to all mterests con-
cerned

The Employees’ State Insurance
Corporation has alieady decided to
raise the rate of maternity benefit
under the Scheme The medxal
benefits under the Scheme have also
been cxtended to families m certain
areas of Bihar, Mpysole, Rajasthan,
Punjab and Assam

The recommendation relating to
raising the quantum of loan to em-
ployers under the Subsidized Indus-
trial Housing Scheme from 37] per
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cent to 50 per cent has heen accepted

Needful 1s being done with regard to
other recommendations Recommen-
dations relating to the hberalization
of allotment rules, giving income-tax
1chef to employers who build houses

etc are under examination of the

Ministry of Works, Housmng and

Supplv

Small Scale Industries for Punjab and
Madras States

2155. Shri Ram Krishan: Will the
Mmister of Commerce and Industry
be pleased to state

(a) whether 1t 15 4 fact that Govern-
ment have decided to lLiberalise
quotas 1n regard to import of essen-
tial raw materials required for small
scale industiies in  the Punjab and
Madras States, and

(b) 1if <o, the nature of the restri-
ctions proposed to be removed?

The Minister of Commerce and In-
dustry (Shm Lal Bahadur Shastri):

(a) Na Sir
(b) Dots not aiise
Nuclear Research Institute at
Hyderabad

2156 Shri Ram Krishan, Will the
Prime Minister be pleased to state

(a) whether Government have re-
~uived anv request from the Hvdera-
bad Scrence Societv for appioval of
scheme for setting up Institute of
Nirclcar Reseaich at Hydeiabad, and

(b) if <o whethut the scheme has
been approved’

The Prime Vimister and Minister of

Eaternal Affairs (Shri  Jawaharlal
Nehru). (a) Yes
(b) The Department of Atomic

Encigy would consider the question
of giving assistance to the proposed
Institute 1t 1t was integrated with the
Osmania University An assurance to
this effect 1« awaited from the Osmania
University
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Goat Hair

2157, Shyi Ram Krishan: Will the
Mmister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that goat
‘hair 1s a promising expoit item and
there 18 good demand for 1it,

(b) if <o, the nature of steps taken
to increase 1ts export,

(c) total quantity of goat hair ex-
ported during curient financial year,
and

(d) the names of countries {0 which
1t has been exported?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
{a) The demand for goat hair from
abroad has shown a gradual decline

(b) A statement 1s given below —

STATEMENT

(b) (1) A scheme of compulsory
grading of goat hair before
export 1s being finahsed

(n) Details of the steps required
to promote the exports of goat
hair are being worked out by
the Leather Export Promotion
Countal

(1) Goat hair 1s displayed in all
Indian Exhibitions held abroad
and at International Exhibi-
tions 1in which India partici-
pates

(1v) This commodity has been in-
cluded 1n the Export Schedules
attached to Trade Agieements
concluded with several coun-
tries

(v) An Inter-State Jommt Drug-
gets Industiy Advisory Board
has been constituted for
helping the druggets industry
and promoting the exports of
Druggets

(c) 12,63,872 lbs have been export-
«d during April, 1958 to September,
1858,
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(d) UK, West Germany, Nether-
lands, Belgium, France, Italy, Kuwait,
Syria, Japan, USA and Australia

Textile Exports

2158. Shri Bimal Ghose: Will the
Minister of Commerce and Industry
be pleased to state*

(a) whether Japan has evolved a
scheme for promoting textile exports
to under-developed countries by ac-
cepting payment in local currencies,
and

(b) the extent to which our textile
exports may be affected by the intro-
duction of the scheme, and the meas~
ures envisaged to meet the situation?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The Government are not aware of
any such scheme

(b) Does not arise

Machine Tools

2159 Shri Ram Krishan; Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that the
output of machine tools increased dur-
mg the firsy half of the current year,
and

(b) 1f so, to what extent”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir

(b) As compared to the average six
months production during 1957, the
production of machine tools m the
first half of the current year is about
60 per cent higher te fiom Rs 1 24
crores to Rs 194 crores

Cement Production

2169. Shrl Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state*

(a) whether 1t 15 a fact that the
production of cement increased dur~
ing the first half of the current year;
and
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(d) it so0, to what extent?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
<a) Yes Sir

(b) Agsinst a total production of
2,676,105 tons during the first half year
ot 1937, the production during the
corresponding period this year has
been 3,226,865 tons, the total increase
being 550,670 tons
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Export of Chrome Ore

2162. Shri Panigrahi. Will the
Ministc: of Commerce and Industry
be pleased to state

(a) whether the State Trading Cor
puration of India (Private) Ltd, has
exported Chrome ore to China, and

(b) it so, the quantity of Chrome
oe exported to China so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) Yes, Sir

(b) 6523 tons.

301 LSD—4
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Export of Iron Ore

2163. Shri Panigrahi: Will the
Mimister of Commerce and Industry
be pleased to state

(a) whether 1t 15 a fact that the
State Trading Corporation propose to
export 190000 tons of Iron Ore to
Italv during 1958, and

(b) if so, how much of the quantity
has been exporied to Italy <o far?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
fa) STC has sold to Italy 1,60,000
tons of iron ore for delivery during
August, 1957 to 15th March, 1959 The
buvers had the option to increase the
quantity by 30,000 tons which has not
vet been exercised

tb) 1,43000 tons have alieady been
shipped and for the balance shipment
arrangcments have been made

Vacant Government Buildings in
Simla

2164 Shn Chuni Lal: Will the Mms-
te: of Works, Housing and Supply be
pleased to state

(a) thc number of Central Gov-
anment buildings m Simla lying
vacant with the total value of the
buildings, and

(b) whether theie 1s any proposal
undc1 consideration of Government to
make the best use of these wvacant
huildings?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Ex-
cept for 66 residential units intended
for allotinent to Class IV staff, for
which there 1s at present no demand,
no office or residential building be-
longing to the Central Government 1s
lving vacant at Simla According to
information available, the total book
value of the 66 vacant umts, which
are old quarters In distant localities
n Simla 1s Rs 42000 approximately.

(b) Efforts are being made to get
as mapny of them occupied as possible
1t 1s proposed to utilise the remain-
ing units for the staff of such offices
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as may be shifted to Simla following
the move of State Gevernment offices
to Chandigarh, and the consequential
release of office space.

Employment Exchanges

2165. Shri Pangarkar: Will  the
Minister of Labour and Employment
be pleased to state:

(a} whether the number of persons
registered with the various Employ-
ment Exchanges m the country has in-
creased durmg 1858; and

(b) 1t so, to what extent”

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes

{b) By 242270 from 1st January
to 81st October, 1958

“Contract Division” Scheme in Tripura

2366, Shri Aurobindo Ghosal: Wall
the Mimster of Rebabilitation and
Minority Affairs be pleased to state

(a) whether any scheme under the
name “Contract Division” was started
in June, 1957 for giving employment
to the displaced persons in Tripura,
and

(b) 1 so, what was the amount
allotted and the amount spent and the
number of displaced persons employ-
ed till July, 1958”7

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes

(b) The amount of work allotted
13 Rs 1076 lakhs The amount spent
15 Rs. 365 lakhs The number of
displaced persons employed varies
from time to time

Artifieial Lake in Ledhi Gardens
New Delhi

2167. Sardar Igbal Singh. Will the
Minister of Works, Housing and Sup-
sy be pleased to state

(a) whether there 1s any proposal
to construct an artificial lake 1n Lodh
Gardens 1n New Delhi;
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(b) i so, details of the scheme; and
(c) the total cost thereof?

The Minletor of Works, Housing and
Supply (Shrl K. C. Reddy): (a) Fol-
lowing the unprecedentedly heavy
rains an Dellu on July 20-21, 1958 and
consequent flooding of and damage
some buildings, a Committee was set
up by the Prime Mimster for plan-
ning measures againgt floods and simi-
lar calamities 1n Delh: At one of the
meetings of the Commitiee, » sugges-
tion was made that the Lodh: Gardens
might have an artificial lake The
suggestion was examined by a Techns-
cal Sub-Committee constituted by the
main Commuttee and was not con-
sidered feasible mainly because it was
feared that an artrficial lake would
further raise the sub-soil water table,
and might not have enough water in
the summer

(b) and (c¢) Do not arise

Rehabilitation of Displaced Persons in
Sunderbans Area

2168. Shri Hem Barua: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state

(a) whether Government have con-
sidered the possibilities of the Sunder-
bans grea, if developed, for the reha-
bilitation of East Bengal displaced
persons now 1n camps 1n West Bengal,
and

(b) 1f not, what are the factors that
stand 1n the way of giving effect to
such a plan”

The Minister of Reohabilitation and
Minority Affairs (Shri Mehr Chaad
Khanna): (a) and (b) The possibali-
ties of utihsing the Suderbans area
for the rehabihtation of displaced
persons from East Pakistan have been
consudered An expermmental scheme
to reclaim land in the Herobhange
Forest Block for the purpose is al-
ready under examinafion.
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Ursainm Deposits at Rokha Mines,
Jamsghedpur.

2170. Shri Raghunath Singh: Will
the Prime Minister be pleased to
state whether it 15 a fact that uranium
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deposits have been discovered 1n
Budagara village at Rokha mines near
Jamshedpur?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Government are not aware of
any wvillage by the name of Budagara
at Rokha mmnes near Jamshedpur.
There 13, however, a village by the
name of Matigara in the above area
where deposits of uranium ore have
been disecovered
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Allotment of Accommodation

2178, Shri Arjun Singh Bhadauria:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state;

(a) the procedure for alloting eva-
cuee properties in which judicial
commitments have been made for
allotment of alternative accommoda-
tion, and

(b) the number of such ceses still
pending?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) So far as we know, in
no case has any judicial commitment
been made for the allotment of alter-
native accommodation If any parti-
cular case 1> brought to om notice, it
will be looked into '

(b) Does not arise

Local Development Works

2174. Shri L Achaw Singh: Wil
the Minister of Planning be pleased
to state

(a; whether it 15 a fact that allot-
mcnt of Rs 75 lakhs for Local Deve-
lopment Work< Programme in Mam-
put could not be fully utilised in 1957~
58, and

(h) if s0. the 1easons theiefor?

The Parliamentary Secretary to the
Minister of Planning and Labour and
Employment (Shri L. N. Mishra): (a)
An amount of Rs 76,000 and not
Rs 75 lakhs,~was allocated to the
Manipur Administration durmng the
year 1957-58 for the Local Develop-
ment Works Programme. The Mani-
pur Administration have reported an
expenditure of Rs 40,677 against this
allocation

(b) Inability of the people to make
their matching local contribution.
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Soented Oil and Itra Industry

2175, Shri Gaapati Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(r) whether any financial aid has
been given for the development of
scented oil and itra industry of Jaun-
pur (UP.);

(b) 1f so, the details thereof, and

(c) whether there 1s any proposal
to make experiments in perfumes and
scented oils and if so, the places
selected for such experiments”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
(a) to (c} A statement 1s given
below:—

STATEMENT

(a) and (b) The Central Govern-
ment have sanctioned grants of
Rs 12,325 and Rs 15,000 for the years
1956-57 and 1957-§8 respectively for
UP Government's schemes for the
development of Essential Qi1 Industry
in that State, which includes Jaunpur
Centre Besides, block loans to the
value of Rs 4750 lakhs and Rs 1966
lakhs were sanctioned to the UP
Government during 1956-57 and 1957-
58 respectively for disburscment
amongst small-scale industrial units
under the State Aid to Industries Act/
Regulations The detaills of the dis-
bursement are, however, not known
to Government of India

(¢) At Jaunpur manunal tieatment
has been given to Chameh plants
using various manures, such as
Ammonium sulphate Superphosphate,
Potash Nitrate and Neem Cake by a
number of cultivators, and data is
bemg collected to study therr effect
on the yield of flowers Some parties
have started experimental cultivation
of new perfume bearing plants, =z
Palmarosa, Lemongrass and Roas
Damascena in particular  Training
Clagses have been started and the
students are under tramning 1in the
manufacture and distillation of the
essential oils.
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Agricultural Machine

2176. Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state;

’

(a) whether the Government are
aware that a machine to step up agri-
cultural yields has been manufactur-
ed 1n Australia;

(b) whether the Government had
held discussions about this machine
with the Austrahan Engineer, Mr Jack
G Beale, 1n September last, and

(<) 1f so, what are the possibilities
ot 1ts being used in India”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b) During his recent visit
to India, Mr Beale offered to secure
from two Australian Firms technical
know-how for manufacture of Sprink-
ler Irrigation equipment in India A
proposal m this regard has since been
1ecetved from an Indian firm, and s
under the examination of the Govern-
ment

(¢) Theie 1s scope for using such
cquipment particularly in areas hav-
.ng nadequate water resources, un-
tven topography and porous soil

Recovery of Rent Arrears

2177 Shri N R. Munisamy: Will tn.
Minister of Works, Housing and Sup-
ply be pleased to state

(a) whether 1t 15 a fact that Arrear
Rent Gioups weie appointed in  the
Estate Office in the year 1951 with the
object of clcaring the arrears of rent
outstanding,

(b) 1f so, what ai1e the achievements
i each year from 1951 to 1958, and

(c) what was the amount of arrears
in 1851 and what are the arrears of
rent m 1958 against the private per-
sons and as against the public servants
separately year-wise?

The.Minister of Works, Housing and
Supply (Shri K. C Reddy): (a) Yes.
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{b) The amount X giveary a8 on ist
April, 1951 was Rs. $30.45 Jakhs. Leav-
ihg aside ussessment of rent during
subsequent years and recovery against
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such wsyetyment, the theatatee from
year {0 year of the amount mentioned
was as under:—

Year

1981-52

1952-53

1953-54 - . .

1954-55 - . . .
1955-56 . . . .
1956-57 ‘ . S .

1957-58 . .
From 1-4-58 to 30-9-59 .
TorAL

Amount
. 8. 18545 lakins
Rs. 6:36
. Rs. 18 ,
. . Rs. 121
. . Rs. 108
. . - Rs. 87 »
. . - Rs. 0 "
Rs. ‘44 »
Rs. 28:00 lakhs

The amount still to be cleared 1s thus

(c) The break-up of arrears of
rent of Rs. 30.45 lakhs, outstanding on

Rs. 245 lakhs approximately.

gories is not readily availeble. The
break-up of arrears as on 1st October,

1st April 1851, into different cate- 1958, 1s given below:
Public Servants . . Rs. 29:83 lakhs
Government Departments . . Rs. 3-82 lakhs
Private personsjorgamsations . . Rs. §-09 lakhs
Others ¢.g., Foreign Missions, Memberu of P.ﬂu..
ment, unauthorised occupents Rs. 4 80 lakhs
TOTAL. . Rs. 43 54 lakhs
The reasons for the continuance of (a) and (b). The information is being

these arrears, most of which are paper
arrears only, and the special steps
taken to clear them were explained in
reply to the Lok Sabha Unstarred
Question No. 1637 on the 18th Decem-
ber, 1958

New Industrial Units in Andhra
Pradesh

2118, Shri Rami Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount sanctioned by the
Centra] Government for the establish-
ment of new industral units in Andhra
Pradesh during the Second Five Year
Flan; and

(b) the names of such industrial
units likely to be established during
this Plan period?

The Minister of Commerce and In-
dustyy (Shri Lal Bahadur Shléf):

collected and will be placed on the
Table of the House ;n due course.
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Dacolty i Arundbati-Nagar Camp,
‘Tripusa.

2180. Shri Bangshi Thakur. Wl the
Minister of Rehabilitation and Mino-
iy Afalre be pleased to setate

(a) how much amount was looted
by the daocoits when money was bemng
distributed among the dsplaced per-
sons payees of the Arumdhati-Nagar
Permanent Liabiity Refugee Camp
during November, 1958,

{b) how many of the dacoits have
been arrested up till now,

(¢) how much amount has been re-
covered up fill now, and

(d) the further action taken by Gov-
ernment in the matter?

The Minister of Rehabilitation and
Minority Aftairs (Shri Mehr Chand
Khanna): (a) Rs 4,887 36 nP

{b) 7 persons have been arrested
up t1ll now .

(¢) Rs 2,600

(d) Police mvestigation is in pro
gress

Export of Onions

2181 Sbri Yangamani Wil the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 1168 on the
20th November, 1958 and state

(a) when the details of onions ex-
ported from Visakhapatnam to Malaya
will be collected,

(b) whether 1t 1s a fact that omons
are exported from minor port of
Negapatam,

(c) whether Geysrnment aave re-
cerved complaints from exporters from
Southern Dastriets of Madras State
that exporters ¢rom outside Madras
State utilise the gbove port, and

(d) the steps proposed to be taken
by Government for imcreasing the
shipping space?

The Mnister of Commerce and In-
dustry (Shri Lal Bahadur Shastl):
(a) No exports of onions from ‘the
port of Visakhapatnam have been re-
ported and there is no regular steamer
service for export of onions from ilus
port to Malaya and Singapore

(b) Yes, Sir

(¢) No, Sir

(d) Two steamers plying fiom
Madras and Negapatam ports to
Malaya and Singapore carry onlons
The possibilities of additional owmon
cargo bemng lhfted by other carge
vessels operating regularly in the trade
between India and Malaya arc bemng
explored

Mediam Industrial Estate in Punjab

2182 Shn Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state

(a) whether there 1s a proposal to
set up any Medium Industrial Estates
in Punjab State, and

(b) if so, the details thereof with
their location?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
(a) and (b) The Punjab Government
propose to set up seven Industnial
Estates during the Second Plan penod
The location and estimateq cost of
these Estates are given below The
cstates proposed for Batala, Patials
and Pamipat are medium-sized -~

Location Cost (Rs 1 lakhs)
Ludhiana . 37 00
Batala 10 00
Malerkotls 8 oo
Patials Y0 00
Sonoat (CD Block) '3 %
onepat 3 60
Nilokher: 3 o0

TorAL 81

8
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Cemmunity Radio Sets

Shri H. N. Mukerjee:
2183 Shrl Muhammed Elias:
Shrl Tangamani:
_ Shrl R C Sharma:
Wil the Minuster of Information
and Broadcasting be pleased to state
(») the cost of commumty radio

sets supplhied to State Governments
under the subsidy scheme,

(b) how the costs of the sets ave 1e-~
covered,

AC Mains MW SW Set
Rs 240 o0
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(c) the steps taken by Goveinment
for the maintenance of such sets; and

(d) the extent of demand from the
State Governments for the supply of
such radio sets?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) Prices
paid during 1958-59¢ for community
radio sets with accessories (aenal kit,
loudspeaker and dry battery pack) ex.
eluding incidental charges were as
follows —

Dry battery MW Scet
Rs 225 0o

Dry battery MW SW Set
Rs 256 oo

(b) The Central Government pay to
State Governments 50 per cent of the
cost of a set complete with accessorics
plus freight and 1insurance charges,
subject to a maximum of Rs 125 per
set State Governments are expected
to recover not less than 25 per cent
from +illagers

(¢) Maintenance of community 11dio
sets 1s the exclusive responsibility of
State Governments The Central
Government do not contribute any
share towards the cost of maintenance

(b) For 1958-59, a firm demand of
10,850 sets has been recived from the
State Governments and Union Terri-
tories and necessary anangements for
then supply have been made

Miss Anita Bose

2184 Shr1 Ram Krishan Will the
Prime Minister be pleased to state

(a) whether 1t 15 a fact that Miss
Anita Bose, daughter of Subhash
Chandra Bose, has expressed a wich
to reside and settle 1n India, and

(b) 1f so, the nature of the help
to be given to her in this respect’

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru)- (a) and (b) So far as Gov-
ernment are aware, Miss Anita Bose
has not expressed a wish to <ettle
permanently in India She has occa-

sionally expressed a wish to pay a
brief visit to India Government have
agreed to give her the necessary travel
documents whenever she wishes to
come here

The All India Congress Commiutite
have created a trust fund in favour
of Miss Aruta Bose {The interest from
this fund 15 sent to her periodicaily
at the rate of Rs 50000 per month

Workshop at Eattumanoor (Kerala)

2185 Shri Mamyangadan Will the
Minister of Commerce and Industry
be pleased to state

(a) how many persons who haive
undergone tiraining under the Pilot
Scheme for Educated Unemployed
have been employed in the Workshoon
at Eattumanoor in Kerala State,

{b) what 15 thc salary of such em-
ployees,

(¢) whether any allowance o1 cther
amenities aie granted to them,

(d) 1f so, what are they,

(e) for how many hours they have
1o work each day and what 1> the
interval at noon time,

“

() whether all facilities mentioned
in the Factories Act are provided in
the Workshop,
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(g) # not, what are the facilities
that are not provided; and

(h) the reasons therefor?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (h). A statement 18 given
below:—

STATEMENT

(a) After successful completion of
their preliminary training, 85 trainees
are now undergoing in-plant training
in the workshop at Ettumanoor

(b) A stipend of Rs 45 pm. 15
being paid to ecach trainec Proposals
to absorb them against regular posts
on higher wages with the allowances
admissible under rules for Central
Government servants, sanctioned foi
the workshop, are under considcia-
tion.

(c) and (d) No allowances arc at
present paid besides the stipend as
they arc only under tramning The
trainees are howdver allowed TA
under the normal rules, whenever
they are sent on tour to other work-
shops 1n Kerala Statc

(e) The working hows ate from
8 am to 5-30 pm with an inteival
of one hour for lunch from 12 noon
to 1 p.m. on all working days except
on Saturday when the factoiy will
work between 8 am to 2-30 p.m with
an interval of one hour for lunch from
12to 1 pm

() to (h) The Centre 15 located in
the Industrial Estate built by the State
Government which has been construct-
ed according to the requirements of
Factory Act and the Rules made there.
under. Facilities required under the
Factories Act are being provided at
the workshop

Trade Agreement with France

2186. Shri Daljit Singh: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t 1s a fact that France
has agreed to consider a trade agree-
ment with India recently; and

(b} if so, the progress made so far
in reaching the agreement?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) and (b). The question of con-
cluding a trade agreement between
India and France has been engaging
the attention of the Governments of
the two countries but no appreciable
progress has been made so far.

Acquisition of Land in Delhi

2187. Shri C. K. Nair: Wul the
Minister of Werks, Housing and Sup-
ply be pleased to state:

(a) the total acreage of land ac-
quired by Government in Delhi since
1948 for various purposes, purpose-
wise, with acreage for each purpose

(b) the total amount paid so far
by way of compensation and the total
amount remamung to be paid, and

(c) the reasons for the delay in the
payment of compensations for the
land acquired for the Jamuna Bund?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) A statement is laid on the Table
of the House [See Appendix IV
annexure No 129.]

(¢) The compensation has been paid
to all the persons who came to receive
payments In the case of those who
did not turn up, the amounts have
been deposited into the Treasury as
Revenue Deposit. The amounts have
been deposited with the couris in the
case of disputes

Industries in Punjab

2188. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 2758 on the
25th September, 1958 and state:

(a) whether the scheme for starting
industries 1n the Punjao State in the
Private Sector in anticipation of power
supply from Bhakra Dam has since
been ,finalised; and



6%  Wethen Anivers 19 DECEIEEER 1058  Wrldlen duswwis  Gy8¢

(b) if #0, the detuils of the '‘scheme
Aand the looktion ef these industries?

The Minister of Commerpe and In-
dustry (Shri Lal Bahallar Shastrl):
{e) and (b). As the Hon'ble Member
is aware, the schemes in private in-

plensed 30 state:

(a) the number of journals and
magazines in different isnguages pud-
lished by the Minbstry;

dustries come up before Government
from time to time and are considered

<n mernts.

No schemes are generaily received
in  anticipation either of power sup-

Pply or other resources.
Journals and Magazines

£189, Shri Daljit Singh: Will the
Minister of Commerce and Industry be

(b) the total cost of production in-
cluding salaries incurred for the pur-
pose during 1958 so far; and

(c) the total amount of monev re-
ceived through the sales of journal
and magazines dering the same periody

The Minister of Commerne and In-
dustry (Shri Lal Bahadur Shastri):
(a) Five:

Bnehsh :
1. Journal of Industry & Trade .
2. Metric Measures . . .
3. Indan Trade Journal

Hinds :
1. Udyog Vyapar Patrika
2. Metric Maptol

Monthly
‘Bi-monthly
Weekly

Monthly
Bi-monthly

TbTThe tota!hexpendnur; mncurred
on paper, printing, salaries etc from

—Apr:ﬂ to November “1958 is appro;a-
mately as follows'—

1. Journal of Industry & Trede
2. Udyog Vyapar Patrika

3. Metnc Measures
4. Metnc Maprol J

s. Indisn Trade Journal
(c) Sale proceeds, including adver-
tisement revenue from Apnl to

Journal of Industry & Trade
Udyog Vyapar Partrika
Metric Measures

Metric Maptol

Indian Trade Journal

S L

Rs.
1,25,000
34,000

51,000
430,000

November, 1958 are approximately as
follows 4
Rs.
56,000

12,000

34,000
1,75,000

Recordings of Speeches of Emdiment
Leaders

Shri Panigrahi:

31%0. {Shrl Tangamani:
Will the Mimuster of Information
‘> and Broadcasting be plessed to state:
{a) whether precessing of the re-
-cordmgs of speeches of emurent Inthan
leaders 1s undertaken by Governrpent;

(b) if so, how many such leaders
have been covered and thewr names;

(c) whether it is only for leaders
who are dead or for living leaders as
well; anl

(d) how many such records of
leaders ase at present preserved da
the All India Radio’s archieves?
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The Minisier of Pnfermmiton mnd
Breadomting (PBr. Keshar): (a3, (b)
and {d). A stetement giving the in-
fSerwmation is laid on the Table. {See
Appeadix 1V, annexure No. 130).

(c) The capacity for transcription of
AIR being limited, transcription has
been undertaken of recording the pre-
servation of which is urgently neoes-
sory.

Al India Radio

Sbri Tangamani:

2191 9 Shri Panigrahi:
Will the Muinister of Information and

Broadcasting be pleased to state:;

{a) whether Governmeni propose %o
utihise the documentaries produced by

the Films Divisioa for ’repnlu
feature stories on the seme subject in
the All India Radio;

(b) if so, how many such stories
have been featured;

(c) the names and details of such
storles; and

(4) 1if the reply to part {a) above
be m the negitive, when the propesal
will be put mto eperation?

The Minister of Information and
Breadcasting (Dr. B. V. Keskar): (a)
to (¢) A statememt shdwing the
sound tracks of documentaries used
for preparing feature stories of A.LR.
is given below:—

Sl Title of documen- Description Date of
No. tary | cast
1 Report from Heart- Depicung Iife in the tribal arcas and the developmem
fands. of work done there . . 29-5-58
2 NEFA . A fenturc on the people and dcvelopmem wark in
E.F.A. 22-7-58
3 Konkan . B Hlstory, hfe and deVelopme_nt work 1n Konkan 26-8-5
4 Bhakra Nangad History, of the construction and Slgmﬁcnnce of the
niver valley project . 23-9-58
5 Banaras Lafe, importance nnd sacred p]nces of thls ancient clty
of India . 28-10-58
6 Godavari A survey of the utllnsauon of th.ls great nver of the
South 1n the work of nationsl reconstruction . 25-11-58

(d) Does not arise.
Import of Spectacie Frames

2192. Shri Bahadur Singh: Will the
Minister of Cemmeree and Industry
be pleased to state:

(a) whether the import of spectacle
frameg is classified into two sections

euch @s (i) Metalic Frames; (ii)
Plastic Frames;
(b) whether combination Yrames

pongisting o both metal and plastic
have been defined, classified and speci-

fied in the Import Trade Control

Policy of the Government;

(c) whether the Cutoms suthovities
classify these combination frames into
any category;

(d) if so, the nature thereof;

(e) whether some fines were im-
posed on the importers of such com-
bination frames and their goods were
declared unauthorised imports;

(f) whether some importers wete
bl,cklisted also; and
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(g) whether there is any proposal
undar the consideration of Govern-
ment to regularise the imports of the
combination frames and allotting them
a particular classification or category®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) No, Sir. Instructions were how-
ever issued to the Licensing and Cus-
toms Authorities in November, 1954 to
classify combination frames irrespec-
tive of amount and length of plastic
material as plastic frames falling
under S No 94(a)(11)/V of the Import
Trade Control Schedule and the metal
frames having a portion of metallic
side covered with plastic material
under 8 No 94(b)/V of that Schedule

(c) and (d) All spectacle fiames
whether made of plastic or metal
other than those made «f or plated
with a durable coating of gold or
silver and also combination frames
are classified under 77(8) of Indian
Customs Tanff Spectacle frames
made of gold or silver are classified
under S No 61(4), 61(8) o1 61(8)
of the Indian Customs Tarniff

(e) Yes, Sir
(f) No, Sir

(g) No, Sir The impoit of spec
tacle frames has been banned since
July 1957

Buddhist Pilgrim’s Rest House in
New Delhi

2198 Shri Ram Krishan: Will the
Minister of Works, Housing and
Supply be pleased to state

(a) whether 1t 1s a fact that the
Ceylon Government 1s going to
construct a Buddhist pilgrim’s rest
house in New Delh1 at a cost of
Rs. 3,00,000;

(b) if so, whether any help 1s be-
mg given by the Indian Government
in this regard; and

(c) 1f s0, the nature thereof’
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The Minisler of Werks, Howsing
apd Supply (Bhel K. O. Reddy): (2)
The Ceylon Government is construct-
ing a Buddhist pilgrims rest House
in New Delli The estimated cost of
the proposed construction 18  not
known

(b) and (c). The Government of
India has leased a plot of 1and measur-
ng 051 acre in New Delhi to the
High Commussioner, Ceylon in India
for a period of thirty years at &
nominal ground rent of Re 1 per
aphum

Indpo-Swedish Trade Schedules

2194 Shri Ram Krishan: Will the
Minister of Commerce and Industry
v& pieasedl o gave:

(a) whether 1t 1s a fact that Indo-
swedish Trade schedules have been
extended further;

(b) 1if so, the period of extension,

(c) whether any new mmpori and
¢ npott commod!ly has been added

(d) 1f so, the name of the new
commodity added, and

(e) what will be its effect on ex-
port and mmports?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastr):
(8) to (d)  Yes, Sir  The validity of
the Schedules have been extended
upto 31st December, 1959 A copy
each of the letters that were exchang-
ed on the 29th November, 1958 in this
regard are laxd on the Table accord-
ing to which ten items were added to
the hist of goods available for export
from India to Sweden [See Ap-
penidx 1V, annexure No 131]

(e) These commodity schedules are
of an indicative and not of a binding
pature Their extension and modi-
fcation help to publicise the export
possibilities of individual items of
each country and thus stimulate their
ymport into the other.
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Colr Industry in West Bengal

Shri 8. C. Samanta::
""'{ Bhri Subodh Haneds:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether there is any proposal
to start Tramming~-cum-Production units
in West Bengal,;

(b) whether any financial aid has
been sanctioned for the development
of coir industry 1n West Bengal since
the inception of the Coir Board; and

(c) if so, the extent of axd given?

The Minister of Commerce and In-
dostry (8hri Lal Bahadur Shastri):
(a) to (¢). Yes, Sir. The Government
of West Bengal have submitted a
scheme for the establishment of Two
Trammmg-cum-Production Centre, fn
Coir Industry during the current fin-
ancial year The scheme will be im-
plemented by the State Government
and the total cost of the schcme
during 1058-59 18  estimated at
Re. 1,37,000 The Government of
India have accorded fechnical ap-
proval to the above scheme In
addition to this, the Government of
India have approved the establich-
ment of a Branch Research Institu'e
for Coir Industry and a Model Factlor:
at Ulubena in Howrah District at a
total cost of Rs 1-99 lakhs during the
Plan period This scheme is bemn¢
implemented by the Coir Board.

Quota Certificates

2196 Shri Amjad Ali: Will the
Minister of Commerce and Industry
be pleased to state the reasons for
non-inclusion of the vears 1950-51 and
1951-52 as basic yvears for the calcula-
uon of quota Certificates  for the
items 1emoved from Open General
Licence No XLV and XLVI?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A policy decision has been taken that
the basic year in future should com-
mence from the year 1952-53 unless
there are valid reasons for the inclus-
fon of the earlier years.
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Essential Ofls

2197. Shri Amjad AH: Will the
Minister of Commerce and Industry
be pleased to state the reasons for ex-
cluding the year 1958-57 for the pur-
pose of fixation of Quota Certificate
in respect of some essential oils used
m Industry?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur BShastri):
1t has not been found necessary to ex-
tend the basic period upto 1956-57

Import Licences

2198. 8hri V., P. Nayar: Wil  the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t 1s a fact that 3 num-
ber of applications for the issue of
appropriate writs against the Gov-
ernment of India have been filed 1n
the High Courts, on orders passed by
the Chief Controller of Imports in
respect of Import Licences;

(b) if so, the number of write pend-
ing in each High Court at present;
and

(c) the total expenditure incusrred
so far on such writs, in respect of (a)
fees and other expenses, (b) costs”

The Mnister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) Punjab High Court
Calcutta High Court

Madras High Court 15
Bombay High Court 2
—r

ToTaL 28

———

(c) Rs 84962 Total fees, other
charges and costs, etc, are not known
because they are not ordinarily paid
during the pendency of the case, and
would be known only after these
wifit petitions have been decided and
charges etc. settled.
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Handloom Goods

2199. Shxi K. C. Jena: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the value of handloom goods
exported since the beginning of the
year 1958;

(b) whether any amount of hand
spun and hand woven articles are
also exported; and

(¢) which of the States m india
produced the largest and the minimum
quantity of handloom goods duvring
the last two years?

The Minister of Commexce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Rs. 808.6 lakhs during the period
January to August, 1958.

(b) Some small quantities of Khadi
are despatched abroad by way of
occasional parcels on behalf of foreign
customers.

(c) Figures of State-wise production
of handloom cloth are not available
However, reporvts are bemng received
from all States, except Jamunu and
Xashmir, Delhi, Manipur and
Himachal Pradesh, relating to  pro-
duction of handloom cloth wm the co-
operative sector. From these it 1s
seen that Madras State produced the
largest quantity of handloom cloth
during 1957 and 1958 and Tripura the
smallest.

Tea Councils

2200 Shri Daljit Singh: Will  the
Minister of Oomumerce and Imdustry
be pleased to state:

(a) the number of tea councils set
up 80 for in foreign countries; and

(b) the countries where these have
been set up?

'The Migvister of Commerce and In-
dustry (Shrei Lal Bahadur Shasty}):
(&) Faive.

(b) US.A, Canada, West Germaay,
Netherlands and Eire.
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Glass Factories

2201. Shri Daljit Singh: Wil the
Minister of Oommerce and Industry
be pleased to state:

(a) whether Government Jropose
to set up glass factories ;n  various
States; and

(b) it so, whether any survey has
been made for the availability of
material to set up glass factories™

The Minister of Commerce aud In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Except the establish-
ment of an optical and opthalmic glass
plant at Durgapur, Government have
no proposal to set up any glass factox-
1es. Glass factories are established by
private industrialists after their selec-
tion of suitable sites.

Plan Publicity in Himachal
Pradesh

2203 Shri Daljit Singh: Will the
Minister of Informafion and Broad-
casting be pleased to state:

(a) the amount sanctioned for Plam
publicity in Himachal Pradesh 1n 1958-
59 so far; and

(b) the names of publications
brought out by the Plan Publicity
Depariment of Himachal Pradesh du:-
ing the above period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The total provision sanctioned for
Plan Publicity in Himachal Pradesh
during the year 1958-59 1s Rs. 2,37,440
which includes a sum of Rs. 9,000 for
pamphlets, folders and posters. The
issue of sanctions from time to time
within the allotment is done by the
Himachal Pradesh Administration,
The Department of Public Relations
has issued one folder entitled “Metric
Pranali” m Hindi so far

Technical Training Centre at
Dum Dum

2304, Shri Halder: Will the Minister
of Rehabilitation and Minerity Affairs
be pleased to state:

(a) whether it is a fact that the
technical training centre attached to
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Agmonautical Services Lid, Dum
Dum, has been closed down with effect
from the 1st Oectober, 1888; and

() it so, the reasons therefor?

The Minister of Rehabilitation and
Mivoriky Affairs (Stri Mehr Chand
Khanna): (a) From 1st October, 1958
the Trade section of the Traming
Centre has been closed down.

(b) The period of training in the
Teade section was one year. Ex-
perience has shown that trainees who
undergo one year trade course are
not fully trained and, therefore, are
not sble to compete for employment
with those who have had training for
a longer period under the normal
Directorate General of Resettlement
and Employment Training Schemes
‘The one year course has therefore,
been discontinued and arrangements
are being made in consultation with
the’ State Government to introduce a
two year training course in its place.
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Clam IV Employces of Ceatral Gov-
ernment in Anand Parbat Estate

2208. Shri Balkrishna Wasnik: Will
the Minigter of Works, Housing and
Supply be pleased to state:

(a) whether Clase IV employees of
the Central Government residing at
Anand Parbat Estate, New Delh), are
charged Rs 4 pm for the supply of
water though other Class IV em-
ployees remding m other colonies like
Punchkwin Road, New Delhi, are
charged only Re 75 per month

(b) 1f so, the reasons thercfor, and

(c) what 1s the average quantity of
water that i1s being consumed kv
<ach of the families of Class IV em-
ployees at Anand Parbat Estate”

The Minister of Works, Housing
and Supply (Shri K, € Reddy). (a)
No As 1n the case of class IV officere
residing elsewhere, so also 1n the casc
of class IV officers residing in the
Anand Parbat Estate, recovety of
water charges 1s made at the follow
g rates'—

1 Daftry type quarters
R« 2/12 - PM

2 Peon type quarters
Re 1/4/- PM

A heavv element of subsidy 15 1m-
phicit in the above rates At Anand
Parbat the p o ra'1 cosl per family
works out to Rs 4 pm because a
booster pump has to be used to jaise
the pressure of water but the actual
charges made are as given 1bove

(b) Does not arise

(¢) Information 1s not available as
the quarters are not provided with
separate meters

-
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Chambers of Commerce Meeting at
Bangalore

2208. Shri Achar: Will the Mins-
ter of Commerce and Industry be
pleased to state

(a) whether the Government of
India have received and considered
the proceeding: and the several resolu-
tions passed by the regional confer
¢uct of thc Chamber. of Commerce
of Mysore, Madras, Andhra and
Kerala, held at Bangalore duting Sep-
tember, 1958, and

(b) if so, the action taken there-
on”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl).
(a) and (b) These Resolutions have
been passed on to Mimstries con-
cerned for consideration and nécessars
action

Aluminium Plan in Mettur (Salem)

2200 Shri Tangamani: Will the
Minster of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 596 on the
27th August, 1958 and state the pro-
gress so far made about the setting
up of the Aluminmum plant m M ttu
(Salem) 1n Madras State”

The Minister of Commerce und ln-
dustry (Shri Lal Bahadur Shastri)*
One party has made tentative sug-
gestions for setting up an aluminium
plant in collaborstion with an Italian
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#irm The matter 15 under examinat-
ion. It is understood that some re-
presentatives of the Italhan firm have
recently visifed the site for first hand
study of local conditions

Import of Sudan Egyptian Cotton

2210 Shri P. C. Borooah: Wil the
Mmister of Commetce and Industry
be pleased to state

(2) whether 1t 18 a fact that the
Bub-Commuttee of the Cutton Textile
Consultative Board set up by Govern-
ment has recommended to make im-
mediate and substantial import alloc-
ations for Sudan Egyptian cotion,

(b) the total quantity of
allowed to be imported;

(c) the quantity to be reserved for
mills under the incentive scheme, and

cotton

(d) what 1s the stock of
<cotton at present’

foreign

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri)
(a) No, Sir

(b) and (¢) So far, during fthe
current cotton season beginn'ng 1st
September 1958, Government have
permitted for mport in all 321,000
bale« of foreign cotton out of which
145 500 bales have been earmarked
for import by mills under ‘he Export
Incentive Scheme.

{d) As on 81st October, 1958 the
stock of foreign cotton with the mills
and trade 1t estimated at about 105
lakh bales

Conference on Tea Industry

2211 Sbri P C. Borooah: Wil the
Minister of Commerce and Industiry
be pleased to state

(a) whether 1t 1s a fact that a con-
ference of Government officials, re-
gwesentatives of State and Reerve
Bank of India, Tea planters and
Iabour representatives is going to be
held in Shillong soon, and

301 LSD-$
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(b) 1t so, the object of the con-
terence?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b) The Government of
Assam desired to convene a Confer-
ence at Shillong to consider the peeds
of the tea industry for block and crop
finance As efforts are currently be-
ing made to assess roughly the magni-~
tude of the problem in consultation
with the banking authorities, such a
conference 1s not now being conven-
ed for the present It may be conven-
ed later 1if necessary

Afro-Acian Economic Cenference

2212 Shri P. C Borooah: Will the
Minister of Commerce and Undustry
be pleased to state.

(a) whether 1t 15 a fact that a trade
delegation of 50 representatives of
various Indian industries were 1o
participate in the Afro-Asian Econo-
muc Conference;

(b) if so, the number of .epresen-
tatives who were actually allowed to
participate,

(c) the reason thereof, and

(d) the names of the industries, the
members of which will be represent-
ed at the Conference”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The Federation of Indian Cham-
bers of Commerce and Industry had
mnitsally nominated a team of 18
persons

(b) and (c¢) It was suggested to the
Federation that to keep the expen-
diture on foreign exchange to the
mmimum necessary, a smaller dele-
gation would be appropriate The
Federation finally deputed onlv 5
persons.

(d) The Government of India have
no knowledge concerning the interest
taken, injo consideration by the Feder-
ation 1 deciding the comaposition o
the delegation.
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Cattle Litting on Punjab-Pakistan
Border

2213. Shri Daljit Singh: Wil the
Prime Minister be pleased to state the
number of smuggling and cattle lift-
ing cases detected during the last twe
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years (year-wige) ending August, 183%
on the Punjab Pakistan Border?

The Prime Minister and Minister o
External Affairs (Shri Jawaharial
Nehru): The required information is
given below;

From 5-9-56 From 1-9-57
10 31-5-57  to 31-8-$8

() Number of cattle lifted by Pakistanis .
(i) Number of sumuggling cases detected

59 88
738 420

Industrial Units in Punfab

2214, Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the names of new Industr.al
Units established in the Punjab Sta.e
during the last three years and the
extent of progress made so far; and

(b) the amount sanctioned by Gov
ernment therefor and the amoun’
spent so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Information is being
eollected and will be placed on the
Table of the Lok Sabha in due
course.

Ceiling on Land Holdings

2215. Shri N. R, Munisamy:: Will
the Minister of Planning be pleaced
to state:

(a) whether the Government of
India have comc to any definite de-
cisions as to what extent the food
production will be affected by the
imposition of ceilings on the 2xisting
land holdings;

(b) if not, when it is likely to be
taken; and

(c) whether any attempt has been
made to collect necessary materials
for the said purposes? *

The Parliamentary Secretary to the
Minister of Labour and Employmeat
and Planning (Shri L. N, Mishra):
(a) to (c). Policy regarding ceiling on
existing land holdings has been re-
commended in the Second Five Yenr
Plan keeping fully in view the aspect
of agricultural production. For build-
ing up a progressive rural economy it
was considered essential that  dis-
parities in owmership of land snould
be greatly reduced, and to ensure
that production is not adversely aftect-
ed, it has been recommended that
efficiently managed farms which ful-
fil certain conditions and whose break
up would lead to a fall in production,
should be exempted from ceiling.

Production of Agricultural Com-
modities

2216. Shri V P. Nayar: Will the
Prime Minister be pleased to «tate:

(a) the total value of foodgrains,
cash crops and other agricultural
commodities produced in each State
in the years 1951-52 and 1957-58; and

(b) the per capita ‘value of agri-
cultural production in each Stata
during these two years? .

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). The requibita
information is not available State-
wise. Such information is complied
for the whole of India every year as
part of the National Income Estimates.
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Indians in Ceylon

2217, Shri Tangamani: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 127 on the 14th August, 1958
and state:

(a) whether the exact number of
deaths of Indians due to Riots in
Ceylon has been ascertained; and

(b) if so, the number of dead and
mnjured persons?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes.

(b) Three Indians were killed dur
mg the riots The number of Indians
mjured is not known

Board of Film Censors

2218. Shri Tangamani: Will the Min-
ster of Information and Broadcasting
be pleased to state

(a) whether there 1s a  separate
Board for censorship of films 11 Re
fponal Languages,

(b) how are the members in R
gonal Languages constituted,

(c) whether State Governments
nomnees are accepted by the Govern
ment; and

(d) whether Madras State Govein-
ment have protested against the
current practice?

The Minister of Information and
Broadcasting (Dr Keskar): (a) and
(b). There are no separate Boards fo)
censorship of films in regional langu
ages In the panels which examine
films members are included who
know the various languages well

{c) There 1s no provision in the
Cinematograph Act, 1952 or the Rules
made thereunder for representation
of nominees of State Government~

(d) No, Sir
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1223 hrs.
RE MOTION FOR ADJOURNMENT

Mr, Speaker: Papers to be laid on
the Tahle

Shri Braj Raj Singh: With respect
to the adjournment motion which I
have submitted, you have been pleas-
ed to write that it 15 a matter of law
and order I submit that the military
has been used there in suppressing the
civil disobedience movement by the
Adivasis 1n Baghwara in Rajasthan
That 1s my point When the military
nas been used that 1s the responsibs-
hty of the Government of India

Mr. Speaker: This matter came up
The hon Member tabled an ad)ourn-
ment motion I disallowed it on the
ground that 1t 15 a matter of law and
order He says somewhere 1n Rajas-
than peisons are carrying on satya-
graha, the police were ordered to
lathi-charge and do something and
then to their aid mihtary also came,
and at the instance of the military,
the police did something 1 say this
matter is not one of first impression
It has been coming again and again,
from time to time Under the Cn-
minal Procedure Code, whenever the
local authonities find 1t difficult to con-
trol any crowd or any unlawful as-
sembly, they can send for the mulitary
It 1s not for the Government to refuse
or to accept It 1s under a statute
They are bound to supply There 1s
a local Government, there 1s a local
Assembly Let us not again and again
encroach upon the local Government's
rights, or the rights of the Members
of the local Assembly They will feel
insulted 1if we take upon ourselves the
responsibility that they should under-
take

Shri Braj Raj Singh. Theie was
only civil resistance The police was
there I have not stated we should
encroach upon the rights of the local
Assembly

Mr Speaker: All that may be true
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Shri Braj Raj Singh: My only point
1s this, that the military should not
be called in such a situation when
only civil disobedience 1s gomng on
‘There is nothing unlawful, only peace-
ful satyagraha is going on

Mr, Speaker: We are all governed
by Acts of Parhament It 1s open to
the hon Member te have the Act of
Parliament modified, but the Act of
Parhiament says that the military, if it
is called in aid of the civil power, has
to go and has to be of use to them. It
18 not the Central Government's res-
ponsibility merely because the mili-
tary are there Under the circums-
tances, I am not prepared to admit it
as 1 have said

Shri Braj Raj Singh: Can we not
have the view of the hon Home Minis-
ter?

Mr. Speaker: There 1s no question
It 1s my view that prevails It is not
the view of the Home Minister

12.26 hrs.
POINT OF INFORMATION

SECURITY ARRANGEMENTS OUTSIDE PAR-
LIAMENT Housr

Shri Hem Barua (Gauhati) May I
make a humble submission on a diffe-
rent point altogether

Mr, Speaker: There 1s no pomt

Shri Hem Barua: Not related to this,
i1 is another matter entirely diffe-
rent

Mr. Speaker: Order, order If it is
another point, it is not on the Order
Paper, and therefore nothing which
i1s not on the Order Paper I will al-
low

Shri Hem Barua: It 1s a serious mat-
ter, and 1 want to make a request to
you It is about the 2,000 satyagrahis
who are carrying on an overnight
satyagraha outside the precincts of
Parhament House My request to you
is this

Mr. Speaker: I am not going to
allow this The hon Member will

resume his seat. Yesterday also it was
rajsed. Whatever it might be. I
shall see that not cne of the satys-
grahis enters the compound of Parlia-
ment That I have done.

Shri Hem Barua: My humble sub-
mission to you is that you should go
and talk to them once.

Mr, Speaker: No, I am not prepared

Shri Hem Barua: It 15 a serious mat-
ter and 1 request you and through you
the Home Minister and the Prime
Minister also to go and talk to them

Mr. Speaker: Order, order

Shrli Braj Raj Singh: My subms-
sion 1s that a Member of Parliament
was not allowed from there to enter
the precincts of Parliament

Shri Hem Barua: I want to submt
with your permission .

Shri Braj Raj Singh: This 1s a very
serfous situation Police are checking
Members of Parhament from coming
from there and entering the precincts
of Parlhiament

Shri Hem Barua: I want to know
if 1t 18 with your permission that these
police vehicles arc allowed withun the
precincts of Parliament If police
vehicles are allowed without your per-
mission, then 1 would say it is an
infringement of the privileges  and
rights of thix House

Mr. Speaker: Very well

Shri Hem Barua: I am not sure they
nnght not be let loose against Mem-
bers of Parliament Tomorrow it
might happen

Mr. Speaker: I will have to ask hon.
Members not to cause disturbance like
this I am really surprised. Is there
no other method of drawing my at-
tention to any of these matters.

Shri Hem Barua: We make a hum-
ble submission

Mr. Speaker: I find again and
again an attempt on the part of some
of our Members here to sbhstruct the
proceedings.
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Shri Hem Barsa: No, Sir Not that

Mz, Speaker: What then? If they
have to rhake a submission that any
Bon. Member has been prevented from
eoming int6 the House or the premises
of the House, certainly they could
bave made that representation It 1s
not about 2,000 and 3,000 people Shn
Hem Barua started with saying that
overnight 2,000 people have been
observing satyagraha I am not con-
cerned with these 2,000 people If he
had only said about coming mnto the
premises, I would have heard him
Hon. Members will look mnto the defi-
nition of premises under the rules of
procedure Premuses are withun ths
compound

Shri Hem Barua: The vehicles are
within the compound

Mr. Speaker: Here, inside the wall?
It is not within the wall

Shri Hem Barua: Inside the gate

Shri Snrendranath Dwivedy (Ken-
drapara): Does the compound include
the boundary wall or not?

Mr Speaker. Premises do not in-
clude that portion, the road beyond
these walls That 1s why I have been
repeatedly requesting, and there 1s an
attempt, or there 1s a proposal, to
enclose and then put up gates also
there, in which case 1 will extend
the premuses night up to that to avoid
any such thing happening Until then
I am not in a position to guard be-
cause people force themselves, and I
cannot go and stand there preventing
the 2,000 people from coming into the
House

Shri Surendranath Dwivedy- The
question 1s the satyagrahis do  not
intend to come within the boundaries
of Parbament Hou<e So, what was
the necessity of this police patrol in-
side the boundary of Parhament
House, and was 1t done with vour
permission?

Mr. Speaker: Order, order ‘The
precinets of the House”—what he calls
premuses-—*“means and includes the
Chamber, the Lobbies, the Gallemes

and such other places as the Speaker
may from time to time specify”.
I have been trying to take control, to
have control, or to take into my pos-
session all those areas up to thatl gate
to avoid any disturbance being caused
As yet that has not been enclosed
There 13 a proposal Once it 13 en-
closed, I will take charge of it and
see 1o 1t that nobody enters Till
then, within these walls, these are my
premises, I have my junisdiction It
any policeman enters here, it 18 my
look out to sce that he does not enter
Beyond that, until I extend by an
order under this rule the defimition
of the precincts of the House to the
other side, the gates, they are not our
premises

Skri Braj Rz} Singh: You have been
pleased to allow policemen to use the
telephone within the precincts of the
House, within these walls (Inter-
ruptions)

Mr, Speaker: Order, please I can-
not go on wasting the time of the
House, 1f policemen use the telephone
Whoever might come here, if he uses
the telephone, I shall look into all
that It 1s not as if the policeman has
got charge of this House I am wn
charge of this House Now Papers
to be Laid on the Table

Shrimati Renu Chakravartty: May I
just make one submission

Mr, Speaker: Order, order I amnot
gong to allow disturbance 1n this
House or interruption of the proceed-
ings 1n this way

Shrimati Renu Chakravartty: They
nave been here since last mght Can
vou not go and meet them and talk
to them?

Mr. Speaker.
What can I do?

I am not worned

Shri Tangamani (Madurai) May I
make a submission I was prevented
from coming to the House

Mr, Speaker: If he has got any
complaint, he may give 1t to me in
writing
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Shri Tangamani: I would lLke to
know whether 1t affects the privileges
of the Members (Interruptions).

Mr. Speaker: Order, order I find
Shn Tangaman: physically here before
me If he had been obstructed, or
he had any difficulty in coming here,
he will kindly put it on paper, and
1 shall make enquiriee I am not ex-
pected to leave the House, or adjourn
the House and go and make enquiries
there What 1s this kind of attitude?
So long as I am there

Shri Tangamani: Today, I have ex-
pertenced difficulty, which I have
never experienced for the last eighteen
months So, I want to bring this to
your notice

Mr. Speaker. What 18 this  about?
The hon Member 1s a lawyer If he
hag got a complaint, what does he
want me to do” Shall I go out and
make enquiries, adjourning this
House? If he has any complaint, let
him put 1t down on paper, and I shall
certainly make enquiries I am going
to see that the interest of every hon
Member 1s safeguarded I would not
allow interference of any hon Mem-
ber or any of his rights to be inter-
fered with But, hon Members also
must have patience, and they must
bring i1t to me 1n the normal course
and I shall certainly look into it

An Hon. Member: But he had some
difficulty

Mr. Speaker: I shall try to help him

RBaja Mahendra Pratap (Mathura)
They are indulging 1n a form of satya-
graha It is satyagraha

Shri Tangamani: If you could give
me one or two munutes, I shall explain

Mr Speaker: Not now Let him
give it to me m wniting Now Papers
to be Laid on the Table

12.33 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT Or KHADY AND VILLAGE
Industries Commussion

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Manubhai Shah, I
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Table

beg to lay on the Table, under sub-
section (3) of section 24 of the Khadi
and Viliage Industries Commussion Act,
1956, a copy of the Annual Report
of the Khad: and Village Industries
Commission for the year 1957-58
[Placed in Library. See No LT-1148/
58]

APPROPRIATION  ACCOUNTs (Crvip),
1956-57 Anp Auprr Rrrorr. 1958

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
1 beg to lay on the Table, under article
151(1) of the Constitution, a copy of
the Appropriation Accounts (Civil),
1956-57 (including proforma com-~
mercial accounts) and the Audit Re-
port, 1958 [Placed in Library. See No
LT-1149/58)

ANNUAL REPORT OF NATIONAL PrOJETS
ConsTrUCTION CorPORATION (P) Lo
AND ITS RFVIEW BY GOVERNMENT

The Deputy Minister of Irrigation
and Power (Shri Hathi): I beg to lay
on the Table, under sub-section (1) of
section 639 of the Companies Act, 1956,
a copy of each of the following

papers —
(1) Annual Report of the
National Projects Construction

Corporation Pnivate Limited for
the period 9th January, 1957 to
31st March, 1958, along with the
Audited Accounts, and

(2) Review by Government of
the above report [Placed 1n
Library Sec No LT-1150/58)

NOTIFICATIONS UNDER SEA CusroMs
Act AND CENTRAL EXCISES AND SALT
Act

Dr. B, Gopala Reddy: I beg to lay
on the Table, under sub-section (4)
of section 43B of the Sea Customs Act,
1878 and section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following rules'—

(1) The Customs and Central
Excise Duties Refund (Fixed
Rates) Rules, 1958, published in
Notification No GSR 1139 dated
the 6th December, 1968; and
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(2) The Customs and Central
Excise Duties Refund (Brand
Rates) Rules, 1968 published in
Notification No. GSR. 1140 dated
the 8th December, 1958. [Placed in
Library. See No. LT-1152/58.]

NOTIFICATIONS UNDER SEA CusTtOoMS
Act

Dr. B. Gopala Reddi: 1 beg to lay
on the Table, under sub-section (4) of
gection 43B of the Sea Customs Act,
1878, a copy of each of the following
Notifications:—

(1) GSR. No. 1141 dated the 6th
December, 1958, containing the
Customs Duties Drawback (Fixed
Rates) Rules, 1958;

(2) GSR. No. 1142 dated the 6th
December, 1958 containing the
Customs Duties Drawback (Brand
Rates) Rules, 1858;

(3) GSR No. 1143 dated the 6th
December, 1958; and

(4) GSR No. 1144 dated the 6th
December, 1958. [Placed in
Library. See No. LT-1153/58.;

‘NOTIFICATIONs UNDER COMPANIES AcT

Shri Satish Chandra: I beg to lay
on the Table, under sub-section
(3) of section 641 of the Companies
Act, 1956, a copy of Notification No.
GSR. 1177 dated the 13th December,
1958. [Placed in Library. See No. LT-
1154/58]).

CLARIFICATION OF ANSWER TO STARRED
QUESTION

The Deputy Minister of Defence
{Shri Raghuramaiah): I beg to lay on
the Table, a copy of the statement
clarifying the reply given on the 24th
September, 1958 to starred question
No. 1550 by Shri U. C. Patnaik regard-
ing Jane’s Fighting Ships. [Placed in
Library. See No, LT-1155/58.)

DIRECTION BY SPEAKER UNDER RuLks or
PROCEDURE

Sardar Hukam Singh (Bhatinda): I
beg to lay on the Table a copy of

direction No. 125 issued by the Speaker
under the Rules of Procedure and
Conduct of Business in Lok Sabha.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 18th December,
1958, agreed without any amend-
ment to the Assam Rifles (Amend-
ment) Bill, J958, which was pass-
ed by the Lok Sabha at its sitting
held on the 5th December, 1958.".

COMMITTEE ON SUBORDINATE
LEGISLATION

FourRTE REPORT

Sardar Hukam Singh: I beg to pre-
se_nt the Fourth Report of the Com-
mittee on Subordinate Legislation.

ESTIMATES COMMITTEE
THIRTY SECOND REPORT

Shri B. G. Mehta (Gohilwad): I beg
to present the Thirty-second report of
the Estimates Committee on the action
taken by Government on the recom-
mendations contained in the Twenty-
Sixth report of the Estimates Com-
mittee (First Lok Sabha) on the
Ministry of Railways—Commercial
matters.

. 12.36 hrs.

APOLOGY BY A ¥EMBER

Mr. Speaker: I have « inform the
House that I have received the
following letter dated the 17th Decem-
ber, 1958, from Shri Liladhar Kotoki,
Member, Lok Sabha:—

“Being ignorant of the rules
of Privileges of the House, I sub-
mitted a Memorandum on the
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Assam Panchayat Bill, 1938 and
gave evidence before the Select
Committee on the Bill on 16th
October last at Shillong In both
submitting the memorandum with
certain amendments suggested by
me and giving evidence, 1 took
the mmitiative and volunteered to
do so, which was agreed to and
accepted by the Select Commuttee

From the Sixth Report of the
Privileges Commuittee of Lok
Sabha circulated to us, I realised
that I committed a grave mis-
take in omitting to seek your pre-
vious permussion and referring the
matter to the Ppvileges Commit
tee and the House Yesterday, I
approached the Deputy-Speaker
and told hum about 1t and sought
his advice He was kind enough
to direct me to submit a petition
In course of placing the report in
the House today, both the Deputy
Speaker and vourself have ex
plamned the future course to be
taken 1n the matter of giving such
evidences

I submit that I never meant
any breach of privilege of the
House, and all that I did was pro
mpted by my interest in the
Bill 1n question, and my ignorance
of the rules, as submitted above

I hereby tender my most un-
qualified apology to you and
through you to the Privileges
Committee and the House and
most humbly beg that I may kind
ly be pardoned for this first and
unintentional mistake on my part

I assure, Sir, that I shall not
commut such a mistake in future”

12.37 hrs

CINEMATOGHAPH |AMENDMENT)
BILL—contd

Mr. Speaker: The House will now
take up further consideration of the
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following motion moved by Dz Keaksr
on the 18th December, 1958, namely —

“That the Bull further to amend
the Cinemhatograph Act, 1952, be
taken nto consideration ”

The time allotted 1s 24 hours The
tume taken already is 1 hour and 28
minutes The balance 1s 1 hour and
2 munutes

Mr. Deputy-Speaker. The tume al-
lotted 1s 3 hours

Shri Easwara Iyer (Trivandrum) It
was agreed that for the consideration
motion, 2§ hours may be given, and
for the second and third readings half
an houi

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha)
May I make one request to you? In
view of the fact that the House 1s not
sitting beyond tomorrow, may I re
quest you to kindly' tell the House
also strictly to adhere to the lLime
allotted to each itent which 1 before
the House till tomorrow, and the time
which has been approved by the House
also  On pievious occasions, we did
not mind it, and the time used to be
adjusted But, m view of the fact
that the House 1s not going to sit be-
yond tomorrow, and there arc¢ certain
mmportant legislative 1tems which-
must be put through by tomorrow, and
this can be done only if we strictly
adhere to the time, up to the minute,
I am making thus request

Shri Narayanankntty Menon
(Mukandapuram) The  Business
Adwvisory Committee has allotted time
for all the Bills which have been put
down 1in the Order Paper for today
and tomorrow According to the time
allotment madc by the Business
advisory Committee 1t 1s practically
impossible to put through all the
Bills Therefore my request 1s this
There are certain important Bills hke
the Workmen’s Compensation {(Amend-
ment) Bill which has been passed by
the Rajya Sabha, But winch has been
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put 1ast on the Order Paper; it i

ible and improbable according
to the time allotment that has been
made, that it wall come up. Therefore,
some change may be made i tomor-
row’s Order Paper in the order of the
Bills to be taken up.

Mr. Speaker: The hon, Mimster will
congider it. All that the hon, Member
says is that Government may give
priotity to 1t; m view of the fact
that all the Bills may not be put
through, priorty may be given to
that Bill.

Shri T. B. Vittal Rao (Khammam).
1 have to make another submission
We requested the hon. Minister to
refer the Workmen's Compensation
(Amendment) Bill to a Select Com-
mittee But he declined, he said that
Government wanted this Bill to be
passed "during this Session, and, there-
fore, this Bill might be taken up to-
MOITOW

Mr, Speaker: Reference to a Select
Committee?

Shri T. B. Vittal Rao: Yes He de-
clined to refer it to a Select Commit-
tee, because he said that this had to
be passed during this Session  He
said that this Bill had to be passed

Mr, Speaker: Has it been passed by
Rajya Sabha?

Shri T. B. Vittal Rao: Yes, 1t has
been passed by Rajya Sabha

Mr. Speaker: The suggestion of the
hon, Member 1s that the Bill that has
been passed by Rajya Sabha may be
taken up here and disposed of tomor-
row All right; the hon Minister will
kindly consider 1t He will kindly
look into it If 1t can be put down
in the Order Paper, I have no objec-
tiom

Now, Shri Sadhan Gupta Hon
Members will bear it m mind that we
haye got only an hour or so left. 1
shall give only ten mijnutes to each
hon, Member.
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The Minister of Information amd
Broadcasting (Dx, Keskar): May I
make a submission? Though the Bill
1S & munor one, most of the speeches
have dealt with certain general pro-
blems regarding films, and, therefore,

I might be allowed about 25 minutes
for reply

Mr. Speaker: The time now avail-
able 1s 1 hour and 2 minutes We are
now at about 1240 p.m So, [ shall
call the hon Miuster at 13.20

Shri Sadhan Gupta (Calcutta-East)
Mr Speaker, Sir, I must confess to a
sense of disappointment at the casual
manner in which the hon Minister
has presented this Bill for the con-
sideration of the House This Bill
deals with the question of censorship,
and censorship 1s one of the most
potent instruments to put the film
industry on the right track as far as
our social and cultural needs are
concerned

I am not for pohtical censorsiup of
films There has been too much of
it in our country, but I am also not
for unrestricted dcmocracy for the
film producer or for the film exhita-
tor There must be censorship with
a correct outlook in view of the situa-
tion of the country, to which I am
going presently to refer, and that kind
of censorship can do quite a lot for
the cultural advancement and promo-
tion of healthy social development and
healthy social tendencies in our coun-
try

From our experience of the com-
mussions and omissions of our Board
of Censors previously, we do not find
very great encouragement. One of
the first fruits of our independence was
that the Board of Censors, for instance.
banned a Bengali film which deals
with the 1942 Movement. That
film was censored begause the oppres-
sion of the British rulers was vividly
portrayed and that film had a gremt
difficulty in passmg through the cen-
qor's scizssors I think it took somre
two years hefore it could obtain, atter
some mutilation, the permission of the
Board of Censors



G399 Cinematograph
(Amendment) Bill
Mr. Speaker: How are the censors
selected?

Shri Sadhan Gupta: They are nomi-
nated.

Shri Tangamani (Madurai): They
are only nominated. There are
regional advisory committees There
also they are nominated, But even
for nominating the personnel of the
advisory committees, none of the State
Governments is consulted. The nomi-
nation is from the Centre throughout.

Mr. Speaker: Are there no Mem-
'bers of Parliament on the committees”

Shri Sadhan Gupta: No

Mr, Speaker: On every other thing,
we have Members of Parhament So
why not on this also?

Dr. Keskar: In the Censor Board,
there are Members of Parliament. I
may say that we do not put Members
on the regional committees because
most of the year they have to be here

Shri Tangamani: In the Calcutta
Regional Committee, there i1s Shrimati
1la Palchoudhuri

An Hon. Member: She was there

Dr. Keskar: There may be an ex-
ception here and there, but normally
shat is not the practice.

Shri Sadhan Gupta: It happens lke
this. Another film depicting one as-
pect of the revolutionary movement
in Bengal had the same difficulty

Mr, Speaker: Is the film ¢2 running
now? -

Shri Sadhan Gupta: It did run after
a considerable time But mmtially 1t
was censored outright and was not
allowed to be axhibited. There was
another similar film regarding an as-
pect of the revolutionary movement in
Bengal which was called Bhulinai?
That was also allowed to be
exhibited after conmderable mutila-
ition
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This is not all. I find in this B{l
that one of the principles o censor-
ship is the maintenance of relations
with foreign powers. In that aspect
also, films like Iron Curtain have
escaped the Board of Censors’ scissors
and have been exhibited. Foreign
films slandering our progressive forces
mn our country like “Bhowani Junec-
tion” escaped the Board of Censors.
But the worst part of it is not this;
the worst part is that the most degrad-
ing, depraving films have been allow-
ed freely to be -exhibited, even in
spite of censorship. Crime, sex per-
versity, gangsterism—these are the
stock m trade of most of the films
which are allowed to be exhibited,
and 1t 1s a wonder how these pass
through the Board of Censors.

1 am not against depiction of crime
or sex or anything of that kind. I am
not a puritan who shrinks from the
very 1dea that love or love scenes
should be shown in films. But what
1 object to 1s that these are not shown,
as they should be shown, m order to
crcate an abhorrence or create a
healthy hatred against certain anti-
social tendencies, whether by way of
sex hfe or by way of crime or gang-
sterism. They are not treated in that
manner. The whole idea 1s to glorify
and to present the baser aspects of
the passion of love and to glorify it,
to present crime and gangsterism
with a view to exalt it. This 1s the
way our censors let films exhibited

Shr1 Mahanty has deprecated the
idea of decrying American films. 1
do not decry every American film.
Shr1 Mahanty says that there are
many good American films. If there
are many good American flims. un-
fortunately they are not exported to
our country. 1 know that there is
perhaps only one American producer,
Warner Brothers, who show films of
a high standard generally. As regards
other American producers, 1 think
they are setting the worst example in
our country. I am not against Ame-
rican films or British films—whether
they are American or British or films
of our own country—I object to the
kind of depraved themes that they
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use as their stock in trade I object
to films, whether they are American
or British or Indian, which have for
therr stock in trade themes which
deprave society, themes which cor-
rupt youth, themes which are not fit
tp be shown to our children, in fact
to any ciwvilised human beings Those
f8lms should be decisively and deter-
minedly censored and not allowed to
pass through the censors’ scissors

Unfortunately, 1n this respect, many
of our Indian fllms imitate and emu-
late the films which come out from the
United States The result i1s that we
find that we have a cinema which 1s
a problem to every decent man in our
country We do not know how to
educate our children It 1s, of course,
a very desirable thing that the pas-
sions of human beings should form
the subject of film stories for what-
ever they are worth But what they
do 1s not to utilise the passions for
the purpose of art,swhat they do 1s to
treat those passions, whether love or
ather things, in such a way that they
seek to revive exactly those tenden-
cies, those base instincts which we
through ages have learnt to control,
order and discipline in the interest of
social cohesion and social decency Is
that to be permitted® Yet, the hon
Minister in presenting the Bill says
that no principle 15 involved m the
Bill

What 15 the posiion today” We
find that as a result of the kind of
themes shown in the cinemas, we
have a peculiar kind of depraved
mterest. You know about the film
star craze I would not be averse to
a person admirng the artistic acumen
of a film star But, today, that 1s not
the outlook from which a person
approaches a film star The attach-
ment 1s not to her artistic powers but
the attachment is to things of hers
which are not fit to be mentioned In
a word, 1t is difficult to bring up our
children 1n a healthy atmosphere n
society Yet, we are told that no prin-
ciple at all is involved It was neces-
sary that the hon Minster should
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have taken this opportunity to formal-
ly declare a policy, on the one hand,
of clearing the cinema world of the
abomimable tendencies that are becom-
ing too manifest in our cinemas unfor-
tunately which are utterly foreign to
our traditions—and I should think
utterly foreign to the true traditions
of almost all the countries in the
world—and he should also have deci~
sively assured against political censor-
ship of films This can be easily done
by appropriate directives And, if the
hon Minister assures us that through
appropriate directives he would see
that the Board of Censors help to clear
society of the filth that has accumu-~
lated due to the depravity of the
cinema world, he will have the thanks
of every decent man in this country
So 1n his reply, I at least expect such
an assurance from him

Apart from the activittes of the
Board of Censors in improving the
standards of our cinema, 1t i1s neces-
sary of offer considerable encourage-
ment to those who will produce pro-
per hims The film 1s a very potent
mstrument of our cultural develop-
ment and of a decent social hife Today,
as agamnst the baser kind of films, we
need a plethora of films which wall
propagate a more healthy aspect of
social life through stories and fea-
tures And, for that purpose those
who would be willing to produce this
kind of films need financial and other
encouragement Mere State awards
will not do, substantial financial
encouragement 1S necessary

It 1s well-known that f a film
trades on the baser instincts of man,
then, 1t has readily a box-office
because 1t attracts a class of people
who can pay and who do pay and so
1t 18 an easy financial succass Whle,
on the other hand, the standard set
by these films 18 such that today
everyone looks at that kind of thing—
something by way of sex appeal,
something by way of thnillers, crimes
and gangsterism etc, and other films
which are based on heslthier tenden-
cles fjnd some difficulty m getting a
proper box-office return They are
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not resourceful enough, they have not
the power to advertise and that stands
i ther way. Therefore, considers-
hle financial encouragement must be
given to them in order to iumprove the
standards of our cinema world.

Lastly, I would joln my own voice
with the insistent demand that has
come from different secuions of this
House in urging upon the Government
the necessity of production of chil-
dren’s films in large numbers In the
Soviet Uruon there are very nice chil-
dren’s films, but, in our country, we
sadly lack them We have plenty of
themes

Bajs Msakendra Pratap (Matburs)
Sir, after hum can 1 say a few words?

Mr. Speaker. Yes

Shri Sadhan Gupta: We have plenty
of themes fo create very mstructive
and healthy children’s films We have
our folklore, we have our nursery
rhymes, and, I can say from the expe-
nience I have of Bengah nursery
rhymes at least, they make very good
children's films and would really be
very invaluable in the entertainment
and instruction of our children, and,
perhaps, even to adults Therefore, I
must urge upon the hon Minister with
all the emphasis at my command to
look to the production of children’s
flms on the basis of suitable themes

Raja Mahendra Pratap. 1 never
gee citnema Why do 1 not see a
cimema? Because the cnema films
create such emotions that are not
really very good, low emotions

"ghri Easwara Iyer: Better see one

Raja Mahendra Pratap: And the
people who mauke cinemas are not
really Lividg a moral hfe-l know

Mr Speaker: No, no

Raja Mahendra Pratap. They live
very bad lhwes and from them only
evil 1deas can come out.

Me. Speaker: Order, order The
hen Member ought not to make such
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sweeping remarks about all persoms
who are engaged in the cinema enter~
hrise or the cinema industry. ot
course, there are bad people in every
matter Possibly, there may be a
greater tendency in this industry more
than in anything else But, on that
ground, let not everyone be tarnished
with the same brush

Raja Mahendra Pratap: Good, most
of them live bad lives 1 was 1n Holly.
wood also 1 saw how people were
living there They live 1n great luxury
Ordinary people—some our own peo-
ple from India—were hving as
Brinces, this and that, and I was their
guest They were very kind to me
Rut, I knew behind them there was a
lot of Jove affairs

What I say 1s this We have fo take
Into consideration what kind of people
are making the films and what 18 the
obyect 1n making these fllms They
make films only to make money and,
therefor¢, they appeal to very low
¢motions of the people, because only
by that method can they get more
moncy So, we have to consider what
kind of people are making the films
and what 15 the object 1n  making
them

Then, we have also to consider
when people are appointed as Censors,
what kind of life they live, because
f these people who are appointed as
Censors are people who are drinking
or who are going to cinemas, they are
not the fit pcople to be censors So,
I say, in all cases we have to consider
what kind of Life our people are living
I have always becn insisting on 1t 1
was not allowed to speak about the
rent question, but there also 1 wanted
to say that the object should be to
make a healthy and happy society

Now, m this film business, we can
realy do great service, because,
through films we can give the right
kind of education But, 1t is not given
For instance, there are many subjects
Which the common people do not
know For instance, in these fllms
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pictures of different countries can be

rgshown. For instance there were ex-
peditions sent to the South Pole. They
;eéin show those things which we can-
not see here Through fllms we can
see those things What I say is this.
in this film business new thought
should be brought in; and that new
thought should be that we teach mora-
ity to the people

I may also say that sometimes false-
hood 1s brought into these films. I
went to Calcutta A friend insisted
that I should see a certain film. I
said, I never see films He said, ‘Your
are shown in that film’ When 1 asked
him: ‘Am I shown mm that film’, he
safd, ‘Yes’ I asked, ‘What is that
film?’, and he said Bagha Jyotin I
was shown there with a big turban,
1 was shown there in a German office
Of course 1 could not recognise my-
self n that film Then I was shewn
with a big sword 1n my hand and a
lot of soldiers behind me, fighting the
British troops The object of the film
may be very good These pcople are
very kind to me, but historically the
film 1s not correct So I have to say
that very truthful films should be pro-
duced If they had only asked me to
appear 1in that fiim I wou'd have
agreed, but what was the use of mak-
ng a substitute like this when 1 was
here”

18 hrs.

Mr. Speaker: The hon Member 1s
not willing to see a film but 1s pre-
pared to act in at!

Raja Mahendra Pratap: I say that
the theme of the films must be correct
1 only formed an army composed of
Afridis and these Afridi soldiers
Sought at mv bidding. but I was not
there.

£very story in the film must be
wery correct and if, for nstance, it is
emly an imagination then that imagi-
watien should not show some great
personglities like Rama, Krishna,
Radha and such great historical and
weligious personages in a false form.
You perhaps know that sometimes

Cinematograph
(Amendment) Bill

pictures of Buddha and Krishna are
made. They also import into it love
affairs which really should not be
there, because we respect Shri Krishna
and 1t 1s a very wrong thing to mis-
represent hum. I am a Brajbasi; I feel
shocked when they show that Shri
Krishna and Radha had certain love
affairs, and sexual connections It is
quite wrong Our Lord Shri Krishna
hived only for twelve years in Braj.
A twelve year child cannot have
sexual mnstinct. What 1s the idea of
showing these? It 1s a shame for our
country So I say that these people
who are making films should not
depict our great rchigious lords ip
such a way that it creates a very bad
umpression upon the people

I am a Bra)basi, I come from Brin-
daban People wrongly believe that
Sr1 Knishna mdulged m sexual love;
they make all kinds of sexual love in
our town Poor Bengalh women come
to Brindaban Some people say that
Sri Krishna was in love with Radha,
so we may also love m the same way.
Thik 15 very wrong We should show
proper respect to our great personali-
ties of the past and we should not
show them n a way that they are
rather degraded 1n our imagination

Our films can do a lot of good if
thev are properly directed. How to
direct them in the correct way 18 a
very important question. I have
always been impressing on our Gov-
ernment that we have no lack of good
persons 1n our society We have very
honest, simcere and nice people. Some
of them are n Rishikesh, in Mathura,
in Hardwar and elsewhere. They are
very good people; they are honest
people and lead very pious lives. They
can be asked to come here to censor
these pictures and they should readily
do ‘so,—not these government officials
who are sometimes going to cinemas,
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sometimes gong to tea parties and
sometimes indulging in heavy dinners.
These are not the right people for
censoring our films.

I myself see that there is corrup-
tion everywhere. There is corruption
in courts; there is corruption even in
elections and there will be corruption
in films also, if you move in this man-
ner. I would request the Government
to invite those people; we can give
them good quarters and ask them to
show us how to make our society
moral. We can even ask them to enter
the film business along our line of
thinking. When I say film business,
I do not mean 1t :n the ordinary sense,
not with a view to making money, but
with a view to making society more
moral 1 am never tired of repeating
that 1n every aspect of our life we
should insist on morality. There 1s no
question of party in  this matter—
Congress, Communist or any other. We
want moral society, to achieve that we
should come together

We should see to 1t that no Member
of Parhament indulges in anything
which 15 1mmoral, because 1t 15 we
who make the laws for the whole
country, for the whole society. If we
do something immoral, 1if we do some-
thing agawnst the laws, how can we
make laws for the country? How will
they be obeyed” Why will they be
obeyed, 1f people sec that those who
make laws do not observe them If
we ourselves do something against the
laws, against eternal moral laws, how
will people in the country obey the
laws?

I often see my frnends laughing
when I speak Today's Hindi paper
Hindustan says that I am considered
by my fellow members as Sank: Raja
(Ecentric). My sankipan was that
when I was only twenty years old I
renounced my half property. This
was my zankipan. 1 gave away half
my property for philanthoropic pur-
poses and the schools and colleges
founded then are still going on. I left
my country, I left my family I left
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everything and went to Germany te
make India free. This was my second
sankipan. My third sank:pan is that
when 1 returned home, it was gquite
possible that I would have become &
Minister; I would have become a Gov-
ernor or an Ambassador, but I did not
accept any such offer. This is my
fourth sankipan that 1 am still fight-
ing, I am stll rebelling against this
wrong system of government. This
wrong system of government was built
up by the Bntish for the British only
to suck the blood of the country. That
system of government is still going
on I am not a communist; but I say
you (communists) are right when you
correct these people who are doing
mischief m the country. I do not say
that to you as communists, but as
good men. I say let us combine all
our forces Our country 1s in danger
There 1s danger of war with Pakistan
There are so many dangers. I spoke
in the Defence Con.mittee and I ask-
ed Pandit Nehru to allow me to undo
Pakistan; I can undo Pakistan

Mr. Speaker: Order, order That
has nothing to do with cinemas

Raja Mahendra Pratap: [ have
finished I only say this Let us com-
bine all our forces to safeguard what
we have got and proceed further along
the hines of progress—progress 1n the
Iine of morality, not progress in mak-
ing big houses and big hotels and mak-
ing all kinds of comforts for the tew
That should not be the progress we
make, we must Insist that not one
individual remains  without work
and without bread

Shri Radha Raman (Chandm
Chowk) Sir, this Bill has a limited
object and therefore, it cannot be
said to be comprchensive It appears
that the Government felt that the old
Bill was not sufficient for this purpose
and so the present Bill desires to make
certain changes which are primarily
related to having a board of fllm cen-
sors In the previous Bill the Censor
Board was governed by the rules
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framed by the executive And it did
not include the guiding principles
which made that board or the Govern-
ment reject any film, though in the
Fundamental Rights of an mdividual
as embodied in the Constitution, this
was a governing factor In the amend-
mg Bill this guiding principle 1s also
included and 1s clearly defined We
have at present many films that are
coming to be exhibited and that are
produced by the private sector I
agree that the quality of the films that
are shown and passed bv the present
board 18 not of very hign mark Dur-
ing the past few years, Sovernment
has tried to curb the tendencies which
went to cater for bad tastes There
has been a lot of improvement I am
not # regular wisstor of cinemas but
I have seen some of the very good
fiims that are produced by the indus-
try It 15 one of the very big indus-
tries that our countiry poussesses and
we can be proud of it But there 1s
certainly great rqom for improvement
m 1t It should be the intention of
the Government that sufficient care
15 taken to see that the films produced
in this country are of a high order

The film, with all its glamour and
charm has come to be a symbol of
entertainment in modern society Al-
most everyone urrespective of age, sex
or creed 1s eventually affected by 1t
The 1mpressionablc minds of children
and the young people are all the more
susceptible to 1its influence The
Hoover Commission appointed to study
contemporary social trends n the
U.S A made the followirg observation
as far back as 1933 which even holds
good to this day

“Although the motion picture 1s
primarily an agency for amuse-
ment 1t 1s no less important as an
mfluence 1n shaping attitudes and
social values The fact that it 1s
enjoyed as entertainment may
even enhance its importance in
this respect. Any discussion on
this topic must start with a rea-
lisation that for the vast audience
the pictures and ‘filmsland’ have
tremendous vitahity Pictures and
actors are regarded with a serious-
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ness that 1s likely to escape the
casual observer who employs for-
mal criteria and judgment Edi-
tors of popular motion picture
magazines are deluged with letters
from fans, unburdeming them-
selves of an infimte variety of
feelings and attitudes, deeply per-
sonal, which focus around the
hves and activities of those mn-
habiting the screen world These
are filled with self-revelations
which indicate, sometimes delibe-
rately, more often unconsciously,
the influence of the screen upon
manners, dress, codes and matters
of romance They disclose the
degree to which ego stereotypes
™may be moulded by the stars of
the screen”

Research conducted by psycholo-
gists, educationists and social scientists
in some of the Western countries re-
veal that the impressions received by
voung audiences after seeling pic-
tures—made primanly from an adult
point of view and especially with sex,
trime and escapist themes—tend to
inculeate n their conscilous and sub-
conscious minds an urge to lhive the
type of experience they have visually
withessed on the screen

So far as this mmportant social pro-
blem 1s concerned, the report of the
Departmental Committee on Child and
the Cinema appowmnted in Great Bri-
tain known as Wheare Committee,
paiticularly condemned the false
valyes that cveryday entertainment
film inculcates, 1t says

A large number of films are
expos'ng children regularly to the
suggestion that the highest values
m hfe are riches, power luxury
and public adulation and that it
does not matter very much how
these are attained or used We
are convinced that the regular
portrayal of false values 1s more
perversive and dangerous than
the depiction of crime or mmpro~
priety”

Although the imposition of strict
and stff censor regulations may, to-
sotfie extent, rectify this serious state
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of affairs, still, the commercal flm
has to present to its buyers all that
wiuch will make them forget, for the
ume being, the cares and wornes of
lIife In attempting to do so, more
often than not, 1t succeeds m giving
an unbalanced view of life and a dis-
torted sense of values Thus, the
only positive solution 1s that switable
entertainment films should be produc-
ed especially for children and adole-
scents Themes of these filmg should
be within the comprehension of the
child and should not only entertain
but should elevate and educate them

Having said this, I would hke to
draw the attention of the Government
to this fact They are lcgislating for
a Censor Board The members are
required to be paid certain allowances
It should be possible for the Govern-
ment to see that proper cen<oring 1s
available It 1s quite true that the
present film industry 15 producing
largely films that are not of the high
mark They are not having the impact
of our tradition or the moral aspira-
tions that our country possesses There
18 large room for smprovement I am
quite convinced that our Mmister for
Information and Broadcasting 1<
equally eager and earnest I know
that he has been fighting agamnst
heavy odds with the producers and
those who are engaged in this indus-~
try to raice the standard of the film«
that are produced But the success
so far achieved 1s not as much as we
all would like 1t to have been There
should be grcater attention paid to
this This can only be done 1if there
1s a proper board of film censors who
have got the authoritv and who are
also given the blueprint which would
enab'e them to reject a film or not
reyect & film 1 am sure that with the
amending provisions that the Bill
contams 1t will be possible to raise
the standard of films and we shall be
having films not onlv for adults but
also for children

'1 say, Sir, that # the Film Enquiry
C ttee’s report is read it will be
sten that it recommended 1mmediate
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action to be taken for centralhsation
of control over the production of
films I find that no action has so
far been taken m this direction I
am very anxious, and I would Lke to
know 1if the Government has taken
any steps 1n this direction I would
like to know whether we can expect
that there would be centralised con-
trol over the production of films

1 would further suggest that it s
not correct for Government to leave
the entire industry in the hands of
the private sector Though we are
producing documentaries and some
film< are produced which are only
shghtly different from the documen-
taries, 1 feel that 1n a big country Iike
this our Government should estabhish
a certain machinery whereby the pro-
duction of right types of films 1s made
possible and we are able to guide and
advise the persons who are now pro-
ducing films as to what kind of films
would suit our country, 1ts traditions
and 1t moral standards

With regard to children’s films, I am
happy that there 1s a film soclety
created by the Government and some
amount 1s made available to the
society under which two fllms per
year are required to be produced 1
somehow feel that this deserves
greater attention to be paid by Gov-
ernment, because 1t 1s n the young
mind, 1t 15 at the impressionable age
that we can influence and create much
better results For a county hke thus
whele 40 crorcs of people are hving,
two films per year for children is very
msuffictent, very inadequate There-
fore, proper attention should be paid
to this side, and there should be more
money available, wmore and more
technical knowledge available, in
order to enable people, particularly
children, to see the right type of
films More emphasis should be laid
on entertainment At the same time,
such entertainment should be a sort
of education What I mean is it
should combine the entertainment
aspect as well as the educational
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aspect of films. Films should not be
such as would not carry entertain-
.ment and education with them.

In this connection, Sir, I have a few
suggestions to make. 1 will place
them before the House very briefly.
Firstly, a special classification of
children’s films should be made. The
classification may be made Ly a
specially constituted committee and
not left to the Censor Board whose
.object is negative. The Film Censor
Board has only to reject a film, it does
not perform any function where it
has to suggest what types of films are
to be made and what criterias are to
be adopted in order to help the pro-
ducer to producc the right type of
films. There should be some agency,
some¢ machinery, or at least power
with the Censor Board to suggest to
the pgoducer about the right type of
films that the country should have,
the right type of films that the film
industry should produce.

H

Then, Sir, cinemahouscs should be
persuaded to give shows of children’s
films at a nominal rate. especially on
Sunday mornings. Mereley produc-
tion of two films by the Children’s
Film Saociety is not sufficient. The
Government of India should give
increased grant so that at least 12
films are produced every year and one
new film is provided to children every
month. The film should also be con-
verted into regional language versions.
Here, of course, as the hon. Minister
has already informed the House, some
-of these films are being produced in
the regional languages.

Shri Easwara lyer: Sir. 1 would
like to point out here that the hon.
Minister stated yesterday that these
films are being converted into regional
Janguages. So far as I am aware,
only one children’s film has been con-
verted into Tamil and conversion of
one film into Teclugu is going on in
Andhra. No other films have been
-converted into regional languages, and
the information supplied by the hon.

Minister, I would respectfully submit,

is not correct.
301 (Ai) LSD—§.
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Shri BRadha Raman: It is for the
hon. Minister to reply to the point
raised by my hon. {friend. I was
telling about some of the suggestions
thal I wanted to make in respect of
the production of children’s films. I
want to emphasise as much as I can
that there is a great need for our
attention being diverted to the pro-
duction of the right type of films.

I find that in other countries a-lot
of attention is paid by their Govern-
ments. Greater stress is laid on this
aspect in other countries. In Soviet
Russia a children’s film studio was
formed as far back as in 1936 and it
mad¢ a great number of children’s
films. Since 1947 all Soviet film
studios are producing children’s films.
Special cartoons, puppet films and
popular science films are also pro-
duced in a large number. Films are
shown regularly in cinemahouses and
at some places special cinemahouses
have been established for showing
children’s films. In Great Britain,
Children’s Film Foundation has been
formed by the film industry. R
receives an annual grant from the
British Film Production Fund and the
films are produced regularly. By
convention films are shown in special
children’s matinees all over the coun-
tryv by the cinemahouses.

Lastly, Sir, as 1 said earlier, there
should be centralisation ot  control
over the production of films as was
recommended by the Film Enquiry
Committee. 1 will also suggest that
there should be a national council put
in charge of production df films in the
country. If there was such a council
then it will at least give guidance and
advice to the people who are already
producing films. It will also induce
other people to come into this indus-
try and thus help this industry grow
in a proper way. Of course, we have
made quite a good progress—we can-
not say that we have not made any
progress—and all the credit goes to
the Ministry, particularly our hon.
Minister. But it will be admitted
that there is great room for improve-
menf. Even now some of the films
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that are passed by the Censor Board
are not worth to be shown even to
our adults, much less to our children
Tt will be good if members of the
Censor Board are selected from
experts and not from the industry as
such The members should be select-
ed from those who know the subject
and who can guide people in the pro-
duction of proper films in the country,
so that the effect of films and their
influence is far greater than what it
18 today, and 1t 13 1n the right direc
tion

With these few words, Sir, I thank
you for having given me this opportu-
mty 1 welcome this Bill and I hope
1t will go a long way towards improv-
mng the present condition of film
mdustry m our country

Mr. Speaker. The hon Minister

§hri C. K. Bhattacharayya (West
Dingjpur) Could you alow me, Sir,
to make some observations about this
Bl I would not take more than
5 to 8 minutes

Shri Bhakt Darshan rose—

Mr. Speaker 2} hours are allowed
for this Bill Hon Members must have
nsen earlier Very well I will allow
five minutes

Shri C. K Bbattacharayya. Mr
Speaker, Sir, this Bill 1s good so far
as it goes For the first time certamn
prmnciples of judgment for certifymg
flms have been laid down There
has been an attempt to make the
procedure a more perfect one and
certain checks have been put in where
there were none For that the Munis-
ter deserves our thanks for having
brought forward this Bill But, even
then, I regret that he has not omitted
from the Bill one very objectionable
feature, and that objectionable feature
1 the provision for special certificates
for films known as ‘adult films' or
films marked as ‘A films’ .
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Sir, for whose benefita are these
special certificates being given? The
“U” fllms which we see are certified
so perfunctorily that at tumes they
become repulsive to us, and the adult
films make the matters worse turther.
What I would request the hon Minis-
ter now, even at this stage, is that
he should abolish the special certifi-
cate for the films known as ‘A’ films
if he does 1t, he would deserve the
thanks of the public, and he would
be acclaimed as one of the greatest
benefactors of the cmema-going
public

I have said that the ‘A’ certificate
films are meant for the adults There
are certain amendments that have
been tabled, and which intend to
abolish this provision in the Bill. X
request the hon Minister to accept,
on his own mtiative, those amend-
ments, and abolish this vicious provi-
sion Any film which 18 not worthy
to be seen by all should not be shown
at all That 1s my submission If you
cannot provide films which are not
for universal public exhibition, do not
provide them at all let there be
universal films or let there be no
films at all That 1s my suggestion to
the hon Minister

On a previous occasion, I had to
draw the attention of the House to
the perfunctory manner in  which
U"” certificates are given, and the hon
Minister kindly gave certain reples
to what I said at that time I request
the hon Minister to consider whether
the provision for adult films does not
make matters worse What 1s this
provision for? The underlying pre-
sumption 1s that these films, 1f shown
to non-aduits, are liable to spoil
them If that 1s so I would ask, why
1s the necessity for spoiling the adults

13.32 hrs
[MrR Drpury-SPEAKER tn the Chair]
Do they not deserve your care and

do they not deserve your protection®
If you are determined not to spoil one
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section of the public, why then spoil
the ather section?

Now, who are these adults? Just
lapk into the Bill. The existing Act
says that an adult 1s a person who is
a lad of 18 years. So, a lad who is
merely I8 years old is permitted to
see these sex-ridden films. I would
draw your attention to another Bill,
the Representation of the People Act
Amendment Bill, which 1s also coming

for consideration in this House
In that Bill, for the purpose of adult
syfferage, no one is an adult unless
he has completed the age of 21. But,
for seeing these sex-ridden films, one
becomes an adult at only 18 years of
age So, 1t comes to this. Our
children will be exposed to these films
when scarcely they have passed over
the age of puberty, and that is my
anxiety and that 13 my worry. I
request the hon Minister to remove
this worry of mine

Then I would also say that these
films do more hirm than 1s thought
of I would give the Minister an
instance Some films are marked or
meant for adults only. That is how
they arc marked out But everybody
knows that children of much lesser
age are allowed to see these films 1
have an example to give to the hon
Minister, and that occurred in my
own personal experence In a cinema
house 1n Calcutta a film marked as
an adult film was being shown 1
was passing that way There 1s a
school nearby. It was an afternoon
show, and the boys of the school were
attracted by that forbidden fruit and
they had left the school and were
crowding into the cinema house. I
cgme back to my office, called the
photographer and got a photograph
taken The photo was published the
next day in the papers with every-
thing shown—the name of the cimnema-
house, the name of the film, the mark
that 1t was meant for adults and also
the scene in which the striplings were
shown crowding together to get entry
Is this the sort of thing to be allow-
ed” The society should not tolerate
such things If the hon Minister
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Wants, I am prepared to make
Phesent to him of a copy of that photo-
gtaph

Then, 1 have to draw the aitention
of the hon Munister to a letter appear-
ing 1n the Arande Bazar Patrika of
the 17th December from the pen of
one of the greatest htterateurs of the
Present day, Shra Tara Shankar
Banerjee I hope the Members of the
House have heard of his name. This
1S what he says I would translate
1t, for it 1s written in Bengali, though
I am prepared to read the Bengalh
Version. The hon Minister may also
get 1 translated for himself The
Wnhiter says*

‘It these ugly Bms are alowsed
to be shown all over India for
$ne full year, the part of the
bublhic which will be affected by
these films will be enough to send
to hell all the programmes of the
Government of India, all their
blans and even the Independence
of India 1tself”

That 15 how Shri Tara Shankar
Banerjee comments upon these films
that are shown

Now, the “U” films, the films meant
for the universal public are so marked
for universal release If this is the
condition of the “U” films, I do not
know what will be the result of the
adylt films that are being produced in
soCiety on this Shri1 Tara Shankar
Banerjee makes another comment.

Mr Deputy-Speaker: He should be
brief

Shri C. K. Bhattacharyya: I am
qubtmg the opmnion of one of the
greatest litterateurs of the country,
anq I think the Members of the House
shoyld have some respect for the name
of Shri Tara Shankar Banerjee

Shri Mabanty (Dhenkanal). Pro-
duce documentarnies

Mr. Deputy-Speaker: We have every
redpect for that gentleman, but the
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speech of the hon. Member has to be
concluded within time

Shri C K Bhattacharyya: I did not
raise any objection when Shn
Mahanty was speaking from his brief
yesterday. I found he was speaking
from his brief I do not object Shmn
Tara Shankar Banerjee makes
another comment which the hon.
Muster might take note of He says:

‘w7 oo A wE fw gA
v g 1"

“Amrita-Trishnarta Manuser
mukh.e Bis Tule Deoa hatchche”.

That 1s to say,—

“The people had asked for the
Amrit, and what these films are
serving to them 1< poison”

That 1~ fiom the pen of Shri Tara
Shankar Banerjee and not from one
who may be considered by my friend
as a puritan or something else I am
glad that I have got Shri Tara Shankar
Banerjec on my side

Agamn, Shr1 Banerjce says this He
1> a member of the Advisory Panel
of the Calcutta region He says

“As a member o1 the Advisory
Panel, 1 found myseif unable to
check this, because 1 lack that
power”

So, 1 would draw the attention of the
Mmaster to this particular letter I
would alco draw his attention to
another aspect

Shri Mahanty: What about the
novels?

Mr Deputy-Speaker: The hon
Member should conclude now

Shri C. K. Bhattacharyya: I would
draw the attention of hon. Minister
to another feature that I have seen
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in Calcutta The police in Calcutia
have become worried as to how these
“U” fllms and “U” certificates are
given They have approached the
Chief Minister for powers to check
them. They say that they want to
check these films that are being shown
and that are calculated to produce
very great injury on society, but since
the Board of Film Censors, in their
wisdom, have given the “U"” certificateg
for such films, they are unable to take
action. This matter has been taken
up by the Chief Minister, and the
hon Minister of Information and
Broadcasting might make a reference
to Dr B C Roy if he wants.

Mr Deputy-Speaker: The hon.
Member should conclude his speech
now

Shri C. K, Bhattacharyya: I would
like to make another suggestion The
Board of Film Censors have been
given certain powers to check films
1 would request the hon Mmister to
give them powers to check publicity
material as well, because these pubh-
city materials do a lot of harm Parts
of the films that are cxcisised by the
Poard of Censors are exhibited 1n
posters,  gaving  them a  life-size
appcarance Pictures appearmg 1In
the film--how have a fleeting passage
over the eyes, but if they are given
a statie representation before the eyes
on the public thoroughfares, that 1s
more njurious, and that affects the
people. willy-nilly, the people have
got to sce them because they are
exhib.ted on the road

Therefore, 1 would request the hon.
Minister to give power to the Board
of Film Censors to check the distri-
butors who serve the publicity
materials and, 1f necessary, by putting
wome penal provisions

Shri Bhakt Darshan rose—

Mr. Deputy-Speaker: T will give
the hon Member an opportunity to
speak during the clause-by-clause
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whatever he has to say.

Dr. Xeskar: 1 am grateful to the
hon. Members for the interesting dis-
cussion we have had on this amend-
ing Bill. I have been listening very
carefully to the various points that
have been made. I'might assure them
in the very beginning that all the
points that have been put forward
will receive very careful considera-
tion from me.

say then

At the very outset, I would like to
confess that the Bill never made the
ambitious claim of dealing with the
film industry. I made it clear that
it is a procedural Bill meant to clarify
the main Act, which is meant for
censorship and exhibition of films. I
agree with the observations made by
hon. Members that a Bill more com-
prehensive, which might put the
industr$ on a better basis would be
desirable, but that is a point which
has not been taken up in this parti-
cular Bill. So, thg suggestions made
by many hon. Members, however
useful and constructive they may be,
cannot form a part of this Bill.

I am conscious of the importance
of the various problems which face
this industry. Hon. Members have
tried to make the point that Govern-
ment has not tried to do anything io
tackle the important problems -and
therefore, before coming to the Bill
itself. I would therefore deal with
some of the points raised here in a
general way. On the floor of this
House, in the course of the debate on
the budget and on one or two other
occasions also, I have mentioned these
points, but I would like to repeat
them here. That is mainly regarding
the Film Enquiry Committee report.
Hon. Members might remember that
about three years ago, I made a
detailed statement before the House
as to what action we could take and
what action we could nuot take and
why. Some of the comstructive and
important suggestions made by the
Film Enquiry Committee have been
taken up by us and I will only men-
tion two or three.
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The first is the Film Institute; the
second is the production bureau or
pre-censorship bureau as it is called
sometimes and the third is the Film
Finance Corporation. About the Film
Institute, I might say that the pre-
liminary work regarding the institute
is nearly over. The same might be
said about the pre-censorship bureau.
In fact, if it had not been for the
financial crisis of the last year or year
and a half, we would have been able
to take up this question much earlier.
The same applies to the Film finance
Corporation. There the preliminaries
were already over, but due to the
financial crisis, we had to hold it over,
notwithstanding our earnest desire to
set up the corporation. But in spite
of all these difficulties, we are now
going to have a finance corporation
on a more modest scale for the time
being, expanding it when more money
becomes available and then all the
points made regarding helping the
industry financially can also be effec-
tively dealt with.

There is onc thing which T would
like hon. Members to remember. It
is no doubt true that this is a very
important industry. It is one of our
big industries, but it is quite different
from most of our other big industries.
That point has to be borne in mind.
There is no uniformity in the various
units in this industry. Every individ-
ual unit varies from the other. The
products also differ according to the
talent and genius of the individual
producer or unit. The financial
structures of the units are of varied
complexity and entirely different
from cach other.

There are a number of trade orga-
nisations in this industry. There is
also an all-India organisation, though
unfortunately it cannot be said that
in spite of these organisations it is a
well-organised industry in the sense
of the textiles or any other big indus-
try of the country. So, what I would
request hon. Members to bear in
mind is, when we want to make any
cffort®to organise or to build up the
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industry on &« sound foundation, we
Bave difficulty in taking steps, Because
firstly the industry itself has to de
Knit into a coherent organisation.
There are many important hurdles te
transgress in that direction. When
that is_done—and the problem is
éngaging our attention—we can cer-
tathly take steps to organise the
iAdustry as an industry; it is not a
question of censorship with which I
am dealing with now.

Leaving aside these two or three
important points, there was the ques-
tion about the film industry having &
Film Council. About this, I made a
statement in April giving the reasons
why Government felt 1t was not
possible to establish it on the basis
suggested by the Enquiry Committee,
because the financial burden of that
council would have fallen on the
Government and the Council was in
an overwhelming majority represented
by interests over which the Govern-
ment had no control, Government was
not in a position to say as to what
will be the financial commitment and
they wanted to have a better under-
standing from the industry itself as
to how they should proceed before
establishing such a council.

My friend, Shri Mahanty, has made
a speech which has questioned the
very basis of the Bill or rather the
Act which the Bill 1s going to amend.
1 have listened carefully to his
speech and I am afraid that in spite
of the arguments which he has tried
to labour, the issues he raised do not
appear to me to have much to do with
the present Bill itself. No doubt the
hon. Member is free to raise any
important question he likes, but he
has mainly raised the question as to
whether there should be censorship
by Government or not. This matter
has been discussed on the floor of this
House not once, but two or three
times and quite elaborately. I do
not think it need be repeated again,
but in passing, I would like to mentidn
that ag fir as T have been able to
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gather, the opinion in the country &hd
in Parliament is definitely and stromg-
ly in favour of having censorship eof
an effective kind,

The mass impact of films as a
medium has been elaborated time
and again by hon. Members. Mr.,
Mahanty has quoted the examples of
USA and UK. We need not follow
the U.K. and the USA everytime and
in every thing. No doubt we can take
from them and from other countries,
whatever good things we can. But we
need not take everything from them,
if that thing is not suitable to out
country or our society. Moreover, we
must remember that in this matter
the Constitution itself recognises cen-
sorship. It is in the Schedule and the
Central Government has been con-
sidered the proper authority regard-
ing this matter. The Constitution also
recognises the right to put reasonable
restrictions 1n the interest of various
subjects important *o the community,
which for the sake of clarification, we
have mentioned in a clause of the Bill
itself.

Public opinion 1s emphatic about
censorship; not only that, in the de-
bates that took place here and in the
Rajya Sabha, the overwhelming
majority of Members have been very
critical of Government for having &
mild and lax censorship and they have
insisted on a stricter kind of censor-
ship. I am, therefore, not able to agree
with Shri Mahanty, and also as I said
this does not form a fundamental part
of the Bill itself.

Then, the question was raised by
Mr. Mahanty and Mr. Hem Barua
about the definition of decency and
morality. It is not possible to lay downx
any clear or rigid definition. This was
discussed many times. I remember it
was discussed in the budget debate il
1953 and 1954 in this House. Decency
ahd morality are sotial coficepts and
they are really social standards of
behaviour of any pérticular communi-
ty. They will have to be judged by
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the standards laid down by the com-
munity in our country. Broad prinei-
ples can no doubt be laid down for
the gwdance, but there will always be
difference of opinion between indivad-
ufls or between groups regarding
wint is decent and what is not decent
and what i1s moral and what 1s not
moral There can never be any unani-
mity at any time, however great the
details of our definition might be In
specific cases if there 1s any difference
1t will ultimately have to be left to
the law and to the courts if and when
nécessary That happens m every case
It can happen in this case also We
<an only lay down the broad general
principles regarding this matter 1
agree that we shiould try to have tlie
general principles as clear as possible,
but to go beyond that 1s neither possi-
ble nor practicable

Shr1 Mahanty suggested that the
Bill be circulated, because the gud-
ing principles are being :ncluded here
Even if the guiding principles are
not included, they will be there,
because we have to be guided by
those principles The reason for put-
ting them here 1s for the future for
any change 1n the directive 1t should
be clearly understood that those
who make changes should be
gwded by those principles and by
nothing else Even if he 1s opposed to
the clarification of the present clauses,
the reasons advanced by ham do not
appear to be convincing at all He
says that statutory censoiship should
be abolished Well certainly we can
discuss this question at some other
time and we can go through the moral
principles involved, the freedom of
thought and other things which he
wants to maintain But I do not think
that the present 1s the time, more es-
pecially m view of the opmnion that has
been clearly expressed in this House
about the necessity or justification for
censorship

Repeated mention was made about
children's firms It is an 1mportant
subject When films have become the
mass medium and have mass impact,
the necessity to have children’s films
is obvious At the same time, we must
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*emember that it is not so easy, as it
May appear, to make children’s films,
that is, films which will be emjoyed
and understood and interpreted by
children as the adults will interpret
aquit films This 1s a very specialised
Subject requiring special knowledge
ot child psychology and an artistic
Uhderstanding of children’s minds 1
Sybmit to hon Members that though 1t
18 desirable to establish in the country
Institutions for producng children’s

s, 1t cannot be done at will or by
1Ssumg an order When we thought of
tackling this question we found it
difficult even to get specialists whe
hyve tackled this question mn our

Cuntry Therefore, 1n the beginning
Fovernment thiought i€ woul de ad-
Visable not to tackle the matter them-
S€lves but to entrust it to a society
Which will give 1ts whole time to
this subject, and that 1s why the
Chyidren's Films Society was establish-
eq When the society was established,
We expected the society to take
Ub work throughout the country
We asked the Socety, and en-
CGQuraged 1t also to establish in all
the States and all the regions regional
chyldren’s film societv, at the same
time encouraging the State Govern-
Ments also to establish regional
chjldren’s film society so that the re-
8lvnal children will get their regional
8Pproach which 1s absolutely essenti-
al, and suitable children's films will
be produced The preliminary work
of the society has been of a very diffi-
Cult nature In fact, they had to
Brope a little and 1t 1s only after that
they could go mto production

While I would hke them to produce
More and better and larger number of
Plctyres I would urge upon Members
thyt the problem bristles with difficul-
ties and so they should be sympathet-
IC to the society and should try to go
to its help and understand 1its diffi-
ClUjtres

Now let me make it clear that the
Government of India establishing =&
Chyldren’s Film Society does not pre-
cl4de any state or any region
eStablishing similar societies In fact,
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we have gone out of our way and have
asked the States to do that We have
said that the Society will give them
every sort of help n establishing such
regional societies

No doubt, in the beginning they
produced one or two pictures They
might produce double the number of
pictures in the years to come Obvi-
ously, durmg the first few years they
cannot produce good films on a very
large scale Now they are trying to
establish branches called State Child-
ren’s Film Societies, with whose help
they will be able not only to convert
pictures produced by them into all
the languages but also to get special
pictures produced 1mn the varlous
languages

I agree that the progress made 1s
not great But the problem also 1s very
complex and difficult So, we should
not be unduly harsh on the society
which 1s trying to do a very difficult
job It 1s composcd of eminent men
and women who adre interested 1n
children’s welfare and in this problem
and are trying to devote the best part
of their time for this work If Mem
bers have got any constructive pro
posal regarding this matter let me
agsure them that we will certainly
try not only to sympathetically listen
to them but also to put them into
practice because we are as much
interested as they are in the produc-
tion of children’s films

Mention 1n this connection has been
made to children’s films produced n
Russia and other countries

Shri Tangamani: How many films
have been produced here?

Dr Keskar: I cannot give the exact
number It 1s not two They have pro-
duced two major feature films They
have also produced three or four
smaller flms I will certamnly
furnish to the hon Member the
number of fllms that have been
produced and all the other details If
he has any suggestion to make, I am
quite prepared to discuss them with
him We are as much interested in
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producing good children's films s they
are

Shrl Esawara Iyer: For the infor~
mation of the hon Minster they have
produced three feature flims and
adapted two foreign films

Dr Keskar: No I am sory, I dis~
agree with the hon Member

Shri Easwara Iyer: That 1s what we
find

Dr. Keskar: They have produced
shorts which cannot be called films in
the proper sense, because they are
<small That 1s why I could not give
the exact number But I can give all
the details to him

Shri1 Easwara Iyer made a criticism
about the conversion of these films
mto all the languages I did not say
they have been converted but thdt they
are being converted We have made
it a point to msist on the society that
they should try to gonvert the films
into all the languages, priority being
given to the southern region Probably
they have begun with Tamul I am
sorry I would ask them to take up
Malayalam also and 1t will be done

Shri Easwara Iyer. In fact, there 1s
4 commuittee 1n Kerala State with our
Chief Minsster as Chairman

Dr Keskar In fact, in future the
State orgamsations and the central
spuety will work together and films
produced mn one language will be con-
verted 1nto the other and films found
to be of all India appeal will be con-
verted into all the languages These
are some of the teethung troubles and
1 hope hon Members will not be high-
ly critical of the society, because it is'
trying to tackle a very difficult mat-
ter

Theie has been a general criticism
about the various sins of omissions
and commissions of the Censor Board.
This 1f I may make a general obser-
vation, is not an easy subject to tac-
kle Censorship 1s a negative action
It 15 not a posstive step. The Censor
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has to see if there is anything objec-
tionable. That _ also he has to see
under the guidance of directives which
have a very limiting character. I
would like to stress this specially
Even if the censor finds a film crude
and generally vulgar, he cannot ban
the film under the limitations of the
present law. He has to take up only
specific objectionable things and cut
them out and say: “unless you cut it
out, I will not certify thuis film”. No
doubt thig is sin in my opinion, a very
unsatisfactory state of affairs  But
there it is. The himitations have to be
borne in mind before we rush to
criticise the censor I do not say that
in every single matter the Censors
might be right They have to judge
hundreds of films and thousands of
scenes and probably in judging speci~
fic scenes a particular sitting of the
Board might have made a mistake m
our opmnion and in the opimnion of the
majorily of people It 1s possible We
have to make an allowance for human
errors

14 hrs.

Shri Hem Barua (Gauhati): It 1s
human element.

Shri Easwara Iyer: Human falli-
bility, I should say

Dr Keskar: But there 15 always a
redress available to any aggrieved
peison The redress js not oniy at one
place There are a numbcer of redress-
es available. That is the only thing
we can do We cannot have a foolproof
censorship That 1s humanly not possi-
ble I am not saying that I am trymng
to protect every possible decision of
the Board. What I am saying is that
they have to carry out a very diffi-
cult task and here and there their
decision mught be subject to criti-
cism or might create a difference bf
opinion. We have to keep this general-
ly in view.

As I said, our powers are limited
and unless the House is prepared—I
have said this twice before on the
floor of the House—in specific matters
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to give powers to the Board of a wide
nature so that undesirable films to
which Shri Sadhan Gupta made a
reference and with whom I entirely
agree, can be stopped, we cannot do
anything. If hon. Members are pre-
pared to come to discuss and agree
with me, we can certainly ask that
such powers should be given. But
until they are given, I confess I am
helpless m the matter. I will have to
move within the ambit that 1s laid
down. If Shr1i Easwara Iyer, who is
a very talented lawyer, could sug-
gest to me some other ways also,
1 ghall be very grateful to him.

Now, there 15 the other aspect, ie,
the constructive aspect, which has been
stressed by non Mempers 1 agree
with them that the work of improv-
ing films 1s not a negative thing But
lot me again stress that this Bill 1s
entirely for the purpose of improving
the censorship and not for improving
films That can be done through a
separate Bill or a separate Motion. I
am In agreement with hon Members
on the general proposition that has
been placed, 1e. that we must do
something to rais¢ the standard of
films 1n the country and should have
some desirable and better type of
fiims produced But this 1s something
which requires plenty of money,
because production of films 1s a costly
business and we will have to invest
a large amount of capital either in
giving a subsidy for good films or in
producing some films. For example,
West Bengal Government produced
the film Pather Panchali On all these,
we will have to spend a good bit of
money Parliament controls the purse-
strings and this question can certainly
be considered actively if hon. Mem-
bers feel that we should spend money
for this purpose with a liberal hand.
If we take our present difficulties into
consideration—I am talking of the fin-
ancial difficulties—I am not sure whe-
ther we can make large amounts of
money available for this purpose at
present. When we are m a slightly
easier position, I certainly would like
this question to be taken up. I would
certainly like that we encourage good
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films I hope that the Fum Fmance
Corporation, which we propose to es-
téblish on a more modest bass, will
be able to help m this direchion,
which Shr1 Easwara Iyer and Shn
Sadhan Gupta have indicated

Shr1 Bhattacharyya and, I thmnk,
Shiy Barua also, referred to the ques-
tion of ‘A' and ‘U’ films Now, this
1s a difficult question I agree that
the enforcement of ‘A’ films 1s not
done as 1t should be

Shri Hem Barua
also

Dr. Keskar. It 1s no use rushing
and critiasing this Ministry for this
1 have made 1t clear many times
that the enforcement of rules regard-
ing entrance in a theatre 1s controlled
by the Police and the Home Munistry
of that particular State We have
nothing to do with 1t except the cen-
sorship of films It 1s not a Central
subject according to the Constitution
We lay down certain  general
rules for exhibition and 1t
for the Home Ministry of the
State concerned to enforce them
I just cannot do anything i this
matter In fact, I have drawn the
attention of the Police authorities of
the various States that they should
take greater and more vigilant steps
to enforce these rules

Now Shri Bhattacharyya thinks
that because this 1s not enforced and
cannot be enforced, we should abolish
it

Shri C K Bhattacharyya: Some-
thing more than that This thing 1s
vielous in 1itself Therefore 1t should
be abolished May your goodself be
kind enough to accept the amend
ment of Shr1 Bhakt Darshan?

Dr. Keskar, Your argument 1s all-
pervading You mean to say that
from every point of view it 1s bad
I am not prepared to agree with you
There are films which adults will
understand and will not be affected
by them, but children wil certamly
be affected by them. This 18 & p‘o!ni

It 15 difficult
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of prmiple which we cat discusé &l
length

Shri C. K. Bhattacharyya: An 1§
year ©old lad 1s an adult I am n6t
prepared to allow my boy of 18 yeary
to be exposed to such films

Dr Keskar: If the discussion fs
only for the narrow limut of 18 to 21
years, that can be easily rectified
There would be no difficuity I¥
necessary, we can consult the Staté
Governments and fut up the Lmit
to 21 But if that takes away all
the other arguments, then there iz nb
need for discussing this

Shri C K. Bhattacharyya: No, 1
object to the provision 1itself

Dr. Keskar: But 1 am taking wup
the general question I think.there
1s need to have this distinction How
to cnforce 1t That 1s a problem
which 1s woirying me As I sad,
I cannot enforce 1t ‘It has to be en
forced by the Police authorities

There is another thing concerned
with 1t and about which a mention
was made That 1s the gquestion of
posters with which the Home De
partment of the various States 1s con
ccrned Regarding posters, we have
drawn thur attention many, many
times Circulars have been 1ssued to
the cffect that postcis sometimes give
out things which have been cut out
by the Ccnsors and which are public-
ly exhibited there under the law and
as we have no authority to do any-
thing because 1t i1s a poster the State
Governments should take appropriate
action

Shri C K Bhattacharyya. If the
hon Minister will excuse me, I request
him to give the Board of Censors the
power to control the publicity material
including the posters as well

Dr. Keskar: Under he Constitution
we cannot do it. The Minister is rot
all~-powerful and it 15 no ust asiing
him to do the impossible
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Shei Hem Barua: Under what law
can the Police do it?

Shri C. K. Bhattacharyya: I suggest
that the Bill be amended in such a
way that the Board of Censors gets
the power to control these posters.

Dr. Keskar: That is unconstitutional
and I am afraid I will not be able to
do it.

Mr. Deputy-Speaker: The hon
Minister might conclude now.

Dr. Keskar: I am not trying to reply
to many of the amendments of which
notices have been given. 1 wll reply
{0 them when they are moved. 1
have dealt with the general points
only.

I would at the end assure hon Mem-
bers that we will keep m mind the
number of interesting suggestions that
have been made during tne course of
this discussion, which has also been of
a general nature,qand give our care-
ful consideration to them

Mr. Deputy-Speaker: May I know
whether Shri Mahanty piesses his
amendment?

Shri Mahanty: In view of the assur-
ance of the hon Minister that he will
consider non-statutory censorship at
a future date, I withdraw 1t

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: The question
1s:

“That the B:ll further to amend
the Cinematograph Act, 1952, be
taken 1nto consideration.”

The motion was adopted.
Mr. Deputy-Speaker: The House

will now take up clause-by-clause
consideration of the Bill

The question 1s;
“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill
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Clause 8- (Amendment of section 2)

Mr. Deputy-Speaker: Are there sny
amendments to it?

Shrl Sampath (Namakkal): I gave
notice of amendment No 24,

Mr. Deputy-Speaker: He has spoken
about it.

Dr. Keskar: Amendment No. 17 also
stands in the name of Shr: Sampath.

Shri Sampath: I am not
Neo 17

moving

Sir, 1 beg to move.
Page 1,&
efter hine 11, add—

“(n) after clause (f), the follow-
ing clause shall be added,~-

‘(g) “public exhibition” means
projection of a cinematographic
film 1n any place before an rudi-
ence consisting of members of the
public to which admssion 1s regu-
lated whether on payment of
money or otherwise but does not
include exhibition of such films
before a gathering specially ad-
mtted for the purpose of dissemi-
nation of artistic, educational,
social or political subjects through
moving pictures’.”

Unless we clearly define the words
“public exhibition” there 1s every
chance of its being misused, specially
when in the modern times any
youngster who is m possession of a
movie camera can shoot films. It is
generally found that so many family
events and some such other interest-
1ng 1tems are shot. Therefore if this
«public exhibition” 13 not clearly de-
fined, there 1s every chance of its
being misused. I shall draw your
attention specially to the fact that »~ow
there are so many political party con-
ferences which are being shot, I¥
they are to be shown to the members
of that political party, this comes into
opergtion and that can be demanded
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for censorship I think it 13 not fair
it even short films of about 100 or 200
feet are demanded by this Act o be
censored angd certified by them  So,
1 would request the hon Mimster to
accept this amendment

Dr. Keskar: I am afraid, 1 am un-
able to agree with Shn Sampath
First of all, the wording ‘public exhi-
bition’ has been there from the begin-
ning of this Act Exhibition in ths
context will be considered in the hght
of the ordinary meaning attached to
this word We do not say exhibition
We say, public exhibition,unrestricted
public exhibition Regarding this,
there are a number of legal
decisions not about cinema, but
‘public exhibition’ in the existing law
More especially, 1f I take his defimition
of ‘ilm’ which he has given 1n another
amendment, together I do not think
this can be considered to be reason-
able There cannot be any doubt
about the expression ‘public cxhibi-
tion' It can be clarified by the law
courts if necessary We are not trv-
ing to put something new In fact, it
1s not 1in this Act, 1t i1s in the former
Act

Mr. Deputy-Speaker
18

Page 1, after line 11, add—
“(11) after clause (f), the following
clause shall be added,—

“(g) “public c¢xhibition” means
projection of a cinematographic
film 1n any place before an audi-
ence consisting of membexrs of tne
public to which admission 1s regu-
lated whethet on payment of
money or otheiwise but does not
mclude exhibition of such films
pefore a gathering speually ad-
mitted for the purpose of dissemi-
nation of artistic, educationsl
social o1 political subjects through
moving picture”’

The motion was negatived
Mr. Deputy-Speaker The guestion
is:

“That clause 3 stand part of the
Blll ”

The motwn was adopted
Clause 3 was added to the Bill’

The question
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Clause 4—(Subststution of new gec-
tions for sections 3, 4, § and 8)

Shri Sampath: I beg to move
Page 2, line 27,—
add at the end—

‘“in consultation with the State
Governments concerned”
Shri Easwara Iyer: 1 beg to move:
Page 2, Iine 27,—

after “Government” wmsert—

“in consultation with the respec-
tive State Governments in which
such regional centres are estab-
lished ”

Shri Bhakt Darshan (Garhwal) I
beg to move.

Page 2, line 7,

omit “unrestricted”

Page 2 —

omit lines 9 and 10

Page 2 Ime 13,

omit uniestricted”

Page 2, lines 13 to 15—

omit ‘or for public exhibition res-
tricted to aduite, as the case may be”

Page 2, hne 32 ~

for ‘may con.ult’ substitute ‘shall
consuit”

Page 2 line 33 —

Jor any advisory pancl” substi-
tute ‘the appropriate advisory
panel”

Page 2 hnc 33,—

for ‘any film”
fllm"

substitute “every

Pagc 3, for
tute,—

lines 4 to 11, substi-

“SA (1) If, after examining a
film or having 1t examined in the
manner provided i1n this Act, the
Board considers that the film 1s
suitable for public exhibition, 1t
shall grant a certificate to that
effect to the person applying for
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3t and shall cause the film to be so
marked in the prescribed manner.”
Page 3, line 17,

omit “for a period of ten years”
Page 3,—

omit line 32

Page 4, hine 14,—-

after “may” wnsert—

“on 1ts own motion or on its
attention having been drawn by
any citizen or association”

Page 4, hne 17—
omit ‘“‘or any part”
Page 4—

omit lines 19 to 21
Page 4, linc 27,—
omit™“or clause (b)"

Shrimati Ila Palchoudhuri
dwip) I beg.to move*
9
Page 2,
after hne 27 add—

(Naba-

“Provided that one of the mem-
bers of the advisory panel shall
be a person  competent to give
legal advice, whencver sought by
the panel, 1n 1espect of any mat-
ter 1elating to a film examined bv
the advisorv panel”

Page 4 ‘'mne 14, --
after may” nsert—
“e1thc: on 1ts own initiative or

on 1ts attention having  been
drawn by any one clse”

Pandit J. P Jyotishi (Sagar): I beg
t0o move

Page 3, hne 20,—

after “security”
gress”

msert “and pro-
Page 3, line 37,
for “and” substitute—

“appoint a high power tribunal
of expetrts which”
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omiat lines 1 to 12.

Mr Deputy-Speaker: All tha‘e
amendments are now before the House.

Y Wew WA (IFATT) . FuTSAw
i, o dd A g dx 4 g
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feat M =ifEgd fom %1 fs gw wodY
YTAFT W IR AT & ATq |
& | R g7 TG T & a0 foaf &y
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A ae A Tum A WrawT ¢ T Ay
wr @ g suner qg-faar @ awan
Wi U TRET ¥ T AT 37w WY
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W 3 TAT B W 4G @ A
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Tg g N FfeATE A FXAT IR R
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“on 1its own motion or on 1§

attentjion having been drawn by
any citizen or association”.
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“8(2)(a) A film which has been
granted A certificate  shall be
deemed to be an uncertified film
in the whole or any part of India,”
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Mr. Deputy-Speaker: Is the hon
Minister going to accept any of the
amendments”

Dr. Keskar: None of these But, I
would like to make my position clear
I think some Members want to put
forward important

Mr. Deputy-Speaker: Shri D. C.
Sharma.

Cinemagtograph
(Amendment) Bill

14.18 hrs.

Shri D. C. Sharma (Gurdaspur):
Sir, I have two suggestions to make.
I hope the hon. Minister will take
them into consideration today or
afterwards,

In the first place, I think that ont.
Board of Film Censors is not enough

Mr. Deputy-Speaker: Why not say
it afterwards? If they can be con-
sidered afterwards, why not say
afterwards?

Shri Braj Raj Singh (Firozabad):
Why say it today?

Shri D. C. Sharma: Afterwards
means after I have spoken

1 was submitting that this 1s a very
big country. There are at least three
big centres of production and more
centres are springing up in this coun-
try I think one Board of Film Cen-
sors, which is going to be the eyes and
cars of the public is not enough. I
would say that thcre should be three
Boards of Film Censors located at the
three production ccntres so that the
films can be scrutinised 1in a very
whole-hearted manner.

I find that the Board of Film Cen-
sors has so much work to do that
they are not able to do justice, and
sometimes certain things get slurred
over which create a lot of complica-
aons afterwards Therefore, I would
subnut to the hon Minister that in-
stead of having one Board of Film
Censors, he should have three, so that
the films are scrutinised very properly.
1 would say that our films should
improve public taste, they should
improve standards of judgment and
standards of conduct. Of course, these
are the three criteria by which we
should test the films. If only one
Board of Censors is there, I think it
1s not going to do its work adequately
and properly It will be overburtien~
ed wjth work.
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I would also respectfully submit
that the Board of Film Censors should
«consist of persons who have got great-
er leisure, who are public workers,
men of approved public service. I do
not think that the Board of Film Cen-
gors should consist of persons who
have very little time at their dispo-
sal, who cannot attend these meetings
and who cannot pay adequate atten-
tion to all this work Therefore, the
Board of Film Censors should consist
of persons who have some time at
their disposal

I also believe that the categorisa-
tion of films 1into “A” and “U” 15
quite ingdequate I thwrk it will meet
the needs of the pubhic if the catego-
nisation 15 four-fold In the first place
we should nave films of category *“C”
which should be meant exclusively for
<hildren If we have that, I think
some of the objccuons which have
been raised by my hon fricnds over
there will be obviated They will
have a separate categoiyv to them-
selves, and therefore they will not be
permitted to enter other cinema hous-
es where films which are not fit fo:
the consumption of children arc
shown Also in this country illiteracy
1s great and we want encouragement
to be given to what may be called
educational films Category “E” may
stand for educational films, and these
films should be such that they can be
shown 1n those areas where literacy
15 very small I, of course, do not
want to quibble over “U” and “A”
Let them stay Of course, forbidden
frmt 15 very sweet, and forbidden
waters are al-o very good, and people
go to them I do not think the police
can prevent the pcople from going to
them We should make an attempt,
but I do not think the attempt 1s going
to succeed. This attempt should be
made not only by th¢ Ministry, but by
1he guardians and teachersalso So, I
submit there should be four catego-
ries of films and not two as at pre-
sent Otherwise, we will not be able
to achieve the results we desires

10 DECEMBER 1938 Cinematograph 6444
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Films should not have a licence for
ten years. It 1s too long a period. I
think the period of licence should be
reduced. I do not know for what
reason this period of exhibition has
been kept at ten years.

I find 1n clause 5B that no mention
has been made of the directive prin-
ciples of our Constitution. No men-
tion has been made of the fundamen-
tal nghts enshrined in our Constitu-
tion Instead of giving these out-
moded and jaded things hike decency
and all that kind of thmg, I think
theie should have been mention of
the directive principles of our Con-
stitubion and the fundamental rghts
of the caitizen. No flim  should be
shown which goes against these
rights, but nothing like that has been
included 1n 5B. In this clause we
have not only a kind of copy-book,
school boy’s enumeration of things
I think this clause should have been
élevated to a higher level by men-
tioning those things which are very
basic and very fundamental to our
political s¢ .al and economic ¢xist-
ence I would also say that anything
that mulitates against social or econo-
mc justice should also be hanned I
think we should include a provision
to that effect 1n clause 5B

1 hke the wholesome provision
which the hon Minister has made
about obscene films Some obescene
films and some films which are not
very wholesome are being smuggled
into the country and are being shown
in all kunds of surreptitious, and sub-
terranean ways I hope the Ministry
will keep a watch on 1t and that
the police will also keep & watch on
1t, becausc these films pervert our
faste more than anything else

Pandit J. P Jyotishf rose—

Mr. Deputy-Speaker: Those who
have spoken already may not try to
speak again.
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Pandit J. P. Jyotishi: I have not
spoken

Shri Easwara Iyer: I wish to speak
on my amendment and make a clari-
fication,

Mr. Deputy-Speaker: Let us see if
there 1s time after he finishes before
we take up the non-official business.

Shri Easwara Iyer: It may not take
more than one minute.

qfexr wato No wqifawt : SyTeAE
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T farfdy 7 avs @), 3
Famfrag sl sEa g
T Swfa N aFEa g waw
T &GS AT AT | 5 WIF & W]
# &Y a8 T A A g e X 3
e g o gm OET feew & o AR
T GHI A7 AT€ GAT foent & w1
FIT AT TR wAMT X AW A AN
it | "wga e & fag g
g & 9> fraifdt gl @,
sfeq fow foafa T aw g Fa 9w
Gfrgfag g demargfa®
g ¥ fag gras s Erir 1 @ e
frew faqd o dy F Amg =g yOH &
R | off agw 7 g1, 19 WHIT &7
faaaor & oY aT waAT ST

FalgT Fo 28 W WY wiT &
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Mr. Deputy-Speaker: Shi1 Easwara
Iyer wanted one minute

Shn Easwara Iyer: The only sub
mussion 1 would like to make 1s with
respect to the Board of Censors Of
course I agree with the hon Minis-
ter that we must make allowance for
human faliility but in enumerating
the principles on which the Board
of Censors have to perform their
duties we have couched 1t mn rather
general terms like decency, morality,
involving defamation or contempt of
court etc

Mr Deputy Speaker If the House
so desires, we mught push back the
non official business for about ten
minutes, and finish the bustness that
we have got 1n hand

Shri T B Vittal Rao We do not
mind provided there 1s quorum at 5

Shri Shree Narayan Das (Dar
bhanga) This should be held over
because

Mr Deputy-Speaker, That cannot
be done since 1t was decided 1n  the
morning when the Speaker was 1n
the Chair Now that the poor Deputy
Speaker 1s in the Chair, they want
him to do 1t

Shri Braj Raj Singh Why poor?

Shri Easwara Iyer. I want to sub-
mit for the consideration of the hon
Mmister whether when the Board of
Censors are acting under this enact-
ment they should not have some
guiding principles under which they
should perform their duties
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Dr Keskar: May I clanfy the issue?
What I mean is that these are going
to be the gwding principles to pre-
pare a code of directives There will
be a detailed code of directives

Shri Easwara Iyer: I am coming to
that. I cannot say it in one word
There should be some guiding princi-
ples, lest we should be faced wath the
charge that there is a potentiality of
this power being used with discrimi-
nation

Coming to the advisory panels,
which have got the duty of advising
the Board of Censors, I find from the
clause that the personnel of the advi-
sory pantls are 1o be chusen by the
Central Government My amendment
seeks to provide that when 1t comes
to the question of choosing the per-
sonnel of the advisory panel since
they have to judge films in various
regional languages persons who have
got intimate knowledge of the custom
and usage of every region and also
the language of that placc mav be
chosen and a proper person can be
chosen only 1f 1t 1s done in consulta-
tion with the State Gove¢rnments, not
that I am saying that powcis should
bt straightway handed over to the
State Governments, though certainly,
I do stand for it But I am only say-
ing that when the Central Govern
ment are exercising the powers for
the purpo ¢ of appointing the mem-
bers of the advisory panel, it shou d
be done in all cases in consultation
with the respective State Govern-
ments, who could give suggestions or
who could give recommendations as
to the proper personnel who should
be chosen to serve on the panel So,
as 2 matter of abundant caution, I
have moved this amendment

Dr. Keskar First of all let me
speak on Shri Easwara Iyer's amend-
ment Regarding the principle of con-
sulting the State Governments, I have
no objection My point only 15 this
that I am not prepared to agree that
there be a statutory obligation to
consult the State Governments, but I
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do sgree with the hon, Member that
‘when we form panels, we should get
names of desirable persons from the
State Governments also; and I shall
see that this is done.

There 1s one other pomnt also to
‘which I should like to draw his atten-
tion, and 1t 1s this The regional cen-
tres are not there in all the States
For example, there are only three re-
gional centres, namely, 'n Madras,
Bombay and Calcutta If we consult
only the State Government m whose
territory the regional centre 1s locat-
ed, that also- will not be very far
‘The persons in the panel even today
are taken on the basis of their know-
ing the various languages, and 1t
would be certammly helpful to us and
convenient also, 1If we cou'd get sug-
gestions m regard to the names, from
also the State Government. as from
othem sources and we shall certainly
take steps in that behalf 1 am not
prepared to agree that 1t should be
made statutory, but wc shall make an
arrangement bv Which the State Gov-
ernments also will give us the sug-
gestions n regard to the names

Shri Easwara Iyer: 1 am satisfied
with that assurance

Dr Keskar: I would lhike to say a
few words regarding one or two other
points

In regard to the question of the
ten-year Iimut, I would say that this
Iimit has been put only becausc 1f
every five years there has to be =&
review of a film—I am sure therc will
be thousands of them—it will be a
very great hard-hip on the members
of the board, and the panel and also
on the producers Therefore, we
have decided that i1t should be ten
years. But 1if the hon Member looks
at the Act, he will find that if for any
reason any particular film is consider-
ed at any time to be undesirab'e owing
to a change of circumstances, action
can be taken against it at that time
“The ten-year limit is the ordinary
limit, but there are exceptional
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powers to deal with any film if and
when required. So, I do not think
any change is necessary.

There are a number of amendments.
Shri Bhakt Darshan has tabled about
fitteen minutes, and it 1s very diffi-
cult to deal with all of them. Shri
Sampath has given an amendment te
this clause, which is nearly the same
as what he has given in amendment
No 17 There 1s very little difference
between them. 1 have already given
the reasons why I am not able to
agree In my opinion, 1t 1s unneces-
sary, because this Bill 1s not meant to
apply to private exhibition of flms,
but only to public exhibitions The
hon Member has tried to hedge in the
conditions for what should be con-
sidered as a public exhibition. This
1s something which 1s quite commonly
known Therefore, I do not think
any additional definition 1s necessary
for that purpose

Pandit Thakur Das Bhargava:
(Hissar) The hon Minister said that
he would be agrecable not to limit A
films to children of 18 years but ex-
tend the age to 21 years. Will he
kindly amend thc¢ 1aw in this 1espect.

Pr. Keskar: I may say that I am
not prepared to make 1t 21 years at
this stage, but I am prepared to con-
sider 1t and get 1t done later on, be-
cause this 1s something on which there
need bc no very great difference of
opmnion But I do not want straight-
way to accept this, before having con-
sulted the State Governments and
othels concerned But I am myself
not against the particular Iimit being
raised, but even this does not take
away the main objection of Shnn C K.
Bhattacharyya

Shri C. K. Bhattacharyya No, it
does not My objection 1s to the pro-
vision 1tself

Dr Keskar: I shall certainly active
ly pursue 1t and come forward with
the proposition again before the

House
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Shri C. K, Bhattarcharyya: May I
make one submission?

Mr. Deputy-Speaker: He would not
be satisfled even with that. He has
made that clear already.

I shall now put the amendments to
this clause to vote.

The question is:
Page 2, hne 27,—
add at the end—
“in consultation with the State
Governments concerned”
The motion was negatwed.
Mr, Deputy-Speaker: The question
is:
Page 2, line 27,—

after “Government” nsert—

“in consultation with the res-
pective State Governments in
which such regional centres are
established”

The motion was negatwed.
Mr, Deputy-Speaker: The question
is:
Page 2, line 7,—
omit “unrestricted”
The motion was negatied

Mr Deputy-Speaker: The question
is:
Page 2,~-
omit lines 9 and 10.
The motion was negatiwwed
Mr, Deputy-Speaker: The question
is:
Page 2, hine 13,—
omit “unrestricted”
The motion was negatived.
Mr, Deputy-Speaker: The question
is:
Page 2, lines 13 to 15—
omit “or for public exhibition res-
tricted to adults, as the case may be”
The motion was negatwed. .
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. Mr. Deoputy-Speaker: The question
is:
Page 2, line £2,—

for “may consult” substitute “shall
~ consult”

The motion was negatived.

) Mr, Deputy-Speaker: The question
18!

Page 2, line 33,—

for “any advisory panel”’ substitute
“the appropriate advisory panel”

The motion was negatived.
Mr. Deputy-Speaker: The questiom
is:
Page 2, line 33,—
for “any film” substitute “every
film”

The motion was negativeds

Mr, Deputy-Speaker: The question
1S. ]

Page 3,—
for lines 4 to 11, substitute,—

“5A (1) If, after examining &
film or having it examined in the
manner provided in this Act, the
Board considers that the film 1s
suitable for public exhibition, it
shajl grant a certificate to that
effect to the person applying for
it and shall cause the film to be
so marked in the prescribed man-
ner”

The motion was negatwed
Mr, Deputy-Speaker: The question
is:
Page 3, line 17,—
omit “for a poriod of ten years”
The motion was negat ved.
Mr, Deputy-Speaker: The questiom
is:
Page 3,—
omit line 32
The motion was negatived..
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. (Amendmext) Bill
Mr. Deputy-Speaker: The question
is:
Page 4, line 14—
after “may” insert—
“om its own motion or on 1its

atten.on having been drawn by
any citizen or association.”

The motion was negatived

Mr. Deputy-Speaker: The question
is:
Page 4, line 17,—
omit ‘“or any part”
The motion was negatived.
Mr. Deguty-Sgesker. The aquestaan
as:
Page 4,—
omit ljpes 19 to 21.
The motion was negatived
Mr. Deputy-Speaker: The question
is: *
Page 4, line 27—
omit “or clause (b)”
The motion was negatived
Mr. Deputy-Speaker: The quest:(:
as
Page 2,—

after line 27, qdd—

“Provided that one of the mem-~
bers of the advisory penal shall
be a person competent to give
legal advice, whenever sought by
the panel, 1n respect of any mat-
ter relating to a film examined by
the advisory panel”

The motion was negatwwed.

Mr. Deputy-Speaker: The question
is;

Page 4, line 14,—

after “may” insert—
“either on 1ts own initiative or

‘on its attention having been
drawn by anyone else”

The motion was negatived.

Cinematograph
(Amendment) Bill

Mr: Deputy-Speaker: The question
18:

Page 3, line 20,—

aftér “security”
gress”

The motion was negatived.

insert “and pro-

Mr. Deputy-Speaker: The question
18:

Page 3, line 37—
for “and” substitute—

«appomt a high power tribunal
of experts which”

The motion was negatiwed
Mr. Deputy-Speaker: The question
is:
Page 4—
omit inc 1 to 12
The motwon was nega*tived

Mr, Deputy-Speaker: The question
18:

«That clause 4 stand part of the
Bul”
The motion was adopted.

Clquse 4 was added to the Bill
Mr, Deputy-Speaker: The question
18.

«That clauses 5, §, 1, the enact-
ing Formula and the Long Title
stand part of the Bill.”

The motion was adopted.

Clauses 5, 6, 1, the Enacting For-
mulg ond the Long Title were added
to the Bull

pr. Keskar: I beg to move:
«That the Bill be passed”.

Mr., Deputy-Speaker: The question
18:
«fThat the Bill be passed”.

:I'he motion was adopted.
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14.37 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-THIRD REPORT
Shri Easwara Iyer: I beg to move

“That this House agrees with
the Thurty-third Report of the
Committee on Private Members’
Bills and Resolutipns presented to
the House on the 17th December,
1958 "

Mr. Deputy-Speaker: The question
18°

“That this House agrces with
the Thirty-third report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 17th December,
1858

The motion was adopted.

1438 hrs

RESOLUTION RE COMMITTEE TO
ASSESS PROGRESS OF LAND RE-
FORMS IN THE COUNTRY—contd

Mr Deputy-Speaker: The House
will now takc up further discussion
of the following resolution moved by
Shr1 Panigrahi on the 5th December,
1958, namcly —

“This House rccommends that a
Commuttce consisting of 15 Mem-
bers of Lok Sabha be appointed to
assess the progress made so far in
the matter of land i1cforms all
over the country and to submt its
report to the House as early a
possible ”

Out of 2 hour allotted for the dis-
cussion of the resolution, 1 minute
has already been taken and 1 hour
and 50 minutes are left for its fur-
ther discussion today

Shri Panigrahi may continue hus
speech.

to Assess Progress of
Land Reforms in the
Country
Shri Easwara Iyer (Trivendrum):
May 1 make a submission?® In view
of the importance of this resolution,
let us have three hours for this Let
the ime be extended to three hours
In fact, 1n the Committee on Private
Members’ Bills and Resolutions, 1t
was more or less agreed that if more
time was required, 1t would be con-
sidered by the House

Mr Deputy-Speaker: Would 1t be
possible when he himself has moved
the motion and 1t has been adopted,
that he should get up after one minute
and say that 1t should not be adopted?

Shri Vasudevan Nair (Thiruvelia):
We also said that

Shri Easwara Iyer: I gxpected
others to say that
Mr. Deputy-Speaker. It does not

look proper that Shr Easwara Iyer
should ask for extension of time

Shr1 Easwara Iyer: 1 expected
other> to raise the point

Mr. Deputy-Speaker Let us see
how we procced

Shri Negi Reddy (Anantapur):

Ther¢ ar¢ so0 many things to be dis-
cus ¢d undcr this re olution

Mr Deputy-Speaker: That 1s the
dificutly Therefore, we need not in-
creasc the tim(, because even 10
hours would not be enough

Shri Pamigrahi (Puri) While mov-
ing the resolution for the considera-
tion of the House I am reminded of
a phiase by a famous British author
who had once said that ‘Everybody
talks about the weather but nobody
does anvthing about it’ The Plan-
ning Commi «1on  the Mimsters 1n
charge of Planning, the Piime Minis-
ter, the AICC and the National Deve-
lopment Council every now and then
are talking or rather discussing about
the 1mportance of land reforms 1n
the economy of India But the pro-
gress so far made in the direction of
land reforms 13 not satisfactory
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The Prime Minister has given more
thought to this, and sometimes, he is
very much outspoken on this subject
of land reforms I have come across
some of his observations with regard
to land reforms and their urgency in
India

As far back as 1949, Prime Mmis-
ter Nehru in his address to the UPCC
—in that year in Chma the Commu-
nist Party was comung to power—said

“In China the Communists were
winning The land problem where
was at the root of it Nearly 40
years ago, the Emperor was
ousted During 40 years, Chimna
was unable to evolve a land pol-
cy The result was a dissolution
of the Government History
showed that when a country solv-
ed tife land prob'em. its difficul-
ties decrcased and other questions
began to solve themselves”

Agam 1n 1954 z;fter 5 years, mn his
address to the Congress Parliament-

ary Party, he said

“I am quite positive m my mind
that there should be a ceiling on
land and that the sooner 1t 1s
brought about the bctter”

Then, comparing the progress of land
reforms m Chmna and India, he said

“The Chinese ¢xample 1s sumi-
lar to ours in the stnse that there
are a laige number of people there
too as we have in India, though,
relatively speaking, they have
more land It 1s very difficult
to say what advantages of land
distributian they have got apart
from the p-ychological, but i1t 1s
very difficult to say how far they
have solved thc production ques-
tion there and doubts have arisen
whether then production has gone
up or gone down”

Recently, the Minister of Co-opera-
tion, Dr P S Deshmukh, had gone
to China and after his return, he 1s
advocating the adoption ¢t the Chinese
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method of paddy cultivation, as they
have been advocatmg for 9§ long years
adoption of the Japanese method of
paddy cultivation He 18 quite satis~
fied that production 1n China has in~
creased to a great extent So distr-
bution of land in China has no. only
provided a psychological satisfaction
to the vast number of peasants in that
country, but 1t has added to the mate~
rial production of foodgrains, which
we come to know in the year 1958

This question of land reforms 1in
India 1s being discussed agam and
again Recently Prime  Mmaster
Nehru 1in his meeting with Acharya
Vinoba Bhavc has again declared that
land must belong to the tillers, land
must belong to the people, and the
sooner the problem 1s solved the bet-
ter for India I was also look:ng
through the AICC Economic Review
It has reported the discussious on
land reforms in different sessions of
Congress In the Gauhati session of
the Congress the matter was discus~
sed and when one of the delegates
from West Bengal moved an amend-
ment =2 the Ajmer Session of the
Congress for a two-year time-hmt for
fixation of ceilings on land holdings,
the Prime Mmnister said

“Two vears”’ India cannot afford
to take so much time Why should
we wait for two years? It should
he¢ done immediate y”

The delegate who attended the
Gauhati session of the Congress said
that ccrtain elements had enteied the
Congress to guard thar vested inter-
ests, whilc Chief Mimisters and Re-
venue Ministers came every year and
hstencd to these demands as to why
could not anvthing be done about
land reforms That 1s how all these
veats the discussions have been going
on 1n the Congress and also in  the
Planning Commuission Rccently, at
its Hyderabad session the AICC
again appointed another sub-commut-
tee to go nto this matter The sub-
commttee has to deal with this prob-

lem wugaln
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{Shri Panigrahi]

I was looking into the First Five
Year Plan programmes and their ends.
In the First Plan, the aims with re-
gard to land reforms have been speci-
fically mentioned. It shows that the
Planning Commussion was seized of
the matter They have specifically
mentioned five problems (1) aboli-
tion of intermediaries between State
and the tillers, (2) tenancy reforms
to reduce rents, provide security of
tenure and give tenants an opportu-
nity to purchase the lands they culti-
vate, (3) fixation of a cetling on land
holdings and the distribution of sur-
plus lands, (4) improvement of the
condition of the agricuitural workers,
and (5) co-operative organisation of
agriculture

In September 1857, the Standing
Committee of the National Develop-
ment Council again reviewed the pro-
gress so far achieved i1n the direction
of land reforms They came {o the
conclusion that immediately the fol-
lowing decisions should be imple-
mented by the State Governments,
namely (1) tenants should be given
effecive protection from ejectment
and from the so-called voluntary sur-
renders (2) cering on future acqui-
sition of land should be imposed 1n
States where such actions had not
already been taken, (3) legislation in
regard to ceiling on existing agricul-
tural holdings should be implemented
speedily and States which have not
yet enacted legislation should com-
plete the 'egislative measure by the
end of 1958-59

The Plann'ng Commission 1tself
proposed that all the surplus land
must be taken from the cultivators
and distributed among the tillers by
Government These decisions have
agam and again been taken during
the last 9 years, and I do not know
what was the necessity for agamn
appointing another sub-committee to
go mnto these problems The sub-
committee was first of the view that
the question of land reforms should
not be allowed to hang on for amy

19 DECEMBER 1868 Committes to Ausess

Progrisx of Land o

longer period But again the sub-
committee’s first draft was not ac~
cepted and now the time has been
extended up to the end of 1959

In May 1957 1n a speech in this
House, the Prume Mmister expressed
his disatisfaction with the way the
problem of land reform is being tackl-
ed in the country He said:

“I agree with the criticism made
by some Members that m a num-
ber of States land reform legisla-
tion has been slow, much too
slow It could be much faster
and I hope 1t wil be speeded up ™

When the Prime Mmster felt that
the progress of land reforms in many
of the States 1s slow, still another
sub-committee has been appointed to
go into them, and the time 1s ektend-
ed So nothing 1s done during the
Second Plan period also

This sentiment hal been verv well
expressed by certain newspapers also
which do not want that the Govern-
ment should go ahead with land re-
forms or fix any ceilings on existing
holdings of land They will be very
glad over this decision They have
said

“When some years back, Mr
Hanumanthaiya of Mygore and
Mr P R Deshmukh spoke agamst
the proposal to impose ceilings
on land holdings, thoirs was a
voice 1n the wildetness It 1s a
measure of the change that has
come about 1 Congress circles
that at the latest AICC meeting
at Hyderabad, Mr C Subraman-
yam’s sound advocacy of a prag-
matic approach to the question of
jand reforms was boldly taken up
by a number of others

“ If the acceptance of his
amendment to the Commuittee’s
resolution on food production
means anything, it could only be
that there are now sober second
thoughts on the proposal of land
ceiings "
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It shows now that there 15 a sober
section—] cannot say whether 1t is a
sober section—but there 1s a second
thought being given to the question
of fixing ceiling to the landholdings
Not only this This second thought
18 not going to do any good to the
-vast number of peasants in this coun-
try who want land for cultivation

I would like to deal with the differ-
ent aspects which come under this
land reforms legislation The Plan-
mng Commission decided to give
fixity of tenure to tenants in different
States In different States, legisla-
tion has also been passed I do
not say that in many of the States
legislation is not there But, after the
legislation passed, there was a review
1in Hvderabad with regard to the pro-
tection afforded to the tenants
Investigation was carried on by the
Special Land Reforms Officer of the
Hyderabad Government According to
that estimate, we now come to know
that thc total nimber of protected
tenants recorded 1n the tenancy
registers in the vear 1951 52 were
2,11,436 In 1954-55, the third year
©of the land reform legislation passed
mn that part of the country, the
total number of protected tenants
found to be i1n possession of lands was
90279 There was a decrease of about
57 per cent 1n the number of protected
tenants 1n that part after the legisla-
tion was passed That means a large
number of tenants were evicted from
their holdings by the landlords and
the State could not come to their help

What were the causes of this evic-
tion? In a large number of cases, the
tenants said that the landlords asked
théem to quit and they left the land
Again, the majority of tenants do not
want to estrange their relations with
the landholders on whom they dep-
ended for many things in thewr day
to day life Most of them thus left
the land immedately they were ask-
ed to do so by the landlords It 1s
because the Planning Commuission ask-
ed the State Governments—rather
gave a direction to the State Govern-
ments—to provide a clause for per-
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sonal cultivation—for ejection for per-
sonal cultivation by the landlords In
almost all legislation passed by the
different State Governments, this
clause 15 there If a landlord wants
to resume any land for personal cul-
tivation he can evict a tenant, though
he may be a protected tenant This
clause has added to the trouble and a
large number of evictions has taken
place because of this provision

It was also found that 81 per cent of
the total evictions were by undue
influence What was that undue
mfluence” The landholder has, even
today, got socially and economically
the strongest influence 1n the country-
side Sometimes thd revenue officers
believe more the landholder than the
poor tenants The Special Land
Reforms Officer has come to the con-
clusion that 57 per cent of the cases
were under personal cultivation of the
landholders and 1n 33 per cent of the
cases 1t has again been leased out to
third parties Even the landholder
who has evicted the tenant from the
land has not taken possession of the
entire evicted land under his personal
cultivation He has again leased 1t
to third parties for cultivation

Similar 1s the case iIn Bombay In
Bombay during the period between
1948 und 1951, the number of protected
tenants declined from 17 lakhs to 136
lakhs a decline of 20 per cent The
arca held by the protected tenants
during the same period decreased by
18 per cent It was because this pro-
vision 1s there and the landlords
avalled themselves of this provision
and evicted the tenants

Same 1s the case with regard to
Andhra and to my own State of
Onissa In Orissa a large number of
cases of eviction are taking place even
today And, I know from my own
persona] experience that a Mahant of
a certain estate all of a sudden, over-
night, placed a deity in a willage for
worship and claimed 179 acres of land
from the tenants for cultivation
because he said that the land belonged
to that deity The villagers had no
idea ,of the God the previous night;
but, in the morning the God was
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[Shr; Panigrah:]
placed there and the Mahant claimed
the land for culivation They were
all evicted

Mr. Deputy-Spesker: God 13 great
only because you cannot comprehend
Him If He were known beforehand,
He would not be God

Shri 8 M Banerjee (Kanpur)
Otherwise, He would not have made
us in His own image

Shri Panigrahi: Now, with regard to
ceithng on land, legislation s being
attempted n dlffgrent States So far
as Bombay is concerned, there 1s a
provision that a protected tenant has
been given permanent and heritable
rights subject to the right of the
landlord to resume an area up to 50
acres In the legislation of almost all
the States there is a provision as to
the extent of land that a landlord can
resume for his personal cultivation
But how many areas, a minimum of
2, 3 or 5 acres, that a tenant 1s allow-
ed to retain 1s not there in any State
legislation So, when a landlord eviets
his tenants he gives his lands to his
brother, his son-in-law a new-born
babe and like that he can evict under
almost any pretext As I said 1n
Bombay the right of resumption 1s
given to the landlord up to 50 acres
Similarly in West Bengal under-
ryots who have not acquired perma-
nent rights and share-croppers on
holdings less than 33 acres are lable
to e)ectment on grounds of personal
cultivation Even share-croppers are
not considered as protected tenants

In Hvderabad all tenants who have
cultivated land personally and conti-
nuously for 6 years become protected
tenants and acquire permanent and
heritable rights subject to the land-
lord’s right of resumption As per the
legislation 1n some States the tenantis
required to prove that he was in pos-
session of the land for 6 years, and, m
some other States for 12 years And, he
must be 1 continuous possession Put,
in many of the villages the records are
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not there and it 15 very difficult for
& peasant to prove that he was 1n
continuous poasession without any
break at least for 8 or 12 years This
added to the trouble of the peasant
and the landlord evicts him as easily
as he hikes Similarly, ;n PEPSU, for
personal cultivation a landlord can
resume an area equal to half the
holding subject to a maximum of
thirty standard acres In Onssa it
provides for the resumption of an
area not exceeding seven 1rrigated and
14 unirrigated acres The landlord in
almost all the States has been given
the right for personal cultivation It
adds to the trouble of the peasant
Secondly 1t 15 difficult on the part of
the peasant to prove that he was mn
continuous possession for six or
twelve years

These things are +adding to the
trouble and the peasantg are surren-
dering the lands It 1s called volun-
tary suriender They are not volun-
tary surrenders With regard to rents,
the Planning Commission directed the
Statc Governments to reduce the rents
Rents have been reduced in legislation
onlv In O1issa 1t 1 one-fourth in
Rajasthan 1t 1s one-sixth, 1n Bombay
1t 15 one sixth and in Hyderabad, one-
fifth and I am told that in Andhra it
15 half and 1n Madras 1t 1s forty per
cent  Thus legislations have been
passed to reduce the rent but the
peasants are paying rent that they
were paying before the Congress came
to power It 1s because they are not
m a position to bargain with the
landlords Once our Prime Minister
h1as said that all middlemen should be
move ? from the villages but today the
position has worsened The village
middleman today 1s the sarpanch and
he presides over the co-operative
societies and he advances loans to the
peasants He gathers more during the
time of elections He has got his
power 1n the village The middleman
is still a powerful element m the
society in the countryside It makes
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it dificult for the peasant to fight
against the landlord and to prove his
bona fides and retain his possession
of the land Rents have been reduced
by legislation alone In meny cases
peasantg are going into the contracts
and agreements with the landlord with
a view to get land for cultivation and
then pay the old rent, half and half,
which they used to pay

Mr. Deputy-Speaker: He has taken
25 munutes, he ought to conclude

Shri Panigrahi. I will fimsh i1n one
munute I want to say this with regard
to agricultural labourer If land 1s
not given to them, things will become
very difficult Suppose no land 1s dis-
tributed what will happen” I will
requdit the Government to assess the
culturable wasteland that now hes
there in the different States I came
to know that 13 Kerala alone they
have perhaps distributed or propose
to distribute about seven lakhs of
acres of such land Why not they do
1t in different States 1n Orissa Bihar
or Bengal? I was to'd that such land
~ame to about eight million acres Why
not they immediatelv direct the State
Governments to distribute them to the
landless peasants? I think the time
has come when our Planning Minister
should view these things seriously and
direct the State Governments to take
serious and effective steps so that land
reform measures can be effected as
soon as possible, at least during 1959

Mr Deputy Speaker Motion moved

“This House recommends that a
Commuttee consisting of 15 mem-
bers of Lok Sabha be appointed to
assess the progiess made so far in
the matter of land reforms all
over the country and to submut its
report to the House as early as
possible ”

Now, there are some substitute
motions Shr1 Bhakt Darshan 1s not
here Shm M C Jam
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Shri M C Jain (Kaithal) I want
to move

Mr Deputy-Speaker: But my fear
15 1t 1s out of order It would enlarge
the scope of the Resolution But he
may speak Shri Bibhuti Mishra

Shri Bibhuti Mishra (Bagha) 1
beg to move

That for the original Resolution, the
following be substituted

‘This House expresses gratifica-
tion about the land reforms car-
ried out 1n the country so far and
recommends that a Sub-Com-
mittee of experts be constituted
immediately to enquire nto the
short-comings m the progress of
land reforms and submit 1its report
as soon as possible”

Mr. Deputy-Speaker,
Banerjee

Shn S M
He wants to speak?

Shri S M Banerjee. The second
amendment 1s very important, Sir

That 1s about the date I beg to
move

That m the Resolut on,—

(1) after the word ‘Lok Sabha”
the words ‘and Rajya Sabha’
be nserted, and

(11) for the words ‘as early as
possible” the following be
substituted

by the 31st March 1959

Mr Deputy-Speaker Now, the
Resolution and these amendments are
beforc  the House  Shr1 Sarjoo
Pandcv 15 not here and so his amend-
mcnt 15 not moved We have to con-
clude at 430 (Interruptions )
Even 1f we take 1t up to 458 I think
T cannot accommodate as many hon
Member. a< ceem to want to speak
Not more than one Mumber from one
State can speak I have got 12 names
and five belong to UP and three to
Bihar

Some Hon Members: It may be
State-wise
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Mr. Deputy-Speaker: One Membe

from each State

Shri Sublman Ghese: Sir, I have
been allowed 31 munutes today I do
not nsist upon that I will be very
much thankful if I get one mnute to
move my Resolution

Mr Deputy-Speaker: 1 will
him one minute

give

Pandit K. C Sharma (Hapur) Sir,
on a point of order This subject 1s
in the State List It does not come
i the Central or Union List or in the
1Concurrent List So, under the Con-
stitution this subject cannot form the
subject matter of discussion here
(Interruptions )

Mr Deputy-Speaker. He has sent

his name for speaking’

Pandit K. C. Sharma: May I read
from the Constitution Sir? Entry No
18, State Last

“Land, that 1s to say, rights 1n
or over land land tenures includ-
ing the relation of landlord and
tenant, and the collection of rents,
transfer and alienation of agricul-
tural land, land 1mprovement and
agricultural loans colonization "

I beg to submit that the improvement
or reform in the land system 15 com-
prehended bv this provision and there
1s no other provision either 1n the
Concurrent List or in the Union Last
which permits the legislation on land
or 1n any way improvement of the
land situation with regard to the
tenants’ rights

Mr Deputy-Speaker. But there 1s
one Planning Commuission under the
Central Government which 18 1n
charge of it The substitute motion
also refers to it It says that the
Planning Commassion should be asked
to go mto the question about the
progress that has been made so far
“Would the hon Minister hke to say
anything on this?

A Y
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Pandit K C. Sharma: The Planning
Cominusaion can plan the resources of
the country and can advise the State
Governments with regard to land
reforms but this House has no juris-
diction to advise or control or legis-
lation with regard to land distribution
or improvement

Mr Deputy-Speaker: The only
thing wanted in the original resolu-
tion 1s that a body of Parliament may
be constituted to make an assessment
of the progress made so far m the
matter of land reforms The resolu-
tion does not say that it should bring
about this change or that change
There was a substitute motion about
the question of eviction of tenants in
the name of Shri M C Jamn I have
already ruled that out of order
Therefore, this question of assessment
would be certamnly within the &cope
of thc functions of the Planning Com-
mission I do not think there 1s any
force in the point of grder

st faqdt fer  Ioremer wdEw
q HYAT AT WA HT €TAT §
A fFraard

“This House expresses gratifica-
tion about the land reforms carried
out mn the country so far and re-
commends that a Sub-Commttee
of experts be constituted 1immedi-
ately to enquire into the short-
comings in the progress of land
reforms and submit 1ite report as
soon as possible”
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VT ITT W WY fed W I IRW
Vo freem et SR T Y
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¥5 7 & (& wror & sarfrs sy
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AT Y Aifenr A Afag afeT gq gr
3 AN« FT A 7z Afer g
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qeNg 73 & W fors fr e w3-ad
o § wn faqs fr qd a8 srE@
ok 994 ¢ | wa uw DA g7 Aifaw
AT T AW 27T 3w T W
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A | wgeaqe A war feAr W
@rd1Aqr AT9 § A7 FEMIar g4,
FAR AT F) AT W AT FT L
AYZTRT ATAT &Y, TFART W NE-AE
@Ry 1 7 ¥y, A7 g A9
IV G AT AR TR EWT |

AT WIS N4 F0 AL @Ay
AfFT § 9@ g (% (ot o qur-
faor @i fqar &, 39, a9 § S 0F
#ifa fraifer g =rfed "l ag A
arfed fa faadt wvedt ny & fawet 0
¢ TS AT ¥o & &7 A fred
AT WY G a® i O
s @A 93 m fE w1 % ot €
FEEAT qoriaar &, 4y | cnfaw
Ffraw T g7 A | AT Mg 9
3@ WA WA A AT & A owd
TEd |

¥ gam F T AHET AT BT KA
;e garr imd QY wER ) oF vy
qrag A 2w o (g W@ g
W g T N AT wr g
woft TR wam Y wEew aw ofy
fardtar A% & fawr O W @ 4T W
=& GO AW U gATe OX SR
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foraryx farformrg fopar | oY vy v Wi
% aidrart S e oy e g e
- ot § arol e wifinr Y
udr wfws darare it d 1 F A gan
% 1w agra § B 39 fram & ara
faqe foqra ¢ s, qwresr ares
Nurf gy @ &, 7ot agr A0 v
ST # Y aderr wfws daar i @
d 97 WY Y ) fr o T i il
¥qq ¥ g, Ay SdX wwar g B ag
WY T I FGR CTH AR
* fsagary adr g fvadn

g ama ¥ tu fafms 4 a7 wem
wigan g fa afx ong wrdy sl 1 g
Ry W etaefar ST AT g |
FFA a3 N W T F v oF
Q4T aweay Gar g1 wddr famwr fiw
AT AT JEE T &R | AT yg
3la & o P #7 ama g awE &
g FL W %1 ufws fa@m 334 «
foad grarew & @fs g T AT &
39 § neAfni g g

T faereym ¥ mrEAd #1qA
a1 g1 A 3 | ot i &Y @ wag
T gsd Ao awgrwrg f
TFI F W FEAT F7 A4 38
g AR S99 1A% FL @I AT
qFaT¢ 34 faard w9z 4 I AT
A R A /T, I AT T A AN
€ W Aaga ai @ (2@ ) T4 g W7
T wE & g e a
aff qudT g 19§ afag &
=g g (F @ wwm ¥ sed wga
§ w1 wTa IF@ A Afer 312 AR
afta oY A & a1 a9 IO IE
TS AgrasT AR gwfa i §, STy
+ Afer &1
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AN wfl ox o TR atwr L § oy Wl
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T 1 § 5 smoefes e ar
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oF & o feq o foed a8 aar
o f sgEaTtes gfeem &1 i o
gr;n-qrfsi)

gad wfafaw d fsnd & faw-
faxr ¥ ga ¥ § I N TR W
ea1 ST arfgd O frama | gt
T FART A ZTE AT &9 FTAR
AT afrTw £ 5tv § 179 wfaw 995§
7% g4 # fx feor S gwar 7 adY
oA g | enfan Ffrma wrga A F A
@raar 9fzg f5 o9 & wawar
gifav feam o7 F97 TAT AT FIT ¥
a1 gafad /TRt A 39 O F O%
arer fawra &ar aifer oYk o 9%
FATTFT F FF @E 3 IARY A6 FT 3T
F1feq A1 fatT 3 47 o qgA AN
[T 7 A4F7 |

z 31 w1 fara 2 B gard g
femdt & ak § "l @l ¥ Ak
w7 arg ff A wda ff frerar o fod
ATy @ § KR AT Y gAT qar
qfeq qaTacTe Age frary Ffea &
ford WA @A & 1 AfFT FagraT g
A TELFEN g W AR ag ¢ s
&1 &r 0% Weard wnar a1 faad T
ary 9@ K A Ay g fr wreag Aie
g 1wy @AM
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rft ¥ e Wl goeTe ol €@
mehitz dwe et T (vead ¢
feart = W ¢ 1 wx oy f Afag s
€7 Y 97 & w1 § forrdT & ardor
A gl i Y enforer et § o s
¢ 97 Wi 39 wrA § gAufa s
amREITAANE, N T A
foarr & ga HA AT | 7@ TR
® firamY Y Igor & Fr wrgEdl
T 1 Ny Tore A A AR AT R
W ag E9 wadT § Y FTHY gy
B § vz gafag ¥ frdew @ fr o
fraraY ® AT e Wi e &
fom@ fr ag audt o7 &7 T AT
qE |

gft gar? wae WAt wgRw 7
weraEr A s f§ Qg #Ce aEw
refry aeft @ foerer FF T2a0T ) 9T
AT agm frgad Al avETI Y
¥eT ¥ 97g  F2q  ISIAT AfEg |
foaaT $eq BT E wFTNR 8, Af R
AT FZ7 I5 § T 48T 9 7FAT |
gafaq s sirear w0 It s
FeeT S AT AR, F A R &
arg @ E | Mt A1 g faw afoam
FHE, AT AN I AT T T
e, kA fa ad ¥ N O
FFCFAF7AT =¥ 2N 1 qfe 79
Zaar qfeaw agr T AY gUTU ¥W
o Tl azar | gafag i e
* evq # i 3 FY 5T @ F ol
Hfw g & Al wegg A, W= Ay,
waf s art v gfegemm 7 3@
A oy @) g faar whr gercad
Y AFAT | AW HT G T FIH Y
o vt ¥ o = grear Tifed
sria ¥t afafy 3 s71 2 fF 50 v
FT g 2L 5T TF W FAAT
wfgd | 3 FpoaZaT ¥ ang
AT | WES WG A GAATETT 3T
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&2 | rofed & wem g e goee Y
wey ¥ aedt Wy JEET Wigg Wk
Afy g w1 A A g A
fergeara & ard varr wifgd forrmy
AN Auw g HRITH § T |

Shri Nagi Reddy (Anantapur): This
resolution 15 a very simple one, and
I wish that the Ministry or the ruling
party which has not so far accepted,
or agreed to act upon the land
1eforms will at least accept or agree
to review the position which, we have
so far achieved The history of land
reforms in our country 1s the most
disconcerting history that we have
known so far 1 do not think any
reform has had so many ups and
downs as this land reform has had
The reasons for that are very ewvident
so far as I am concerned

The change m the Congress or the
ruling party’s membership and the
influence that 1s growing within it, of
the landlords in the past few years have
been responsible mammly to almost
scuttle the whole schame of land
1cform~ Both the first Five Year
Plan and the second Five Year Plan
have very clearly and definitely given
a kind of correct understand.ng of the
necessity of land reforms and  yet,
after ten years of 1ule, we find the
ruling party discuss. g very scriously
whether land reforms should ever be
'mplemented or not, whether Jand
reforms are going to increase the food
production o not, wh Wer land
reforms are really gommg to demo-
cratize the nation’s demociitic struc-
ture or not I am really -uiprised at
the wav i which this Government
which talks of the socialis* pattern of
soclietv on the one hand, refuses to
tmplement land reforms even in the
minutest form on the other

Shri M P Mishra (Begusarai):
Land reforms of your conception
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Shri Nagi Reddy: Off my concep-
tion, of course Of course, the Con-
gress has not accepted the land reforms
of the conception of the Planning
Commussion for the very simple
reason that the ruling party has refus-
ed to mmplement them, except in tall
talk, and I should almost say that they
have accepted 1t :n words just to
deceive the people on the question of
the progress of the country

Shri M. P. Mishra; Kerala Govern-
ment

Shri Nagi Reddy: Yes, the Kerala
Government started 1t s1x months ago
But the Congress Government has been
there far ten yeaxs { would UWke
them to search their hearts, and see
whether they themselves have done
anything towards the proper imple-
mentation of their own programmes
Therefore 1t 15 that I am appealing to
the Congress party and to the leaders
of the Congress party, the rulers of
the Congress party, that they should at
least search their hearts and come out
m the open If they are not ready to
implement thc land reforms. let them
tell the country so m the open “We
are not prepared to implement the
land reforms” But let them not
sgain deccive the people by telling
them that they want to implement the
reforms but yet they want some time
to do that, as if ten years were not
enough

1 should ke to remind the Congress
that thc Karachi Congress had given
a programme which 1s not yet imple-
mented till this day It was in 1929
that the Karachi Congress told the
country that if we had to improve
production, these reforms will have to
be carried out I would like to ask
how far we have achieved Even mn
regard to tenancy legislation, we have
not achieved anything even though
there might been here and there a
few reforms just on the statute-book
Talking loud or enacting a law are by
themselves not enough To implement
the measures with the very same
seriousness with which we bring in
the law is also a necessity
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I would like the rulers to review
twe whole position of their tenancy
laws and see whether anythung tangi-
ble has been implemented, and if it
1s not implemented, see why 1t 18 not
pplemented If it has yet to be im~
plemented, they must see how 1t has
tg be implemented. Our Prime Min-
ister has told the country qute a
number of times that the implementa-
tion of tenancy law 1s the most import-
ant and 1mmediate necessity for the
country We know that in my own
state where the tenancy reform has
been passed, 30 per cent of the pro-
duce goes to the tenant as against the
recommendation of the Planning Com-
mission  But then the Planning Com-
mwission’s recommendations are all
scuttled and thrown overboard That
1s the general rule of the party in
power We know also that immediate-
ly when the tenancy law was passed,
hundreds of thousands of tenants have
peen thrown out of the land Do we
not know that in our country which
has a large number of illiterates, the
tenants do not have the rnights I
wrnting?” Do we not know that in our
country which 15 1illiterate and which
has had a feuda] set-up till yesterday,
the tenants do not have the protection
unless the Government comes forward
to give them protection not only im
Jaw but through the administration?

I should like to know in how many
cases the Government 1n any State
pas taken into 1ts head to see that even
the limited reforms that the State has
passed have been implemented and to
what extent the administration has
peen useful to the tenants who have
pecn suffering  Therefore the Gov-
ernment must understand the difficul-
ties of the poorer classes in the
country

We have been talking in thi~ House
guite a number of times of incentives
to production for the bigger people,
the monopolists Incentive 15 the
watch word which 1s used for greater
production We have been using the
word incentive for the sake of milli-
onaires I would like to know what



is the incentive that we have given
to the man in the street, the man who
actually tills the land, the man who
goes into the flelds day and night.
Yat, except a few sympathetic words
and crocodile tears which we see here
now and then, nothing tangible has
been done.

Let us take the question seriously.
Land reform is a big thing. To dis-
tribute the lang of the landlord might
be a very difficult problem. But after
ten years of rule, have we tried seri-
ously to distribute even the cultivable
waste land which is in the hands of
the Government? Has at least any
serioug trial been made? Of course, a
trial has been made, and I very well
remember that the Congressmen who
had been to jail have been getting
land enough in my own State, and the
lands of the agricultural labourers
have been naturally taken away from
their hands to provide land for the
sake of Congressmep who had suffered
so much during the days of the satya-~
graha and struggle for freedom. Except
that type of distribution which has
taken place during these ten years,
what has been done?

I would like the Congress Govern-
ment to review the position of the
past so many years and see how much
of the cultivable land which is in the
hands of the Government has been
distributed up to this day. Therefore
it is that I request the Government
to accept this very innocuous resolu-
tion.

Let us review the whole position and
see at least after ten years where we
stafld, how we should act and also
know the way in which we should
proceed. This hazy way is not the
proper way. Now, a new argument
has begun within the Congress party
as to why people should come and ask
for the distribution of land when you
are not prepared to distribute the
wealth in the cities. That is a great
question, and that is put as though
those people who are against the dis-
tribution of land now are immediate~
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ly prepared to see that all the indus-
tries are socialized and that all wealth
which is in the hands of millionaires
is pooled for the interests of the
country. 1 wish they are really
serious about it and fight for it seri-
ously. But they are not.

Is it not a fact, and do they not
understand that no industrial revolu-
tion in any country has ever been
successful unless there has been land
reform first? Is it not a fact that
every industrial revolution has been
a revolution for the sake of the forma-
tion of capital and that the formation
of capital can never take place proper-
ly unless there is land reform first?
Is it not a fact that consumers’ capa-
city to purchase in our country can be
increased only after the distribution
of land? Is it not a fact that to
democratise the life of the people
within the villages, land reform ig the
most essential thing? How many
times I have seen with my own eyes
agricultural labourers not allowed to
exercise their democratic right of
voting! Comrade Gopalan, who was
with me in the days of the elections in
Andhra, has seen how in my own dis-
trict agricultural labourers have been
thrown back from the polling station
by the magic wand of the power which
the landlord holds within the village.
A few days back, in my district, in
Kadiri taluk, a landlord actually put
out the two eyes of a tenant simply
because the tenant would not come
forward and act upon his orders.
Unfortunately, the tenant happened to
be a Harijan. So, the landlords’ hold
over the villages can be curtailed only
if there is land reform.

Some people ask, what is Kerals
doing? I might say that in Kerala
the Tenancy Act has not only been
passed, but also implemented. There
the administration is not on the side
of the landlords; it is on the side of
the tenants who are illiterate, who
have no rights in this country and who
cannot justifiably fight for their rights
withopt the help of the Government
from behind. There the cultivable
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waste Jands are being distributed even
within a year of their coming to
power But after ten years of power,
there 1s not a single Congress State
where they have seriously started to
distribute these lands There 1s not
a single Congress State where they
are thinking seriously of the imple-
mentation of the land reforms

Therefore, I request the Congress
Ministry to accept this resolution and
place 1t on record Let us review the
whole position and see that justice 1s
done 1n the interests of the poorer
classes of the country, so that we may
march forward towards the sociahist
pattern of society

Shri Vasudevan Nair. Mr Deputy-
Speaker, there 1s full agreement on
one question between all the parties 1in
this countrv between this side of the
House and the other side and that 1s
that we are 1n a mass We are facing
very serious difficulties Our plan 1s
m a crisis  Agricultural production 1<
very low After ten years of freedom
we have to import foodgrains from
other countries worth hundreds of
crores of rupees every year Really
we are 1 a vicious circle

From the beginning of our national
movement, it was accepted by all
parties and sections of our people that
the only way of progress for our coun-
try, which 1s mainly agrigarian 1s that
of basic land legislation But what has
happenéd to those promises made by
the ruling party?” I do no wish to go
over the ground covered by the pre-
vious speakers so efficiently I would
like to call the policy enunciated by
the ruling party as a go slow policv
The recent decision of the AICC at
Hyderabad to appomnt again a sub-
committee to go into the details of the
problem and to examine whether fixa-
tion of ceiling on land 1s after all a
good and healthy measure that will
help to increase production, again
shows that the ruling party 1s dodging
the 1ssue I do not know whether it
1s deliberate or not Perhaps the
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leadership is forced to take such deci-
sions to dodge this 1ssue.

Buf the result 1s clear After ten
years of freedom, no State in our coun-
try has succeeded in implementing any
kind of basic land reforms In the
last session, 1n answer to a question,
our Planning Minister was pleased to
state that i1n almost all the States, Gov-
ernments are contemplating on land
reforms 'This 1s really a strange kind
of contemplation They are contem-
plating on the land reforms and the
necessity of fixation of ceiling for
nearly 10 years! Most of the States
are continuing that contemplation But
fortunately, from papers we under-
stand that the Congress Working Com-
mittee has very recently come to a
decision that before 31st Degember,
1959 throughout the whole of this
country, all Governments should im-
plement land reforms, including fixa-
tion of ceilings on the present holdings

1 agree that in certamn States in
India, measures were taken to fix
ceilling of land on future holdings But
in the present decision of the Con-
gress Working Committee, 1t 1s stated
that steps should be taken to fix ceil-
ing on land as far as the present hold-
ings are concerned But I have a fear
and 1 would urge upon the hon Plan-
ning Minister to find a way out We
all know that our landlords are very
clever They have taken thic signal
from the decision of the Congress
Working Commuttee that at least after
all these dodgings, deliberations, go-
slow policy, etc, this celling 1s going
to come in some form or another,
because of the pressure from millions
of peasantry in this country and the
strength of the democratic movement,
that reform 1s going to come There
18 no doubt left m my mind that by
the time the State Governments take
steps to fix ceiing on land, there will
be absolutely no land left, because
already the landlords have taken the
signal that “Before 31st December,
1959, there is going to be ceiling on
land; so be prepared”! I do not say
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that this decision is deliberately meant
for that, but the result is that all kinds
of manipulations will be there. There
will be all kinds of division and trans-
fer of land, so that when the law
comes into effect, there will be practi-
cally no land left for fixing the ceiling.

What are we going to do to prevent
this eventuality? I think some hon.
Members referred to the fact that this
.ig a subject mainly concerned with the
State Governments. I would urge

on the Planning Minister at least to
think about this problem, consult the
Law Ministry to bring forward some
kind of legislation, if possible in this
1Touse, or Y aawise e Stade Sovern-
ments to resort to some kind of pre-
timinary legislation to prevent this
eventuality. Otherwise, what is the
use? We have had experience in the
past. The Planning Commission itself
has pointed out that even though fixity
of tenure was there in many States,
though land legislation was there to
that effect, nearly 57 per cent. of the
tenants in the whole of this country
were evicted, in spite of the fact that
many States went ahead with land
legislation. The Planning Commission
has recommended that all these cases
should be re-examined and the land
should be given back to them. Now
my appeal to the Minister is this. Even
if the Central Government or the
ruling party or many of the State
Governments are not prepared to go
ahead boldly in this direction., they
should at least allow those States
which are prepared to do something
in the matter to go ahead. I refer to
this because I want to bring 1o the
notice of the hon. Minister—he may
nbt know it—that the Kerala Legis-
lative Assembly has passed the
Jenmikaram Abolition Bill. It is a
simple Bijll and that Bill has come
before the Central Government for the
President’s assent, I think eight months
or a year back. That Bill is still sleep-
ing in the files of the Central Govern-
ment for the last one year and wec
hear that there is an objection from
the Home Ministry that this Bill can-
not be given assent, bccause as a result
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O the Bill certain religious institations,
Which are at present having certain
Income, will be deprived of a part of

e income after 8 years when com-
Pensation will be paid. That was the
View taken by the Home Ministry of
the Government of India. I do not

ow about the Planning Commission.
The Home Ministry have asked the
State Governments to see to it that
the present income of these religious
Istitutions should be the very same.

ey should assure that those incomes
Iomain the same for all time to coma.
How are the State Governments going
ta solve the land problem when this
1S the attitude taken by the Central

overnment?

So my request is that the Home
Ministry or the Planning Commission

ould reverse this decision, if there is
Sich a decision. Because, the .other
Bill that is before our State Assembly
1S a comprehensive agrarian reforms
Bill. Now there is no use our State
Government, or for that matter any
State Government, passing any such
legislation if this is going to be the
attitude of the Central Government,
SO far as land reforms are concerned.
Let the Government abolish this go-
slow policy and let them allow others
t0 pass ahead, if they are not prepared
10 do that.

Mr. Deputy-Speaker: Are there any
Members from Madhya Pradesh or
Madras? 1 find there are none. So,
I will call a Member from Mysore.

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): During the past 10 to
vears we have talked very much
aboyt land reforms and the land pro-
blem, After the advent of independ-
€Nce what the Congress did was that
they abolished landlordism, jagitdari
and vested interests to some extent.
4w we feel that we have not maved
Very briskly in the direction of land
reforms. We have told the masses
that land reforms would be introduced
ang the tiller of the land will become
the owner of the land. Now, after ten
Years, we are still shouting that the
tiller of the land should become the
OWher of the land. I may not be
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wrong when I say that in our country
if the masses were educated enough
to understand the promises given by
the Government or the party, I do
not think today the party in power
would have been returned to power,
because their promises to the masses
are yet to be implemented, our pro-
mises are yet to be fulfilled.

I am one of those who belong to
the landless labour. I do not belong
to a family of landlords. I have seen
with my own eyes a lot of labourers,
landless labourers, who are being
exploited by the landlords without any
mercy. There are still lots of people
in this country who are beggars, who
have got no employment, who are not
getting even the work of a labourer.
Our country being mainly agricultural,
our Government should have thought
of first solving the problem of land
and giving something to the peoble,
as something is better than nothing.
In China, for instance, they did it. Of
course, their method was different.
But, all the same, they did it within
a short time and now thev have no
problem like ours.

We have to distribute land to the
people who deserve it, pcople who
want to till the land. I know that will
lead to fragmentation and sub-divisinn
and will impair production of food.
But people cannot understand these
things, because a majority of them are
uneducated. Of course, 1 for myself
can very well understand that frag-
mentation will harm production.

In Japan, for example, every family
is getting two acres of land. There
the production has not decreased.
Their standard of life has not decreas-
ed. They have adopted intensive
cultivation and have increased the pro-
duction of foodgrains. Why not we do
jt here also? Here in the ryotwari
areas if a family has got three acres
of land, both the husband and wife
work in the field. They bring the
manure and do all sorts of work and
get an increased yield. In the bigger
estates the landlord, because he is a
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rich man, only invests some money
without taking any personal interest
in cultivation. So the yield is very
much less there. Therefore, I am not
prepared to accept the view that land
reforms will hamper production and
the production will go dowr.

For the past ten years we have been
telling the labour that land will be
given to the tiller of the land. Even
if the production is bound to go down, _
still, as we have found remedies \;;}”
other evils, why not we find somethibg
for this also? Why should we not be
a little more generous and kind to the
poor people who are tilling the land?
After all, we must remember that a
mnjority of people are poor. Now we
speak of socialistic pattern of society.
What is socialistic pattern of society?
Is it to compare our life to
that of an American rithman?
Are we to have the maximum standard
of living like a richman in America?
I do not object to that. We must strive
to achieve that standard of living. But,
in the existing circumstances, we have
to think of our own brethren, who are
poor and ignorant. We will have to
give them something. We cannot go
back on our promises.

Of course, I do not say that we
should arbitrarily distribute the land
without any regard to the principles
of natural justice. Now what have we
done for the tiller? We have not done
anvthing. But, thanks to the Govern-
ment, they are now taking it up
seviously and they are going to intro-
duce some reform. About those
reforms a talk is going on that they
do not want to put a ceiling on exist-
ing holdings and that they want to
put a ceiling on future acquisition.
But there is no land to acquire at all
To tell vou the truth, all the land is
monopolised.

What these people, who have got
big estates of land, say is that the
standard of life will go down. How can
the standard of life go down? Is a man
depending onlv upon land as his main
profession? I am an M.P., who does
not own land. There are so many
M.Ps. without land. So, what differ-



6485  Resolution re

ence does it make? His standard of
life will not go down to the extent of
land I do not have land. At least,
all his land will not be taken away
Hi, standard of life will be there
Therefore 1 say that ceiing on the
existing land will have to be kept to
some extent I <o not say that you
cistribute the land to everyone and
whoever does not deserve 1t I want
you to see that a man, who can till
the land, must get it 1 also say that
4he ceiling on existing land is neces-
géary and 1s indispensable under the
existing circumstances of the country
If you want to enthuse the masses of
this country, if you want to see that
the masses feei that they have got
someming and tnal Yney are gevung
something and if you want to see that
a new spint 1s inculcated in the mas
ses, ygu will have to give land to the
common men and satisfy them.

Lastly, there 18 another argument
advanced by our friends, who have
got large estates of land and that 1s,
“Why are you bothered about the
ryots”? They use the word “ryoti” 1
only use the word “ryot” to define the
poor peasants and not the big land-
lords They say, “Why are you
bothered about the land-owners?
Why do you worry about their ceil-
ing? Why don’t you put a ceithng on
those who have lots of money m the
banks”? Of course, I am also one of
those who believe in ceilling on per-
sonal imncome But we discussed the
same Resolution of ceiling on income
and the House decided that in order
to give for some time an incentive to
produce more wealth 1n the country
ceiling on personal income 18 not
ngcessary Nevertheless, we have got
a certammn celing on the personal
mcome of people What 1s the indus-
trial policy of our country? The very
industrial policy of the country to
some extent 1s a sort of a celling on
the monied people of this country The
private sector would have opened all
these three steel plants and would
have earned crores of rupees But
today Government have undertaken
these three plants and the Govern-
ment is opening them. It is in the
public sector which belongs to the
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people All these taxes, e, wealth-
tax, expenditure tax and such other
taxes, are ceilings on personal income.
Wwe are 1n a way putting a ceiling on
personal income also Therefore, I
submut in all humility that Govern-
ment should come forward seriously
with land reforms and that they should
introduce them as early as possible,

Shri M. C. Jain: Mr. Deputy-
Speaker, Sir, though 1 do not subscnibe
te the remedy suggested by the hon.
Mover of this Resolution to solve this
vital problem, I congratulate and thank
him for drawing the attention of this
House and through this House of the
whole country to this vital problem. I
W IRh BUARTRR @ ‘B TEnRUy TReuuss
the Resolution says that a committee
of thus House be appointed to assess
the progress so far made I fail to
uynderstand what the commuttee will
do The assessment, so far as I know,
has not only been made but 1s being
continuously made There 18 the
report of the Planning Commussion on
the review of the Furst Five Year
Plan Then there 1s the note by the
hon Planning Minister himself which
was circulated in September, 1957

In this very connection my neigh-
pour, Shr1 Mishra, has given notice of
a substitute motion He says that the
House feels gratified for the progress
already made i1n this regard I cannot
subscribe to this Resolution. The
House cannot at all feel gratified for
the progress so far made with regard
to land reforms How can the House
teel gratified if the Planning Commis-
sson 1tself 1s not gratified and if the
hon Planning Minster himself 18 not
gratified? In this connection I may
pe allowed to quote bmefly from the
reports of the Planning Commaission as
well as from the note of the hon.
Planning Minister Here, on page 320,
para 12, the Planning Commission
SAyS

“Apart from delays in under.
taking legislation needed for the
protection of tenants and wvaria.
tions 1n the rights offered to them
in  different States, freguent
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changes in detail in the legislation
which was enacted and the com-
-plex rules which followed the
legislation tended to some extent
to defeat the objects of land
reform In many of the tenancy
laws resumption was permitted
only on grounds of personal culti-
vation, but owing to difficulties of
defimtion, no less than that of
enforcement, it would appear that
considerable resumption of land
took place Sometimes thus took
the form of so-called voluntary
surrenders  Although the area
which a land-owner could resume
was limited, 1n several States
demarcation between the resum-
able and the non-resumable areas
did not take place within a pres-
cmbed period so that the secunty
afforded to the tenant remained
incomplete The experience of the
First Five Year Plan emphasises
the importance of efficient adminis-
tration of land reform legislation
and of informed and well-
organised public opinion in every
local community "

Generally speaking, this did not hap

pen

This 1s what the Planning Com
missiou says

Similarly, the note circulated by the
hon Planning Minister himself says
the following regarding this very pro-
blem, 1t e, the problem of enforcement

“In several States land reform
measures have been enacted slowly
and without adequate arrange-
ments for admunstration Both
the pace and the content of such
measures are affected to a large
extent by social and pohtical pres-
sures and conflicting attitudes It
is not surprising in these circum-
stances if many gaps are left and
the law by its own 1inherent weak-
ness, apart from administrative
difficulties, fails to serve the
object fully In a large number
of States tenancy reform laws
have had to be continuously
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amended from time to time as they
were found either ineffective or
unsatislactory” . ..... .80 on and
and so forth.

Therefore, when 1 say that—so far
as the assessment is concerned, it s
already there—the main problem 1s
as to what can be done now and how
can the policy enunciated mn the
Second Five Year Plan with regard
to land reforms be implemented

In this connection I want to empha-
sise two aspects of the problem. One
1s the problem of ejected tenants and
the other problem 1s that of the ceil-
ing In the short time at my disposal
I do not want to raise the problem of
reasonable rent because the problem
of fair rent 1s connected with the sceu-
nty of tenur¢ When there 1s no secu-
nity of tenure, whatever the law may
be, there cannot be fairr rent There-
fore, I am concentrating only on two
aspects, e, the problem of ejected
{enants and the problem of ceiling

Even these two problems are inter-
connected So far as the prob'em of
coiling 18 concerned 1 find that doubts
are being created with regard to this
though already the policy 1s clear The
Planning Commuission want, it The
Government has decided that there
should be a ceiling on land, yet I
heard ominous voice, raised against
this policy Even sometimes hon
Ministers of the Government and some
mmportant Congress leaders, apart
from other rightist parties m the
country, raised their voice—and some-
times a very strong voice——against this
policy However I am thankful that
the sub~committee recently appointed
by the All-India Congress Committee
has come to a definite conclusion that
there will be ceilling and that they
have fixed a time limit

Shri 8. M. Banerjee: There |is
another committee which 15 going to
be appointed

Shri M. C. Jain: Of course, I want
to emphagise that a sufficlent period
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has already elapsed and now that the
commuttee has taken a final decision,
there will be no more delay So far
ag those people are concerned, e,
those who raised thewr voices against
ceiling, their main arguments are that
there should be ceilmg on other
incomes also, te, non-agricultural
income They say that if there 18
ceiing on land, there will be less pro-
duction So far as ceiing on  other
incomes 1s concerned, I entirely agree
with them and I want to emphasise
that unless thigs Government decides
to have ceiling on other incomes, 1e,
urban income, industrial income and
income 1n other sectors, there will be
this constant bickering and bitterness
that one sector only 15 affected

16 hrs.

1 ameglad that even 1n this regard,
though our Prime Minister sometimes
back resisted this move, and objected
to 1it, yet, there 1s a step further now
and our leaders, High up, are thinking
of fixing a ceiling on other incomes
also Why I have mentioned this
point here 15 because, 1 feel that
unless there 1s & clear policy and a
clear implementation of the policy,
te, side by side simultaneously, wu
fix the ceiling on other income, 1t will
be very difficult to implement this
policy Therefore I plead that if we
want to implement land reforms or
to amend the laws and to effectively
implement them, we must fix a céiling
on other incomes also

There 1s also another question
involved, that 1s, loyalty to our
principles Unless we are loyal to our
pynciples, we  cannot enforce or
impicment  these policies In this
connection also I cannot do  better
than quote Shri Dhebar who has
written a very beautiful article in the
Congress Economic Review of Feb
19568 He sayg with regard to the
land problem.

“Let us take the problem of
land Have we been able to
abolish the fear of evictions from
the mund of the tenants?  The
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farmer, wrinkled and worried, is
€agerly waiting for the title to
the 1and on which he, and perhaps
hig old father, have spent a lfe-
time of toil, sweat and tears Hig
12 a claim for bare justice He
Wants stability, There are other
Interests, however . ! He
Who labours must have the first
claam Here 13 & test of our
loyalty to the values of a new
Way of ife  There 1s ssmilarly a
demand fo1 app ication of ceilings
This 15 nece.sary 1n the country’s
Inteirest apart from being just. We
fumble for solution It 1s not that
the solutions are not there There
Iy lack of clarity, neither on the
Sybject matter nor on the solution,
but on the basic 1ssue of ‘basic
loyalty’

Thereforc, 1t 15 a test whether we are
loyal to our ideals With all  the
€mbphasis at my command, with all the
hum;iity, 1 say to the Planning Minis-
ter that the time has come when we
shoyld show our loyalty to these
ideal, Where are our ideals? There
are several organisations including
the Congress Here, we have tenants
The tenants are there, the landlords
are there, labourcrs are there;
employers are there There 1s a con-
tinting conflict of interest How can
4any organisation, how can any party
Progress further when this conflict 1s
continuously there?

Because of shortage of time, I
cinpot make other points I plead, if
this vital problem 1s to be solved, the
Government and the top leadership
will havce to take a firmer attitude and
f anybody 1s found who 1s not loyal
to the 1deal, there must be some
punjichment for that If that attitude
1s adopted, 1 feel that this problem
wil} be solved

i wmda waed (faE)
Irema wERE, ¥ ¥ @ yfe-
g & o371 ¥ o e du faan
T g 9w ax &€ yEEl aeed /@
w1} frare srwa fed § 1 v ok
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Shrimati Renu Chakravartty (Basir-
hat) West Bengal 1s a standing ex-
ample of the mgenwity of the ruling
Congress Party in so formulating land
legislation that landlords can keep
their land holdings intact, because in
West Bengal we have got a prescrib-
ed ceiing, and yet today this very
Congress Government which original-
ly said that they were going to have
four lakhs of acres for distribution
today says that it has not got more
than 16,000 acres This 1s the posi-
tion One cannot but ask what has
happened 1Is it that really landlords
¢hd not have any land” Not at alL

1 come from a constituency in the
Sunderbins where we had landlords
ownfng 1,000 or 2,000 bighas of land,
and today you will find in those areas
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that this land has been divided up,
thala fide transfers have taken place,
so that the son, the daughter-in-law,
the child that i1s born, the child that
18 yet to be born, have all been re-
gistered and the land has been dis-
tributed, and we find there 1s hardly
any land which is available for dis-
tribution to the landless These
landless peasants went to Sunderbans
and not only cleared the jungles
fighting with snakes and tigers—
Sunderbans was famous for its
tigers—but actually tilled that land,
and now they have been thrown out,
thousands and thousands have been
evicted

Not only that This 1s more in-
teresting The ingenuity of our
landlords 1s, I think, himatless They
have entered what is known as the
B Form, that 1s m respect of the land
which 1s to revert back to Govern-
ment Some of them have done it In

the meantime landless peasant
refugees came to buy land
The landlord thought “I may

get bonds or I may not get bonds 1n
so many years Let me sell by the
backdoor some land to the refugee and
he can get a loan Then I can even
sell this land which I have entered in
the B Form to Government” You
will find that transactions have taken
place and money has been taken by
the land’'ord Now Government says
to the refugee “This is our land how
~an vou take 1t”” The refugee 1s
asked to go to the civil court and fight
1t out, with the result he loses his land
and also his money The landlord
gamms He will gam fina'ly from the
Government again, on top of that, by
getting bonds or whatever the money

Not only that A very interesting
case came to my notice only the other
day We talk so much of co-operatives
and joint stock companies, we say that
we must have big farms in order to
be able to have more production
Especially my Pun)ab friends are
always talking about it The ether
day 1 went to my constituency and
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there I came across a very ingenious
method by which the landlords are
trying to overcome the land legisia-
tion, taking advantage of the fact that
co-operatives and joint stock com-
panies are exempted frqm the cerling.
I believe the Palchoudhury Estate—I
do not want to say whether our Mem-
ber here herself s a member of that
particular trust or not—in Radha
Nagar m Sunderbans have about a
thousand bighas of land They have
formed 1t into a charrtable trust They
have one temple somewhere in Nadia
to which they pay money for seme
pooja It was found that m the whole
year they pay probably Rs 100 er
Rs 135 for pooja and so many
thousands are credited to the Lloyds
Bank When we go to the Minister,
he says. “This, of course, 1s true We
also have got information, but what
can I do®” It 1s a charitable trust
covered by religious

Shri Tangamani .(Madurax) Tinge

Shrimati Renu Chakravartty.
“rehigious tinge”, as my friend says
This has resulted 1n the land ord bemng
empowcred today to throw out so
many of the landl ss sharecroppers,
who were there They have been
evicted their houses have been burnt
down litigation after litigation 1s
going on

Next door to it 1s a company One
Shr: Mukerjec has started a  fishery
and agricultural joint stock company
His wife his daughter his son, his
relations, his na:b, all are members of
that Now, 's )oint stock company
cannot be touched

Shri Braj Raj Singh (Firozabad)
What about the unborn one?

Shrimati Renu Chakravarity: The
unborn one may be there, I did not
check up

In this way, this joint stock com-
pany also has been able to keep the
land In the last two years eviction
has been so thoroughly carrled out
that now you will not find a single
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gharecropper there Hundreds of
bighas of land are there Government
says “What can we do” You go to a
civil court”  Is 1t possible for the
sharecropper, the landless peasant, to
go to court? It 1s not possible In
spite of ceilings, this question of com-
pletely by passing land reforms 1s
there in our State We have pleaded
agamn and again that let there be an
ordinance banning evictions for a
perlod, and then give lands to each
one of these persons, and after that,
you decade In the States where there
are no ceilings at present people have
already started dividing up the land,
transforring 1t or selling 1it, with the
result that by the time you 1impose
cetling., there will be no land avaul-
able for distribution

The other point 1s that actually it 1s
not theepoor that get 1t, it 1s the rich
who get a little more Again, who 1s
going to buy that land except those
who have got some money” I am
pleading this question when 1t  has
come to thc forefront because there
are sub commuttee, set up by the Con-
gress, and they have also advocated
that land will have to be distributed
but 1t 1s better to give 1t to those who
have less lands than to the landle-t
We have always been talking about
the we fare of the Scheduled Castes
and Scheduled Tribes who aie land-
less  But unlesy, we do something to
give some land to them, how can we
change their social and economic
status” However much we may talk
about 1t unless we give them even the
smallest bit of land for their use
which they can till 1t 1s no use

they must increasc
production But how 15 1t posstble
unless land 1s  first distr buted to
them” Even a small bit of land will
give the landless man a power to fight
agamnst the landlord, against the
usuary and against the various pres-
sure, that are there 1n society 1in the

We say that

villages particulary After that
we can get them together
under co-operative societes, and

give them State help, then they can
go in for intensive cultivation Then,
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we can give them all sorts of hél'p‘;
then, they can produce more That
1s the way to increase production

Lastly, I wou'd say a word about
the question of trying to get back the
land by 1illegal transfer A numb.r
of evictions have already taken
place, unless Government do somne-
thing in this matter by giving .ome
cort of legal aid, quick legal aid and
cheap legal aid, m order to enable
the peasant to fight his case, it 1s no
use passing resolutions, and it 1s no
use saying that illegal transfers and
resumptions should be nullified, and
that the land should be given back
to the peasant It 1s not possible for
the peasant to fight for long in the
eiwvil courts

In our State, after the tremendous
peasant movement, we have been able
to get for the sharecropper a bigger
share 1in the produce of paddy, and
we have actually 1mplemented 1t
through some sort of bhagchows or
sharecropper boards, where the share-
cropper and his representatives and
the landlord and his representatives
are there In front of the agricul-
tural officer who 1s given a semi-
judicial position, the decision 1s taken
Some sort of thing like this must be
set up 1n the villages, in the districts,
in the taluk headquarters so that
the peasant 1s able to get back the
land taken away by 1llegal transfers
It 15 no use merely putting ceilings,
unless we are really sincere about
giving some land, even a small bit
of land, we shall not be able to
circumvent the ingenuity of the land-
lord
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WS T B & e wfgd | @
19§ a9 44 7g ved g1 feww A
t & s ot qfw aw & foreelt of
faeft g€ & vawy wwre feqrdt =
agy feor o€ 1 woeTd foeR F
N asT g s ag afm wr &
T gTer faell 9 &1 woETe WY
s s wfgd Wi qfadal w
It AN afgg ) gl s A@
o efgafmes N d =
¥ faq shéagm & ¢, s afax
T ¥ TF 741 faet AT E, OF ¥ o
v faw ot ¢, wefeaa wgdw
FOEA N AT wd § A
7t 33 fgafaet ft ae o
FOE vqar & faar @ @, @ w1
i femat & fad o¥ gefan ok
agr W wfgd, sawr uodr & 7
AR w7 ¥ ford Gar g T nfgd ?
IR AT Ag Tomy § fE oAk A=W
w=g 9@ ¥ 3 fo|, % qm W
w3 WX @ & fF g, wod e &
ford w3 ¥vE @dd , gy AR B
@ AIE | 9 A6 g 4 O /AT
< 3T aft Tw o7 agr & A F
wifea g1 @3, oft & e qw
¥ Rt |

Shri Tangamani: As you have given

me only five minutes, I shall be as
brief®as possible,
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Many of the previous speakers huve
already referred to the recommenda-
tions of the Planning Commission, and
how far they have been applied in
the respective States. As you know,
the Planning Commission recommend-
ed that the maximum rate of rent
should not exceed 1/4th for wet lands
and for dry lands, But we find in
Tamil Nad that they are 40 per cent
and 33-1/3 per cent. If the recom-
mendation is seriously applied, it will
be at least some relief to the peasants.
What we now find is that the tenant
will have to establish his tenancy.
Large-scale evictions are taking place
now. I know there is a movement in
Trichinopoly and Madurai gistricts on
this very issue. In this connection, I
can mention without any fear of con-
tradiction that the one State where
there is no eviction and where the
law has been strictly observed is the
State of Kerala,

The next point is about ceiling.
Much has been said by previous
speakers on this issue, Madras is one
of the States where there has not
been any legislation about ceiling. In
this connection, I would like to men-
tion that the Planning Commission
has fixed three ‘family holdings’ as
the maximum ceiling for a particular
family. But I find in the draft Bill,
which is now going through the
Andhra Pradesh Assembly, that the

Planning Commission itself has
accepted 4] ‘family holdings’. So
either they must revise their old
policy or stick to the 3 ‘family

holdings' formula, that is, the same
thing must continue.

The third point is this. The Plan-
ning Commission has recommended
that village panchayats should be
associated with the maintenance of
land records and implementation of
land reforms. I would like to know
from the hon, Minister of Planning
how many States have so far taken
any steps for associating various
village panchayats in this mattec. I
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know tor a tact that the Kerala Gov—
ernment are going to do it and they
are improving upon this also.

Then there is the question of inam
lands and also lands belonging to
Devasthanams. Regarding this ques-
tion, the Janmi Bill has been passed in
Kerala, But for the past one year,
assent has not been received although
in such cases, Bills passed when the
Previous Government was in office for
reducing the finances of the temples
were assented to. I do not know why
this Bill is not being assented to so far
as Kerala is concerned. Another set of
lands allied to these are the Sripatham
lands which belonged. to the
Maharajas. Now the ownership of
these lands has been transferred to
the tenants.

Coming back to Tamil Nad.‘l would
like to say this. The Mover of the
Resolution, Shri Panigrahi, pointed
out how there are:large numbers of
landless labourers in this country. I
believe the figure he gave was
& crores. Now, distribution of land to
the landless is a very important thing.
It has been accepted by the Planning
Commission also. But what is it that
we find in our own experience? I
know that in my own constituency
there were 6 peasants for whom 7}
acres were to be distributed. Two
sears ago the then Tehsildar said that
pbroper patta would be given to them.
But after the lapse of two years, five
persons have not received their allot-
ment. So it is only on paper. When-
e¢ver it is sought to be implemented,
there is a lot of delay in  actually
giving the lands to the landless
beasants. .

One more point and I shall con-
¢tlude, The Panel had recommended
to the Planning Commission for giving
top priority to land reform because
they were anxious to raise the
standard of living of the people, and

also to expand the internal market
instead of depending on foreign
markets. If we really expand the

internal market by giving more money
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to the landless labourers and the
peasantry, which form the majority of
the population of this country, we will
be taking the correct step

Another reason for which land
reform was wanted was to see that
there is more production An addi-
tional reason for land reform is that
the actual cultivating peasant must
have more ncentives These are
laudable objectives and should be
achieved I request the Minister to
see that proper directives are 1issued
by Government to State Governments
to implement this programme

sft ato fro wdw  IuTEmE WEH,
et WY Y e ww g forery

Jqreqw Wi et aw ar
Jaat A we faar

o Toire firg (gww)  feckr
efiwx argw, A4 fa% o fae ? fed
ag |

@R gww fag (HATR)
& fad g qr fawe feamy @) o

Ineqw WA . A A7 ¥ A
FG JTAT A, WK Ag A G
Rt 1

wo Torare fag : Wi 9% foaad
A NS §, 7 A X AT T I
€ qrear @ g !

ft e spre < (AT feeehi—dfira-
wqafas wnfaar)  Surerw wERY,
feeeft ®Y ofr &Y $5 ww fremr wifgd

Mr. Deputy-Speaker: The hon
Minister

Shri Punnoose (Ambalapuzha)
May I ask a question for clarification?

Mr. Deputy-Speaker: Let him be-
gin and after sometime if any doubt-
ful points arise, he might ask

Some Hon. Member. rose—
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Mr Deputy-Speaker: 1 am sorry
there 1s no more time The hon
Minster

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
A question was raised m the course
of the discussion on this Resolulion
whether this House—Parliament—
was really 1n a position, 1n terms ot
the Constitution, to take up a discus-
sion on such a subject, and you gave
your ruling Really at such a stage, a
question of this kind need not arise

Both Houses of Parhament have
been discussing the subject of land
reforms frequently and on  <everal

occasions reports regarding progress
in the matter of land reforms have
been placed before this House and
have been discussed

The question today in the context
of the terms of this Resolution really
does not touch the whole policy re-
garding land reforms In that matter,
we find to our great gratification dur-
ing the discussion in the course of
the last two hours or so that the Mem-
bers have not taken a party line, the
discussion has cut across all party
divisions and there 1s practically un-
animity 1n the House regarding both
the aims of land reforms and the
sense of urgency about completing
them as quickly as possible Only I
would have been happier still if some
of the friends—just a few—had not
given 1t a kind of a party complexion
It was represented as 1f we were
having some second thoughts about it
and mention was made of certam
comments and observations in  the
Press which were not very favour-
able to a progressive attitude and a
progressive policy m the matter of

land reforms I must make
it clear andI donot thmk 1
need claborate that pomnt at all

because 1t has been acknowledged by
the Mover of the Resolution himself
and by several other hon friends that
the Planning Commission the Prime
Minister and all of us who are con-
cerhed with this matter have expres-
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sed our keennesz about it and we are
no less anxious about very quick pro-
gress in this direction than anybody
else That position remains. I wish he
had not brought up this question of
contrast between one particular State
and other States I want to take up
that point immediately m order not to
destroy that character of unammty so
far as thig big programme in the coun-
try is concerned, the programme of
land reforms

Mention was made of one State that
it had gone ahead and done more than
any other State in the country and
also that it was being prevented from
going ahead 1n some important and
essential matters, and that delays are
occurring here and when one State is
prepared to go forward, why come 1n
its way

The position m thig State 1s this We
are glad that they want to have land
reforms They want to change the
pattern of land tenures and introduce
other progressive features and the
proposals which have been 1incor-
porated in the Second Five Year Plan
which also found a place in the First
Five Year Plan That 1s very good
But, 1t will be wrong to assume that
no other State has done that much I
can produce information about various
States Some of them have lagged
behind, some of them have gone ahead
and some of them have done very
much better in certain respects It 1s
not a uniform position and no conclu-
sion can be drawn that the Congress
party wanted to halt the progress 1n
spite of the fact that the Planning
Commussion had made certain recom-
mendations which are accepted and
some other friends are really very
much more eager to do the right
thing

It hag been pointed out that we are
appointing committee after committee
and we are continuing to discuss this
matter Then, they say there has been
a committee recently appointed by the
Congress I believe and I do not have
any other feeling in the matter and 1
agree with the hon Members who say
50, but they also should apprediate
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the fact that these various
steps taken, the appointing of com-
mittees, are a8 measure of our own
keenness about 1t—our anxiety about
1t—and they are a test of the sincerity
regarding doing something quickly
about land reform and doing some-
thing substant:al.

I shall take up the other aspect as
to why things are not moving ag fast
as they could, because I agree that
both in the matter of legislation and
in the matter of implementation there
are defects and deficiencies There has
been, 1 should acknowledge immedi-
ately, m certain areas and in certamn
parts not sufficiently quick progress,
both 1n terms of legislation and also,
much more so, 1n regard to enforce-
ment and implementation But when
it was asserted that the Planming
Commuission’s recommendations were
thrown out—those were the words
used—I should say 1t 1s not true The
Planning Commissior.’'s recommenda-
tiong have been accepted But, maybe
in certain cases because of special
conditions, they have not been carried
out fully It 15 necessary to remem-
ber that the various elements in
the plan have not been put to a very
rigid framework There is only a
broad approach that has been very
we'l understood Therefore, room for
various committees arise There may
be delay or refuse to carry out the
main, essential principles of it, 1n the
spirtt 1in which these recommendations
have been conceived There 1s no
guestion of any go-slow But there
has been a certain amount of slow-
ness, 1t cannot be demed I shall deal
with 1t a httle later

But in connection with this pléa
that we should not come in the way of
a certain State going forward more
speedily than others 1if 1t wants to do
so I may say this Particular refer-
ence was made to a Bill passed by that
State Legislature regarding Jenmika-
ram  The facts are that it i1s some-
what important but 1t does not really
touch any basic feature of land
reform Those tenants have got full
security, they aere paying a  definite
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limited rent to Government, certan
payments are being made to other
people. There 1s no question of any
divergence and it is not as if the Home
Mmstry took a different view from
the Planning Commussion They were
of the same opmnion that while no
distinction and discrimmnation has to
be permitted regarding the implemen-
tation of land reforms and the prowv:-
sions of the law so far as religious
places are concerned The tenants of
those lands should have full securits
and their rents should be brought
down 1n the same way as in the other
cases. But there was just one safe-
guard introduced with regard to the
net income realised by these institu-
tions After all those fares, expendi-
ture, etc, may be assured to those
institutions

Shri Bunnocose: May 1 ask a ques-
tion? In the case of a private land-
lord, when the rent 1s fixed and 1if his
mcome 1s decreased, be 15 to suffer for
it. But the hon WMinister just now
has said, if I heard hum rightly, that
with regard to rehgilous organisations
the mcome should be the same, that 1s
the munimum fixed rent The rent
may be lower but the total income to
the religious institution must be the
same That means the Government
Treasury must give the difference
between the fair rent and that income

Shri Nanda: It 1s also very well
appreciated that the net 1income
which may be ¢ sured to these insti-
tutions cannot be on the basis of those
rack-rents, high rents So, 1n calculat-
ing what 1s due, we have to take into
consideration this thing Any reduc-
tion m rents 1s only on that new
reduced basis and the income will be

calculated on that basis But that 1s
a different matter The Government
may make the paymcnt After all in

the case of abolition also the compen-
sation 18 being given This 1s really
some kind of compensation on a
reasonable basis in order that those
mstitutions may continue to function
The hon Member may have some
views about religion which I may not
share In this country mullions of

301 (A1) LSD—9
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peop'e have certain sentiments about
these matters and they would hke
their religlous services to be carried

on

Shri A, K. Gopalan (Kasergod)
May I explain? I think the Mimmster
has not fully understood what thuis
jenmikram Bill 1s or what are the
changes to be brought about It is not
a question of religious festivals or the
amount being stopped or an) thing hike
that Instead of the Government
collecting the rent and giving it they
have said that 1t must stop Com-
pensation may be given to the owners
and the right of the land may be
vested as far as the tenant 1s concern-
ed There may be a mutual'y agreed
reduction 1n the rents If the rents
are so fixed, there may be a reduction
in the income but as far as religious
festivals and other things are concern-
ed they have to see certainly that the
other c¢xpenses are curtalled There
1s no question of this interfering with
any religious ceremony

Shri Nanda: I think Sir, the hon
Member need not have taken the
trouble of giving all this information
He ma) have more details of the posi-
tion there, but I know the basic facts,
the essential facts I know them
because we have discussed them with
the Chief Minister and other repre-
sentatives of the State very recently
The question 1s really not such a
difficult question A certain amount
of income has to be assuhed to them,
and on that I think very nearly we
have come to some kind of a common
understanding also There 1s nothing
very much secret about these things
As I said, these th ngs are being dis-
cussed and I do not think there should
be any great delay about this Bill

6510

Sr, I would not like to take up the
httle time that T have in discussing the
«details of one State or the number of
questions that have arisen  about
geveral other States

shri Punnoose: Sir, I would like to
seek some clarification on a very basic
questien
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Mr. Depwiz-Apeskes: Let the bon.
ter conclude, and after that he
may put his question, The hon. Minis-
ter should not yield so readily.
Shri Nanda: Possibly, Sir, that also
helps a little. '

Now, 1 want to take up the
substance of the motion and to give
my answer in a few words, because it
does not need any very great lengthy
exposition of the policy regarding lagd
reforms which, very happily for all of
us, has been an agreed policy of all
sections of this House and also, I
believe, the bulk of the people of the
country. Therefore, there 1s no need
for me now to defend that policy. It
is an agreed policy, and 1t 1s a very
important subject Therefore, the
interest of this House and the discus-
sion are welcome It 1s important
because the whole of our economy, the
economic development of the country,
ag all of us have fully realised, rest
very much more than possibly was
realised at some earlier stages on the
progress of rural economy So it 1s
not simply a question of social justice
That also 1s involved because in the
matter of the claims of the people of
the rural areas thig also must be
acknowledged that there is an issue
involved of social justice.

The rural areas are much worse off
than the other areas In the rural
qrea, again, there are large disparities,
and at the bottom stand the agricul-
tural worker, the landless labourer
Therefore, both from the point of view
of social justice and in order to create
g sound basis for our future economic
plans and for our programmes of
development these things have to be
done.

Land reform 1s not conceived in that
very narrow sense of doing a little
distmbution i1n order that somebody
may have a little more land and some-
hody may have a httle less. It is
conceived more m a  comprehensive
way as an approach t{o making the
rural economy more dynamic in order
that it can provide a very sound
foundation for our whole programme
of development in the country. °

Therefore, Siz, theze is the instity-
tions] aspect of it. Thoss who bave
not got land, well, they should have
it. We have said that the tiller of
the land has to be made the ownex of

the land in the interests of
munity because otherwise he
incentive. He has 10 be placed
direct relation with the State in or
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vided may be channelled properly to
him. All these things are understood.

It is not simply a question of the
tiller becoming the owner of the land.
We are going further. It may be that
the 1dea of the tiller bewng the owner
also, possibly, become out-dated. It
18 the willage community which is
responsible for all the resources, for
the effective utilisation of man-power
and every inch of land there in order
that they may have the largest
measure or volume of production, the
fullest employment and also that there
may be as little dysparity as possible.
All these aspects are there Therefore,
we are moving towards a pattern, an
institutional framework in the rural
areas, which will enable us to have all
these results From that point of view
we arc viewing the problem, and
therefore. 1t 1s a matter of common
interest to all of us that these things
are done quickly and that we go
ahead 1n all parts of the country as
soon as possible On this, we agree.

Regarding the question that was
raised about legislation and then about
its implementation, let me say a few
words, So far as legislation 1s con-
cerned, 1t cannot be assumed, as has
been pointed out by some hon. Mem-
bers who spoke, that nothmg has kteen
done While we may express our
dissatisfaction and discontent with the
pace of progress, all of us want it to
be much more brisk than it has been
Yet, let us recognize the facts and not
lose sight of the fact that there has
becn during these years considerable
progress in several States. The States
have gone ahead with practically all
the elements in the proposals re-
gard ng land reform. Abolition of
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intermediaries 13 practically umver-
sigl now in this country, sll over

Rogarding the question of security
to the tenants, there also, legislation
exists 8ll over There 18 the question
af orop sharers or share-croppers, to
which the hon Member, Shrimat: Renu
Chakravartty, referred That question
is there

Therefore, some questions remain to
be reselved By and large, legislation
has proceeded along these lines in the
States which have taken up this mat-
ter, and a number of them have taken
up this matter It has procceded on
these lines—the abolition of interme-
digries, security for the tenant, efc
In that security, the question of re
sumption 1s really a part of that policy
and programme itself When we are
told that some of the land 1s being
taken ,away from the tenants 1t 1s
part of that policy in the sense that
some of the landholders thcmselves
are not very, very big pecople

The biic fact th th s country 1s that
the ho'dings are very small In several
States the majority of persons who
hold land and pay just possess below
five acres or so, many landholders
themselves are in that poation They
hav¢ o small bit of land, they have
leased 1t out To deprive them entire
ly of that privilege of being able to
cultivate the land because, for some
reason and for some time they have
not found 1t possible to cultivate the
land, was not considered really a very
equitable arrangement  Therefore,
provisiong were made 1n the law that
under certain safeguards and certain
restrictions—of course i1t has to be
below the ceilling—the tenant should
have some land left to hin except in
cdses where the landholder has only a
basic holding or something
lijke that So 1t was on a
balancing of considerations and the
interests of all the perties that a
scheme was evolved and was incor-
porated In the Plan There have been
certain variations from State to State,
regarding thig question—it 18 pressing
this matter of feelings—and all the
elements of legislation, but there 1s no
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difference about security subject to
certain rights of resumption

An Hon Mamber: They are not
secured

17 brs

Shri Nanda: I am coming to  the
question of unplementation later om.
There 18 no difference about that.
Regarding ceilings also, a certawn
amount of difference of opmnion has
arisen but the Planming Commission
and the Government and, I believe, all
those who are concerned with this
matter have now come to the conclu-
sion that there 1s to be no further con-
troversy about it It will have to be
taken as an accepted fact that ceiling
will be applied not only on future, but
also on existing holdings The neces
sary legislation regarding ceilings and
othel muatters will have tc be out on
the statute-book by thc various State
Governments by the ¢nd of 1958 That
ha< becn acceptcd

Shri Dasappa (Bangalore) Is it on
all front. or only on the agricultural
front®

Shn Nanda We are only dealing
with land reforms at the moment I
shall answer this further I bilieve
all of us will agree that social justice
hag been said in hackneyed phrases to
be indivisible So 1t cannot be that
we bring about certain redical reforms
in the rural areas for thc rural com-
munity and leave some other owners
of big properties and vested interests
untouched That can never be the idea
I am sure that a climate 1s going to be
created by the reforms in this sphere
which 1s going to create pressures and
social implications which cannot be
evaded

It 1s also true that nothuing has been
done so far m the other sphere also
Judging from what appears in news-
papers about the severity of taxes and
all that one would easily see that im
ten years something hag been done in
various directions
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Regarding the rest of the States
where legisiation has not so far been
passed, as hon. Members know, it 18 a
question of time, and not a very long
time at that But the enforcement
part 18 the really more difficult part.
Some of the reasons for the slow pro-
gress must be appreciated, when we
look at the question of land reforms
It 15 not a simple thing. It 15 a com-
plex issue and there 1s conflict of
interests in the social structure in the
rural areas But we must understand
that things which have arisen in the
course of centuries may take some time
to be changed completely We are
talking of a decade 1t is true that m
that dccade some substantial progress
has been made But these things have
to be done peacefully keeping in view
the fact that we do not want the exis-
ting production to go down We
cannot afford that We are not 1n
a position to take recourse to certamn
ways which might have the effect of
creating such a kind of imposition of
force which may not really lead to
any useful results immediately

Moreover, we have a democratic
tradition to maintain and democratic
mnstitutiong to preserve With all these
Iimitations, we have to function
Several States have changed from
zamindari system to ryotwar system
We have not got the whole parapher-
naha, the structure, which could
enable them to carry out all these new
things These thing, take time There
were some honest differences of
opiion whether ceilings would really
increase production or not and things
Itke that All that 1z over now and
the question of implementation 18
there The conditionc in the rural
areas and the social situations also
come m ‘the way Government passed
legislation and possibly they did not
make fully all thoze arrangements
which were, necessary for the purpose
of efficient administration These are
things which Government alone
cannot do Government have therr
part, a very important part They may
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sat up the necessary administrative
Machinery for this purpose But
withm the community itself, people
have got a part to play in it We could
Not blame the Government alone for
certain things not bemng done All of
uy have to co-operate and combine so
that the underdog of the rural area
comes 1nto his own and his rights and
his claims are conceded to hum,

Thig 1s the picture of the situation
1 realise I am taking your time and I
must finish The motion was that we
should have a committee All that I
have sa:d shows that since there is no
dufference of opinion regarding the
aim of the land policy and regarding
the kind of legislation that we should
have the only question that remains is
cértain details of 1mplementation.
How 1s a committee going to help us
mn this matter” That 1s my  point
There 1s a clear unanimity about the
essential purpose of land pohicy and
the way 1n which 1t has to be brought
about In certain States things are
going on fairly well In some States
1n certain respects 1t has slowed up.
These are not thingg which a com-
Mittee 15 gomg to deal to with any
Ereat advantage

~So, I am making a suggestion that in
agdition to the apparatus we have
already—we have got a commuittee in
the Planning Commission, namely, the
Central Land Reforms Committee,
which considers all matters arising in
the various States ike legislation
ete In addition to that,
We may now start looking at this
Mmatter 1n another way We had a
Panel for the Second Plan and that
Panel did very good work It had 1its
sub-committees and very good valu-
able material could be obtained in the
course of the work of the sub-commit-
tees and the reports of those com-
mittees are very useful documents I
syggest that instead of waiting for any
length of time we may set up those
Panels 1n which Members of Parlia-
Ment could be associated, and we may
start work on the land reform ques-
tion soon in that manner That will
be a very useful way of handling the
i8sue



8517 Resolution re

Shri Panigrald: When do you pro-
pose to set up this committee?

Shri Nanda; Very soon, without any
loss of time. I thought that would
give more productive results

Shri C. K. Nair (Outer Delht) 1
want one clarification What about
the policy of the Planning Commuission
with regard to providing every family,
either rural or urban, more especial-
ty rural, with a homestead? Of
course, distmbution among the agn-
cultural people 1s very difficult, rathei
impossible But what about people 1n
the rural areas getting homesteads’

S8hri Nanda‘ That question 15 also
dealt wath 1n the recommendations and
the report This 1s one of the recom-
mendations It 18 very essential that
facilifies should be extended to every-
body subject, of course to availability
qf land

L]

Shri A. K. Gopalan. May I have &
clanfication? The Second Five Year
Plan has recommended that the maxi-
mum rate of rent should not exceed
one-fourth or one-fifth of the gross
produce In some States 50 wer cent
or 60 per cent of the land belongs to
religious institutions If according to
the recommendation of the Planning
Comnussion they have to be reduced
to one-fourth or one-fifth, then cer-
tainly there will be a reduction in
mcome If there 1s a reduction 1n
income, as far as religious institutions
are concerned, and that 1t cannot oe
done 1n that way, then certainly 60
per cent of the peasants will not
come under this reform, because ec
cording to the Planning Commussion
there must be a reduction of rent In
some of the States 1t may not be su
n all the States—most of the land<
belong to the religious nstitutions
In such cases, if the rent .annot be
reduced, I want to know the policy
This difficulty has arisen in some of
the States Unless the Planning Com-
mission or the Government says that
this 1s the policy that there should
be no reduction at all in the incomes
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then 60 per cent of the peasants will
not have the benefit

Shri Nanda: I do not want to say
anything specific about this particular
case now because we are discussing
that with the representatives of the
States But generally the position 1s
that there cannot be anything sacros-
anct about the claimg of those .nsti-
tutions 1 terms of money if a
reduction has been brought about be-
cause of reforms which brings down
the income for others also That 1s
my personal atlitude But in this
specific case I cannot say that

Shri Subiman Ghose (Burdwsn)* My
Resolution follows this I was allot-
ted 31 minutes but that cannot be
available today So, the hon Deputy-
Speaker said that I will get one
munute to move my Resolution

Shri Panigrahi. Mr Speaker, Sir, 1
was very glad that the hon Minister
of Planning made all his efforts to
meet the points that we raised licre
during the course of the discussion,
but 1 am sorry to say that the hon
Minister did not try to throw light on
those very essential points which we
raised There was no question of
asking us to see whether we agreed an
the policy or not So far as the
policy of land reforms is concerned,
I am quite sure, as the hon M.n.stel
has said, that there 1s unanimily But
the question came up with regard to
its implementation and that a pait of
the implementation of the policy was
not being done 1n two of the States
That i1s what we wanted to bimng to
his notice

I brought to the notice of the hon
Mnister five points for consideration
Onc was whether the Planning Com-
mission was going to give any direc-
tive to the State Governments that for
a certain period there shall be a ban
on all kinds of ejectment of tenants

Shri Nanda. It has already been
dene
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Mr Spoaker: It has already been
done. That is what the hon Mims-
ter says

$hei Panigraki: In my own State,
ejectments are going on

Mr, Speaker;: Whoever hon Mem-
ber finds that there ;s a different state
of affairg than what the hon Minis-
ter has stated will draw his atten-
tiotn He will send hum a chit

Shad Panigrahi: 1 drew his  atten-
tion

Mr. Spesker. Persons 1n the Press
Gallery would fall on our heads if
they lean on the balcony I have 1e-
peatedly given instructions that they
ought not to peep over the House I
will have to withdraw the Press Gal-
lery Cards issued to those persons It
18 a disgrace

Shri Panigrahl: I also suggested that
peasants, who are now holding un-
economic holdings, say, between 1 to
§ acres, should also be exempted from
land reforms All kinds of transfers
and partitions are taking place befote
Government 15 going to fix any ceiling
on land Some of the hon Members
from this side also suggested that
transfers are taking place even m the
names of children who are not yet
born and who are still m ther
mothers’ wombs Would the Planning
Commussion advise the State Govern-
ments to take such measures to see
that such 1llegal partitions and trans-
fers do not take place, if 1t helps in
mmplementing the measures which the
Government propose to fix so far as
ceibng 18 concerned Then there 1s
the question of exempting certaimn
tands from ceiings  Certain States
sre exempting certan farms which
they call as efficiently managed farms
‘They give a handle to the landlord to
say that an 100-acre farm 1s also an
eficiently managed farm In this way
they are also getting exempted from
the provision

We submitted these pomnts for the
consideration of the hon Minister
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progress of Land
Reforms in the Country
but I em sorry to sty thit no light
was thrown on theid

Shri Nands: May I take one minute
more to nswer that.

Mr. Speaker: Let him fintsh them
once for all

Sbri Panigrahl: But m view of his
mgurance that the Government 13 pro-
posing to set up a committee veory
soon to go inio all these problems and
also that representatives from alil
Parties of this House are going to be
associated with this Committee, I
would Lke to withdraw my Resolu-
tion But I hope that this assurance
will be implemented very soon

Shri Nanda, I am very giatefu] to
the hon Member for not pressing the
Resolution 1n view of the suggestion
that I made that we might puisue this
matter m the Planning Commission
through the panels which did vety
good work 1n relatibn to the Second
Five Year Plan Regarding efficient
farms and other things, I did not take
up each single item for the same
reason that since we are going to have
a full discussion there, I need not
take up the time of the House now
The efficient farm matter wnich <he
hon Member has brought up, has been
discussed at length in the report it-
self It 1s not that any farm, 100
acres or whatever the size, may be
excluded There are several condi-
tions that 1t must be a compact farm
there must be a lot of investinent in
1t and by its sphtting it has to be
first assured that there 18 going to be
fall i production Even if it is a well
managed farm, with nvestment and
all that if no fall in production neéd
be apprehended as a result of its
splitting, 1t does not claim any cxemp-
tion, 1t does not merit any exemption

Mr Speakerr What about the
amendments?

Shri Bibhutt Mishra: 1 withdraw

Mr. Speaker; Shri Bhskt Dathan.
He iz not here  He does not press
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Publtit Stfvice Commis-
* sions in the Country

gﬁu% M. Banerjee withdraws. Shri

andey.
e anmbidments were, by leabh
withdrawh.
The Resolution was, by leave, with-
drawn,

1117 kire.

CENTRAL CONTROL OF ALL PFUB-
1IC SBRVICE COMMISSIONS 1IN
THE COUNTRY

Bhi Subiman Ghose (Burdwan):
Mr. Speaker, I beg to move the fol-
towing Resolution.

“This House is of opinion that
all the Public Service Commis-
#fons, whether Union or State,
shoudd be under the Government
of India holding analogous posi-
tion like that of the Supreme
Court and High Courts and suit-
able legislation be brought for-
ward to amend the Constitution
accordingly ”

Mr. Speaker: There 1s no time.
Hereafter, at the end of a session, I
do not want any work in that session
to be taken over This will be the
normal practice during the session
Let us not tie our hands Many things
may happen More important things
may happen In this session 1 have
made an exception This will be the
rule Whatever happens, a similar
opportunity will be given only during
the session: not to carry over to the
next session.

*Shri T. B. Vittal Rao (Khammam)
Am 1 to understand that Resolutions
of this nature, half discussed, will not
be discussed in the coming session?

Mr. Speaker: As far as possible, let
them finish in the session

Shri T. B. Viftdl Rao: Sometimes 1t
18 most possible.

Co-dp¥rievté Ntgar 653f
Factories in Andhra

Mr. Speaker; Sometimes, it will go
over to the next gession. Normally I
would not like to give an opportunity
of this kind merely to keep it alive.
1 do not want to stand in the way of
the ballot.

This matter, the hon. Member may
continue next sessjon.

17.18 hrs.

*CO-OPERATIVE SUGAR FAC-
TORIES IN ANDHRA

Shri Viswanatha Reddy: (Rajam-
pet) Sir, permit me, at the very out
set, 10 express my pleasure and sensé
of gratitude to the Minstry of Food
and Agriculture, and particularly fo
the hon Minster, Shri A P Jan, who
took such g lot of interest in the pro-
gress of the Andhra Sugar factories
and but for Whose very sympathetic
and understanding attitude, 1 think,
the progress would not have bren even
this much

Having said this, I am sorry that I
am not able to say the same thing
about other connected Ministries

Mr. Speaker: I would urge that bon
Members, whoever has a half-an-
hour discussion, may appraise the
situation All hon. Members do not
know what exactly is this Therefore,
he may place the points that he wants
to place before the House which re-
quire elucidation and then he may
develop his argument What is it
that he wants to place before the
House?

Shri Viswanatha Reddy: This 1s only
a preliminary remark that I was try-
g to make

1 would like to trace briefly the
progress of the four Andhra sugar
factories which are sponsored in the
co-operative sector These sugar fac-
tories were formed, at least the
societies were formed, as early as 1938.
Ever since their formation, any num-

*Half-an-hour discussion.
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ber of obstacles have come in the way
of their progress

First of all, the Central Govern-
ment asked Andhra State to collect
Rs 10 lakhs for each sugar factory
by way of share capital from the agri-
culturists before approaching the Cen
tral Government for the issue of
Licence After a great deal of diffi-
culty, this amount was collected,
some of 1t from very backward
regions, and an approach was made
to the Central Government for the
1ssue of the licence

At the outset theie was inordinate
delay in the issue of this licence but
ultimately the licence was 1ssuea
Having 1ssued the licence, we thought
1t was only a matter of time beforc
the Central Government would also
sanction the sum of Rs 60 lakhs set
apart 1n the Plan for share paiticipa-
tion of the Andhra Government 1n
these co-operative sugar tactorics
This amount did not come until the
Andhra Government took a verv strong
attitude and put a great deal of pres
sure on the Central Governmcnt
After a lapse of nearly eight months
or so, this amount was made available
to the Andhra Government We all
thought that the actual setting up of
these four factories would be a matte:
of time, a few weeks or a few months
That was not to be

Again, we had to go bhefore the In
dustrial Finance Corporation for a
loan accommodation When  the
Andhra sugar factories camc. herc
they were told that all the amount
set apart for the sugar factories had
been exhausted Nearly 90 per cent
of this amount was taken away by onc
State in which 17 sugar factoiie, were
set up They are welcome to 1t, end
I do congratulate Bombay Staie on
their being able to set up 17 suga
factories in the co-operative scetor
We in Andhra are also entitled to get
some loan accommodation from thes:
financial institutions, but we weie gsk
ed to go to commercial banks for ou:
needs in this respect Even that was
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agreed to by the Andhra Government.
We approached certan commercial
banks, and we were able to raise some
loans, at least get the promse of
loans provided the import lcences
were 1ssued to these sugar tactories

The whole thing was set in motion
and we approached the Central Gov-
ernment for actual issue of the im-
port licences While not defi-
nitely promising the 1issue of im-
port licences, we were asked to go
ahead and call for tenders The
Andhra Government called for ten-
ders and the tenders were scrutins-
ed Agan, in the matter >t scrutiny
more than six months elapsed before
final technical sanction of the lowest
tender was approved by the Centre
I do not see why six months should
elapse before this sanction 1s given

By this time 1t was round  about
1857 or so when the difficulties of
foreign exchange were already being
felt Then we made a special ap-
proach to the lowest tenderer, name-
ly, the Polish Government or the export
company which 1s sponsored by the
Government of Poland That com-
pany offered us three plants on rupee
payment, and not only rupee pavment
1t was non-convertible rupee payment
1e the amount due to them 1s to be
paid m our banks here n India, and
that amount will not be ulihised
except for purchasing goods in our
country and taking them to therr
country So long as they are not able
to purchase goods in our country,
that amount will lie 1n the banks in
their name 1 our country That was
the arrangement that was made with
this Polhish firm

Shri Ranga (Tenali) Most favour-
able arrangement

Shri Viswanatha Reddy: When this
proposal went before the Government
of India for final sanction, I do mot
know what happened

**Expunged, as ordered by‘ the Chair
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It only rupee phyment had been
accepted for these three sugar fac-
tories at that stage, the sugar fac-
tories would have been erected, and
ene crushing season would probably
have been over. Instead of that boing
done, these three plants that were
readily available at that stage were
pooled along w_th the other waiting
eo-operative sugar factories in the
country, and on certain other princi-
ples priorities were tried to be struck
That is a very unfortunate situation
Therefore, it is that today Andhra
Pradesh is deprived of the co-opcrative
sugar factories. Otherwise, they
would have been set up nearly two
years ago, or at least one and a half
years ago.

At this stage, a theory was cvolved,
apparently in the Finance Minstry,
under *which rupee payment cannct be
accepted as a matter of principle, be-
cause 1f we accept rupee payment as a
principle, the goqds that are pu-chased
by these countries on this rupee ac-
count will have a competitive maiket
m our couniry for exports to hard
currency areas That 1s to say, those
very goods will have to participate
m trade with the hard currency areas
Therefore, what we would «er from
the hard currency areas would be
taken away by the rupce areas T...l
was the theory that was evolved. But
1 may submit to the House that this
theory has no valdity. At any rate,
this 1s not the occasion for me io go
at length into' this theory of rupce
account and the various foreign ex-
change difficulties. I am only mien-
tioning this in passing, and I hope on
some other occasion the House wiil
appreciate the point that I am try.ng
to make now

Having said thuis by way ol lL.stou:
cal background to the Andhra Pra-
desh sugar factories, I would like to
place before the House the main pomnti
that arise out of the gquestion raised
by my hon. friends Shri Nagi Reddy
and Shrimati Parvathi Krishnan the
other day with regard to this subject

19 DECEMBER 1958  Sugar Factories :n 6526-
Andhra

The first point that I would like the
House to consider is the striling of
priorities as between the eleven cru.-
operative sugar factories that are be-
ing considered all over the country
As I have already submitted, the co-
operative sugar factories ¢f Andhra
Pradesh, at least the three co-opera-
tive sugar factories of Andhra Pra-
desh stand on a different footing.
They should not have been mixed up
with the eleven factories and priorit-
les attempted to be struck between all
of them. For, some ground work was
done by the Andhra Pradesh Govern-
ment. Participation in the tender for
the three sugar factories was made
by the Polish Government at the inst-
ance of the Andhra Pradesh Govern-
ment, Then, the deferred payment
arrangements were agreed to at the
instance of the Andhra Pradesh Guv-
ernment, and finally, the Polish firm
itself submutted, apparently to the
Government of India, that .t would be
more convenient for them to erect two
or three plants 1n one particular State
instead of in different States, because
that would facilitate supervision etc
and they would not have to deal witn
the various State Governments con-
cerned. It was at their express wish
also that these three sugar facto:ies
should have been sanctioned then and
there for the Andhra Pradesh Gov-
ernment. Unfortunately, this did not
happen at that time. I would beg of
the authorities concerned at the Centre
that at least now these three sugar
factories should be given to Andhra
Pradesh by the next crushing scason

Mr Speaker: Does the contract stand
now?

Shri Viswanatha Reddy: One party
15 quite ready. The only thing is that
readiness from our side is wanting
If we agree to 1t even now, I tunk
1t 1s possible to go through with the
contract

The formation of a consortium has
been talked about for the past 8
months. 1 quite acknowledge the
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sincere elforts made by Bhri Mdnubhai
Shah in regard to this. He iried his
best to persusde the various manufac.
turers of sager factory compunenis to
tothe round and try to manufacture
suger factory plants in this country
But all these 8 months his efforts have
not yit borne any fruit. I do net
know if still this consortium has come
to bear fruit Having spent nearly 8
months merély in preliminary talks,
1 have my own doubts when this con-
sortium will be set up, and rnce
having been set up, whether 1: wall
have thg necessary cohesion to manu-
facture the plants at an early date
If it is possible to manufacture sugar
manufacturing plants by this consor-
ttum, 1 will be the first person to {eel
happy about it

Now granting that this consortium
will be able to produce the sugar
manufacturing plants, why should the
four sugar factories in the co-opera.
tive sector i1n Andhra—there were only
three at that time, but now the num-
ber is four—have to wait until the
consortium 1s able to produce <ugar
tactories” Is it possible that once the
consottium starts functioning and pro-
duction, it will have no market tn our
country? Is 1t because these factor.es
have been mixed up with the 8 fac-
tories in our country that we are no!
able to make any headway? It 1s not
so. I doubt very much whether this
consortium will be able to produce
even the spare parts requucd by the
existing units m our country, not to
speak of the whole {factories. Even
granting that 1t 18 able to produce
whole factories, it will have oiders for
the production of 8 sugar manufac-
turing plants all at the same time, and
if they can fulfil that contract, it will
be more than they can hope to do

Therefore, 1 again say that this con-
sortium need not come in the way of
importing polish plants under rupee
payment and making them available
to Andhra Pradesh {0 be opérated
undet the co-operative sector,
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Then aguily ks fer Az Andhia is vea:
cernedl, &ty RNirthet Qdlay in sethng
up these fettories will deal A
the cd-spetative mbvemsent as swti
Today we gre Wiking of setting up oo~
operatives for évérything, for agdtiodl-
turdl production, for distributioh #f
foodgtains through State trading fur
disttibution of fertilisérs, for grentisg
loans to péasttits. For all thesw
things, we hopé to depend on thé ¢o-
operative movement. Now, #f wé
cold-shoulder this proposs]l which his
bedn on the anvil for the past three
years, I do not khow how wé can go
back to the peasants and ask them to
co-operate with us m starting a co-
operative for any purpose in future.
Therefore, I submit that there should
be no further delay in setting up
these factories as any such delay
would be a death blow {0 tke co-

operative movement in Andhra
Pradesh.
As you know, ‘the co-operative

movement is at its zenith in Andhra
Pradesh It is the primary State for
co-operative movement 1n this
country 1f the co-operative move-
ment receives a death blow in that
State, I am sure it will be a death
blow to the movement in the rest of
the country as well. Therefore, from
this consideration also I plead with
the hon Mmister that these three
factories should be made available to
Andhra at an early date

Lastly, I would like to submit very
humbly to Government that Andhra
can have industries based primarily
on agriculture We do not have any
great natural resources which could
be turned to account for the setting
up of any big industry in our State
Therefore, only industries based on
agriculture can thrive in Andhra, and
1 plead that Andhra has got & special
claim for the sugar industry in the
State, not only because of that but also
because if has been admitted by
various official pronouncements from
time to time in this House that the ré-
covery from sugarcane is the higheést
in"Andhra. The produétion of suguy-
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per agre is the highest in Andhra
the number of days ¢ sugat fac-
can work in Andhra wi!l, pro-
, be the highest in the country
all these considerations I humbly
t that the sugar industry should
given & proper nucleus in the State
these co-operative sugar factories
be helped to come up at an
early date in the State.

Bhri Rajagopala Rao (Srikakulam)
Sir, at the outset I should thank you
for giving me time to speak about co-
operative suglir factories 1 am the
President of one of the co-operauve
stigar factories in Andhra and as such
I have been deeply concerned with
the co-operative sugar factories of
Andhra. I would be failng in my
duty if I do not congratulate my non
friend, Shri Viswanatha Reddy for his
attempt to rivet the attention of the
people ,

Mr. Speaker: The hon Members
may come forward away concluse his
speech 1n the form of one or two
questions *

Shri Rajagopala Rao: Through this
Parliament on the prohibitive delay
in the implementation of sugar co-
operat ves, I should also congratulate
the Minister in charge of Co-operation
and Food and Agriculture, for he has
taken much pains to see that our
Andhra co-operatives should get prio-
rity I need to make only a few
observations 1n this connection

44,

g&

Sir, those who are familiar with the
chequered history of the 1ill-fated
Andhra Co-operatives cannot but
sympathise with the highly frustrated
and embittered shareholders and our
predicament, as elected representa-
tives, in relation to a virtually belli-
gerent electorate.

In the beginning our applications
for import licences literally synchro-
nised with the emergence of a crisis
in foreign exchange. In view of
shortage of foreign exchange, we were
told by the Government that lLicences
eould be granted only on the basis of
deferred payment. When we negotiat-
ed on the basis of deferred payment
the issue of Rupee payment war raie-

19 DRECHMBER 1958  Sugar Facteries in 6530
-~ Andhra

ed by the Govemment and when a
deal was about to be finalised on the
basis of rupee payment, the BStite
Trading Corpoeration was ordered to
stop further negotiations. Thus, Sir,
we have been tossed from pillar %o
post while we could not control the
rising tide of public discontent, mans-
festing 1tself in & demand for reiund
of shares.

Recently, in the Andhra Assembly
also so many Members demanded the
refung of shares because the Uovérn-
ment could not press the Gevernment
of India for import licences I would
be highly obliged to the hon. Minister
if he would appreciate the dilemma of
a Member of the ruling party repre-
senting, perhaps, a most backward
district of Andhra Pradesh, in which
people who are affiicted with poverty,
ignorance and a recurrence of floods
and so on, were so successfully en-
thused into & co-operative venture
even by borrowing at heavy irterest
to contribute the share capital, only
to be given repeated assurances overa
period of 3} years, assurances, which
anybody in their position, would r.ot
hesitate to dismiss as absolutely bogus.

1 venture to submt, Sir, tnat all
this pandemonium 1s due to the fact
that we are simply nose-led by some
of our, official friends, who can never
understand the pulse of the rural
people, torn by ignorance, poverty
and narrow factions. If they have
known the difficulties they could have
met the Ministers and made them
give the import licence long ago

I am really at a loss to understand
how the consortiums can be effective
They are bound to be monopolistic
and would raise many complicaticns
In the very nature of things, it 1s
bound to be a long process and would
only further antagonise the public
There will be so many difficulties

One really wonders how Govern-
ment justifies import of foreign
liquors, foreign flims, shoes and air-
conditioners So, I would request the
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Ministries to take note of this. Even
now {t is not too late. I request them
to consider the grant of import licen-
ces and see that immediate steps are
taken in this connection.
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Shri Nagi Reddy (Anantapur) Sir,
1 want {0 put only one question My
question 15, why at a time when our
exports are much less than what we
should expect, Government should
-refuse a rupee payment and that too
a deferred payment that is now being
asked for, especially fiom a place hike
Andhra which 1s industrially back-
ward Here 1t 1s not a question of
foreign exchange difficulties, because
we are not going to give any foreign
exXchange in that way. Already the
consideration has been that an agree-
ment has been arrived at with the
Polish Republic. I would only request
Government to see that, this being a
deferred payment and that too on the
basis of rupee payment in exchange
of boots and such other commodities
that will be taken by them at a time
when our exports are under difficul-
ties, the Government consider this
question and accept the programme of
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the co-operative societies to conclude
their agreement with the Polish Gov-
nrament—or whatever Government it
15—on the basis of deferred rupee pay-
ment

Shri Ranga: Sir, 1t 1s nol my inten-
tion or anybody’s intentio. to stand in
the way of any other State in regard
to this question of licence involving
foreign exchange, but I would hke
Government to consider this matter n
an 1mpartial manner, 1n an objective
manner If they have any doubts in
regard to what has been advanced by
hon Members, I would hke to make
a sporting offer to them That is,
whether they are prepared to place
this matter before a judge of the
Supreme Court and see that the claim
made by Andhra for the opportunity
that they are asking to start three
sugar factores 1is placed before hum
and accept his decision. Because, I
am convinced that on every ground
that we have advanced here, we have
had the support of the Ministry of
Food and Agriculture, I suppose that
for their own reasons, the Ministry of
Industry and Commerce has raised all
sorts of bogys, the latest being this
consortium Why not confine this
consorhum and all its wonderful
activities to the other factories which
have got to be started in the co-
operative sector along with these three
Andhra co-operative concerns coming
into existence?
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The Minister of Co-operation (Dr.
P. 8. Deshmukhk): I must thank my
friend, Shr1 Viswanatha Reddy, for
the compliment he has paid not only
to the Ministry but to my senior
oolleague, Shri A P. Jain, and for his
telhing the House that so far as our
Ministry is concerned, we have never
spared any pains in pressing the claims
of these various factories. He had also
to admit, I think, that even my friend,
Shri M. M. Shah, for, he has also
supported the case of these factories
dncehellsncnmeuptorhiscqgmli-

wents. And it is new only the
wry of Finance which may lave o
awmEwer.

The Deputly Minister of Food and
Agrieniture (Shri A. M. Thomas):
Dr. B. Gopala Reddi is there.

The Minizter of Revemye and Civil

Expenditure (Dr, B. Gopala Reddl):
Let them compliment or condemn it!

Dr. P. 8. Deshmukh: I quite fully
realize the difficulties of the people
who sponsor such factories and ask
the poor cultivators to contribute their
share money. In fact, I am surprised
that in spite of the delay, the Mem-
bers of Parliament and the M.L.As.
representing those areas are still alive,
for, having told the people to sacrifice
their money and to collect it and so
on, I am glad to see that none,of them
has yet even been molested

Mr Speaker: Does the hon. Minis-
ter want to wait, pérhaps, till such a
time?

Dr. P. S. Deshmukh: I am merely
trying to place before the House the
thfficulties of the poor ryots to contri-
bute their share-money and to wait
for such a long time before their
tndeavour fructifies 1 fully realize
the mtuation it creates.

Much has been said about the rupee
bayment and the tenders of the Polish”
Government or firms. There is one
thing which, I am sure, the Finance
Minister will probably refer to. I
would like to point out that even here
Yyou cannot get something for nothing.
The rupee note 1s no currency which
tan be accepted even by the Polish
Government. Even there, we have
got to part with some goods before
the payment can be regarded as having
been made. Actually it has been now
fully realised that there is very little
difference between foreign exchange
4s such and the rupee payment.

Mr. Speaker: Does the hon. Minis-
ter feel that any of the hon. Members
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who have spoken waunt charity? I am
#ble to undersiand the ressoming
the hon Minster Evep 1t It is
Rpee payment, we will have to give

e goods

Pr. P. 8. Deshmukh: So, in the
Polish Government coming forward to
gccept the rupee payment, there is not
such a world of difference between the
two, as 18 being sought to be made
out

Mr. Speaker Hon Members want
0 know from the Government how
there 13 30 much of difficulty in getting
foreign exchange by export of com-
modities, while commodities are not
having their market elsewhere You
¢an choose some commoditres with the
Polish Government and get the things
done There 1s a lot of difference

The e Minister of Industry (Shri
Manobha: Shah). What my hon
colleague was trying to say was that
rupce payment 1s also payment m
terms of exchanze Rupee payment
18 not something which is available
without any limit So, when we have
to import so many mmportant things,
we have got to be choosy 1n utilising
the barter agreement with the East
European countries 8o, we have to
buy from them on a prionity basis
So, it is not an un-limited agreement
Whatever we have to pay out of the
exports 1s limited to what they are
prepared to send out from there So,
the balance does not leave us any free-
dom to expand either the import or
the export beyond a particular pomt.
So, now the rupee payment has lost
all its significance

Mr. Speaker: Does the hon Mnister
maan that from Poland we are getting
such essential commodities whose place
aught not to be taken by the sugar

gulis?

Shri Maunbhai Shah: That 1s so,
Sar It 13 not a matter which can
s dealt with m questions and answers
After my hon colleague fimishes, 1n
five minutes, I shall try to explamn
it
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Shri Rajagapals Bae: I it not a
fact that recently Government have
allowed permussion for import of a
cigarette factory on rupee payment
basis?

Mr. Spesgker: Cigarette 1s more
important than sugar!

Shri Maaubhai Shah: It 15 not
correct for me to enter into questions
and answers I will try to explamn
how the rupee payment has a limita-
tion of its own and how beyond a
point, even rupee payment cannot be
utilised for anything and everything,
excepting on a priority basis

Dr P S Deshmukh, The second
point which hon Members should bear
m mind in respect of these deferred
payments 15> that the whole cost of the
sugar faclory increases very consider-
ablv You know that all these sugar
factories are being established with
tremendous help fiom the Central and
the State Governments Of course, I
have evciy sympathy with the cultu
vators I do not mind even if the
Central Government or State Govern
ment give more help But with this
deferred payment the whole cost of
the factory increases tremendously
from about Rs 80 lakhs to Rs 118§
lahhs because of the interest and so
on I want hon Members to appre-
ciate the Government’s point of view
But this does not mean that we are
not anxious about this Not only my
Ministry, but I think the Government
as a whole have becn anxious about
these factories But the foreign ex-
change difficulty came in the way

Shri Nagi Reddy: Every difficulty
comes m the way wherever Andhra is
concerned

18 hrs

Dr. P. S Deshmukh: That 1s abso~
lutely wrong At least so far as my
Muustry 18 concerned and also so far
as the Planning Commussion 1s comn-
cerned, there has been no partiality
zov{a.rds any State, I refute such &
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charge. If you please mnalyse the
11 factories which have been granted
licences and yet not given import
Iicences, you will find that the.2 ) one
factory even from the State of Bombay
which was licensed as early as 2lst
January, 1956. Then another factory
from Mysore was licensed on the 5th
January, 1955, whereas the licences to
the four Andhra factories were given
on the 8th October 1956, 15th October,
1956 and 1st March, 1957.

Shri Viswanatha Reddy: My conten-
tion is that the issue of licences was
delayed i1n the case of Andhra

Dr. P. S. Deshmukh: There are
meny factors But I can tell you and
the House that we have always extend-
ed help in favour of Andhra, and not
aga nst it, because Andhra sugarcane
production 1s good and their average
yield 1s good also. According to my
information, 1t stands highest in India

Secondly, one of the reasons why
we chose Andhra for a lhttle more
emphasis and a httle better considera-
tion was that they have not had any
co-operative sugar factory so far
whereas some other Siates have got
them So far as myself, my colleague
and my Ministry are concerned, I can
assure my friends that we are never
trying to be unjust or unfair to
Andhra. I would like to inform my
friends that there 1s absolutely no
truth in that We have not tnied to
keep back from the Andhra factories
or deny to them the help that we can
extend to them

So far as the consortium and other
matters are concerned, my hon friend
is going to deal with them I can
only say that as a result of our efforts
and support of the Planning Commus-
sion, the consummation of this 1dea will
not be delayed for a longer period
We thought that it will probably be
decided to manufacture only about 8
factories till 1961-62 and the remain-
ing three will have to be held over
till the year after. But I have just
‘been told that according to the present
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Programme it is ¢f course impossible
to erect & factory in 6 or 9 months'
time—not more than one seasom
Would be lost. So far as this factory
by the consortium is concerned, it is
not gowng to take long to come into
being. I may say that the whole diff-
cylty has arisen as a result of the
shortage of foreign exchmnge.

I think we have now advanced con-
siderably. The Planning Commission
hys agreed to g.ve us Its 2 crores of
foreign exchange for giving Rs 28
lakhs of foreign exchange to every
factory that will be established. I
can assure the hon. Members that
Andhra will be given every considera-
tipn, probably Dbetter consideratiop
than other States which might already
have co-operative sugar factories. Se,
I hope that this reply of mine may
satisfy my hon. friend We aré quite
anxious that the ryots should not have
to wait very long and this consortium
should come into be{ng very soon.

Shri Dasappa (Bangalore): When
are we getting it?

Dr. P. S. Deshmukh: I am told it 1s
already registered

Shri Thirumala Rao (Kakinada):
Shall I put one question?

Mr. Speaker: Let him conclude.

Dr. P. S. Deshmukh: I do not think
there 1s any other pomnt for me to
reply to.

Shri Thirumala Rao: We are told
that there are certain mills which axe
not running 1 northern India and the
sale of some of them is bemng nego-
tiated with the parties. Will the
Government facilitate it and lend any
assistance to them, if sutable machi-
nery at reasonable cost is found by
some of these parties, and others
recommended by the Andhra Govern-
ment for transplanting these factories
in the South, particularly in Andhre
Pradesh?
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Dr. P. 8. Deshmmkh: We would
have no objection. In fact, we are
trying to encourage 1t unless the State
Govermment from where the factory is
to be taken away objects. Then we
are helpless. But wherever possible,
it there is a factory which could be
transferred to another State we have
always encouraged As a matter of
fact some of the co-operative factories
have had such old factories, for which
they have gone, as a result of which
they have been able to make better

progress.

Shri P. G. Sen (Purnea): I want to
Jnow the position of the Purnea Co-
operative Factory It has collected
mearabout Rs 10 lakhs.

Mr Speaker: Is it 1in Andhra?
Shri P. G. Sen: No, this 1s 1n Bihar.
L ]

Mr. Speaker: Bihar has got sufficient
number of co-operative factories

Dr. Melkote roke—

Shri P. G. Sen: But I want to know
the position

Mr. Speaker: How many times?
Hon Members are exceeding all the
rules and limitation of this half-an-
hour discussion

Dr P. S. Deshmukh: Bihar does not
figure 1n these eleven factories. So, it
must be lower down.

Mr. Speaker: Hon. Member will ask
a separate question later on

Shri Manunbhai Shah: 8ir, I am really
happy to see that in spite of the fact
shat this particular question has been
agitating the munds of several hon
Members not only from Andhra, but
from practically five to six States in
this country, the level of the debate
here has been so high and gratifying
I can assure the hon House and all
the hon. Members that not only the
#Food and Agriculture Ministry, which
‘hes rnghtly received the handsome
tribute through the.speeches of all the
thom, Menibers here, but the Ministry

301(Al) L.B.D~10
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of Finance and the Planning Commis-
sion have taken a very sympathetic
and favourable view towards the whole
question right from the beginning.

I am speaking from very, very per-
sonal knowledge of the whole matter
because between the two Ministries of
Food and Agriculture and Commerce
and Industry we have worked in com-
plete unison 1n this matter. We have
at all stages fully appreciated the
circumstances which made this diffi-
culty arise.

If I 1nay trace the history, at the end
of the First Fuve Year Plan about 147
sugar fatcories were functioning in
this country Almost 54 to 55 new
licences for different sugar factories
in different areas were approved, as a
result of the great promotion given
by the Ministry of Food and Agricul-
ture to the sugar industry. In ac-
cordance with the polhicy of Planning
Commussion and the Government that
the co-operative sector be given a
higher preference, 38 sugar factories
in the co-operative sector had been
licensed as against only 14 m the
private sector Therefore the House
will appreciate that the aims and
objectives placed by this House before
the Government have been completely
fulfilled as far as the execution of the
policy 1s concerned.

Unfortunately, as the House is fully
aware, in early 1957 we were faced
with a critical foreign exchange situa-
tion 1t is true, as one of the hon.
Members rightly suggested here, that
some States—I would not go into the
details of those States—have been per-
haps more lucky, due perhaps to their
agitating the matter or processing the
matter or following the matter more
quickly, 1n that a few more factories
got licences in those States and some
other factories somewhat lagged
behind I have been a witness prac-
tically to every factory of this nature
having been licensed for import as
well as for industrial expansion.

I am glad that my hon. friend, Shri
Viswanatha Reddy, thought it fit to
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withdraw what be had at one stage
suggested As a matter of fact we are
all very sorry We would have been
all very happy 1if all these co-operative
sugar factories could have been
licensed for the complete import at
an appropriate stage But all of a
sudden the Government had to take a
decision It 1s not only these eleven
co-operative sugar factories and one
other sugar factory, whose bulding 1s
completely ready m Naini Tal, that
are suffering, but 1 am a witness to
about 200 industries in thus country
other than the sugar factories having
been dead frozen at a stage not only
of merely—industrial licensing but of
land having been purchased, machinery
having been partially ordered, various
types of technicians having come for-
ward and technical collaboration having
been entered into as a result of the
gravity of the foreign exchange situa-
tion that we have had to face:

An Hon Member: In Andhra

Shri Manubhai Shah: Throughout
the country

Shri Dasappa Unfortunate planning

Shri Manubhai Shah: I am not
going into the larger question But,
1t was due to the wisdom of the Plan-
ning Comnmussion and the Government
that this foreign exchange situation,
even though 1t has caused so much
distress and duress to so many entre-
preneurs including co-operative socie-
ties 1s now being retrieved, because of
the firm decision of the Government
as 8 whole, 1n all the Ministries, to
see that the basic principles of foreign
exchange allotment are rigidly adher-
ed to Therefore, 1t 1s not as my hon
friend just now was mentioning, that
sugar 1s an item which 18 exported
and that deferred payments could be
made later on Deferred payment 1s
payment after all We have already
piled up considerable debts to be repaid
in 1960, 1961, 1962, 1863, 1964 and 1985
and the country can ill-afford to eat
out of current revenue in order to
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build up debts in future No posterity
can forgive us for piling up such a
debt which the country cannot bear.
The progress which should come n
future gets completely bogged down
by a few liberalisations at this jume-
ture

Therefore, while we have the fullest
sympathy with all these factories, as
a matter of fact, when I see the
formidable list, which I have seen
several times,—there are 4 in Andhra,
2 1n the Bombay State, 1 in Mysore,
1 1n Omssa, 2 1n Punjab, 1 in the UP,
another 1n UP-—we have collected
almost Rs 15 to 20 lakhs—Rs 30 lakhs
In one instance, Batala in Gurdaspur
district—I feel that these co-operative
sugar enterprises should have come to
this fate m this particular situation of
foreign exchange

Therefore, what we tried was to see
how this co-operative movement may
not get any set back as was suggested
There was the i1dea of consortium

Shri D C. Sharma (Gurdaspur)
What 15 the fate of the factory in
Batala in Gurdaspur district?

Shri Manubhai Shah. I will cover
the whole thing Practically questions
and answers cannot go on 1n the course
of replying to the debate

What I was saying was, we applied
our munds 1n all the Ministries and
tried to see what can be done to
retrieve the situation

It is not right to suggest that this
countiy does not manufacture sugar
machineiry plants Already we have
licensed in the last 3 years, 6 big pro-
jects which are making many many
parts of sugar machinery There are
13 m the small-scale industries and
medium-scale industries which make
considerable parts Even those sugar
factories which 1n the past have been
hicensed have had to buy more than
half or nearly half of their machinery
fabricated locally We prepared a
compendium and went to the Planning
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and wanted to see that the situation
gets as easy as possible It has been
possible with the technical collabora-
tion which the six machinery manufac-
turers have got, with the distribution
of orders in the different heavy engi-
neering projects of the country, to
formulate two consortia One, I am
glad to inform the House has already
been registered, and I am informed
that within the next week, the Madras
consortium is also going to be regis-
tered.

Having arrived at complete negotia-
tions and discussions with the machi-
nery manufacturers and their foreign
collaborators, on the 5th and 6th of
the next month all the Registrars of
Co-operative Societies of all the States
concerned, and the Chairmen and
Secretaries of the Co-operative sugar
factories have been invited here for a
j01nt conference 1n the Food and Agn-
culture Mmstry, Ministries of Com-
merce and Industry and Finance and
the Planning Commission in order to
formulate a complete programme with
penalty clauses delivery clauses We
hope that with the sum of Rs 25 lakhs
per factorv that the Planning Com-
mission has been pleased to sanction
for chis 1dea we will be able to deliver
many of the plants Out of the 12—
I won’t at this stage be able to say
what exact number will be delivered—
in the later part of 1980 so that we
may not lose more than one season
and perhaps the remainder season in
the year 1961

Shri Nagi Reddy: 1860-61, that
means that the peasants who have
pajd the share should go on waiting
for another five years

Shri Manabhat Shah: 1960 1s another
one year

Shri Nagl Reddy: In 1855 they have
collected, m 1960-81 they are going
to get.

Shri Manubhal Shah: That 1s not a
matter, again, of argument We have
traced the history
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Mr. Speaker: This is a sumple matter
of arithmetic

Shri Manubhai Shah: There are
many other industries in a worse posi-
tion than this, if we take up the whole
narration of what has happened to
industrial production in the country
because of the foreign exchange crisis,
but what I suggested was this that
these industries 1n engineering which
are going to manufacture sugar machi-
nery have been already in production
for a long time The quality of their
production has been first class, many
of the old licencees have been asked
to purchase from them and they have
purchased various components and
parts and equipment manufactured by
these industries We had considered
nto a complete arrangement with them
so that most of the plants will go
into production by the end of 1960 or
the early part of 1961 and the present
situation could be retrneved I request
the hon Members and the House to
forbear with us for whatever has hap-
pened m the past, and I can assure
them that neither in the Ministry nor
in the Planning Commission has there
been any less awareness, particularly
the Finance Ministry has been very
kind to us 1n allocating this large
amount which at this critical juncture
we are all afraid and nervous 1t will
not be easy to afford I am trying
to place all the facts

About rupee payment, there has
been a misunderstanding in many
quarters that rupee payment 1s no
pavment at all

Shri Nagi Reddy. Nobody said that

Shri Manubha: Shah: In our experi-
ence what has happened 1s that actual-
ly rupee payment 1s as good or as
expensive as the normal free resources
of foreign exchange, because the pay-
ment has to be mude, and 1t 1s not
as 1if something 1s going out of the
country which the other country does
not want It 1s only what they want
that they buy, and they want to sell
all tgxat they have got as surplus, and
we cannot afford at this juncture to
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buy from them all that we may need
on & prionty basis

Mr. Speaker: Have any of these
countries agreed to take the surplus
sugar that 1s produeced?®

Shri Manubhai Shah: That 1, not
yet decided We know how with the
sugar ordinance we are trying to
export

Mr. Speaker: We are putting up
factories In regard to whatever sur
plus sugar 1s produced, if the other
countries which are prepared to enter
into a rupee agreement are prepared
to take that sugar, what 1s the
difficulty?

Shri Mannbhai Shah Here, the
question 1s to have additional exports
If 1t 15 just merely diversion from one
country to another, it does not add
to the net earnings of the country in
export promotion it does not really
help the foreign exchange position

Mr Speakerr No, no If they are
prepared to take the additional sugar
that 1s produced m these factories and
supply this mmachinerv how does 1t
divert the other trade?

Shri Manubhai Shah: I can assure
you that all these aspects have beer
very carefully gone into m the Minis-
try of Economic Affairs, the Planning
Comumssion and all the Mimstries con-
cemmed. This 15 2 situation confronting
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all industries, ail’ economic

ment, all power plants throughout the
country, in every part of the country,
and a very carefyl watch and vigilance
13 baing kept on every rupee to be
spent and every rupee to be used for
import of machmnery, plant and
equipment

The consortium idex was all that 1
had to contribute to thus debate

Shri C. K. Nair (Outer Delm) How
many years will the consortium take
to supply the machinery?

Shri Mannbhai Shah: Two years.
Shri C. K. Nair: For the 38 mlls”

Shri Manubhal Shah: Out of the 38,
27 have already been covered There
are only 11 left '

Shri C K Nair. How many years
will 1t take to supply the machinery’

Shri Manubhai Shah: Two years |
can assure you that nobody in the
world can supply heavy engmneering
machinery of this type in less than
t8 to 24 months

Shri Rangs
years

It will go for four

1820 hrs.

The Lok Sabha then adjournea tull
Eleven of the Clock on Saturday, the
20th December, 1958
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2142. “Charity Box” st Raj-
1 ghat . . 6337-38
2143. Scheme for Production
of Vitanun A . 6338—39
2144, LnbautAeumemnchll
Pradesh . 6339-40
2145. Establishment of Film
Institute and Film Pro-
duction Buresu . 6340
2146. Border Incident 6340
2147. Migration  Certificates 6341-42
2148. Naga Hostiles 6341-42
2149. President Tito’s  visit
to Indis . . . 6341-42
2150. Third Five Year Plan . 6343
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WRITTEN ANSWERS TO
QUESTIONS—contd. .
USQ. Subject CoLumns
No.
2181, Snmple Countof Popu-
+ 6343-44
2152, lngn and Bxpm of
Rubber . 6244
2153, DemalAllowm 6344-45
2184. Labour Ministers' Con-
ference . . 6345-46
2155. Small Scale Industries
fot Pnn,lb-nd Mndru
. 6346
3156, Nucleur Research lnmtu
tute at Hyderabad . 6346
3157. Goat Hair 6347-48
2158, Textile exports 6348
2159. Machine Tools 6348
2160. Cement Production . 6349
2161 tion of Gmdhun
rinciples . 6349
2162. Export of Chrome Oxe . 6349
2163. Export of Iron Ore 6350
2164. Vacant Gover~ment Buil-
dings n Simhl 6350-51
2165. Employment Exchanges 6351
2166, “‘Contract Division”
Scheme in Tripura 6351
2167. Artficial Lake in Lodhi
Gardens, New Delhi  6351-52
2168, Rechabilitation of Dis-
placed Persons m Sun-
derbans Area 6352
2169. Resin and Turpentine
Industry m U.P. 6353
2170. Uranium Deposits at
Rokha Mines, Jamshedpur 6353-54
2171. Jamsar Gypsum Com-
pany, Bikaner 6354
2172. Allotment of Land in Sn
Gangunsgar . . 6355-56
2173. Allotment of Accommo-
dation 6356,
2174. Local Development Works
Programme 6356
2175. Scented Oil and Itra In-
dustry . . . 6357
2176. Agricultural Machines . 6358
2177. Recovery of Rent Arrears 6358—60
2178. New Industrial = Units
in Andhra Pradesh 6359-60
2179. Imson Licences for Pen
7 ibs . . . 6360-61
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WRITTEN ANSWERS TO
QUESTIONS—contd.

UsSQ.
No.

arso,

2181,
2182,

2183.
2184.
2188,

2186,
2187,

2188.
2189.
2190,

291
2192.

2193.
2194.
2195,

2196.
2197.
2198.
2199.
2200
2201

2203.

2204.

2205.
2206

2207.
2208.

2212,

2213.

Subject

Dacoity in Arundhati-
Nagar Camp, Tripura .
Bxport of Onions .
Medium Industrial Es-
tate in Punjab
Community Radio Sets
Miss Anita Bose .
Workshop at  Eattu.
manoor (Kerals)
Trade Agreement with
France . . .
A%uisition of Land in
ethi

Industries in Puniab
Journals and Magazines
Recording of Speeches

{ Day Drcast ]

CoLuMNS

6361
6361-62

6362
6363-64
6363-64

6364-6
6365-66

6366
6366-67
6367-68

of Emment Leaders . 6367—69

All India Radio

Bmport of Spectacle
Franes .

Buddhist Pilgrim’s Rest
House 1in New Delhi .

Indi-Swedish  Trade
Schedules

Coir Industry m West
Bengal . .

Quota Certificates

Essential Osls

Import Licences

Handloom Goods

Tea Councils

Glass Factories

Plan Publicity in Hima-
chal Pralesh
Technical Traming Cen-
tre of Dum Dum
Tibetan Frontier Arca
Class IV Employees of
Central Government
1n Anand Parbat Estate
N.E.F.A. . .
Chambers of Commerce
meeting at Bangalore
Alumimum Plagt  n
Mettur (Salem)

I rt of Sudan Egyp-
tian Cotton .

. Conferenceon Tea In-

dustry .
Afro-Asian  Economic

Conference .
Cattle Lifting on Punjab-

Pakistan Border

6369-70

. 6369—71

6371-72
6372

6373
6373
6374
6374
6375
6375
6376

6376
6376-77
5377-78

6379
6379-80

6380
6380-81

6381
6381-82

6382
6383-84
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WRITTEN ANSWERS TO
QUESTIONS—-contd.
U.SR. Subject CoLUMNS
No-.
2214 Industna! Units m
Punad . 6383

2215, Ceiling on Land Holdings 6383-84
2216 Production of Agricultu-

ral Commodities 6384
2217 Indians in Ceylon 6388
2218 Board of Film Censors. 6388

PAPK;}S LAID ON THE
TABLE . 6391—54

The following rupers were laid
on the Table : —

(1) A copy of the Annual
Raport. of the Khady wd
Village Industries Com-
mussion for the year 1957-
s8, under Sub-section (3)
of Section 24 of the Khadi
and Village Industries
Commusston Act, 1956

(2) A copy of the Appropria-
ton Accounts  (Civil),
1956~s7 Qncluding pro
forma commercial ac-
counts) and the Audit Re-
port, 1958 under Article
15t (1) of the Consutu-
tion

13) A cupy of each of the fol-
lowing papers under Sub-
section (I) of Section 639 of
the Campames Act, 1956 :—
(3) Annual Repurt of the

National Projects Cone
struction  Corpora-
uon Private Li mited
for the period 9th
January, 1957 to 318t
March, 1958, along-
with the Audited Ac-
counts

uf) Review by Government
of the abuve Report

) A copy of cach of the fol-
lowing Rules under sub-
section (4) of Section 43B
of the Sea Customs Act,
1878 and Section 38
of the Central Excises
and Salt Act, 1944 - —

(s) The Customs and Cen-
tral Excise Duties
Refund (Fixed Rates)
Rules, 19s8, publ-
shed 1n Notification
No.G.S.R, 1139 deted
the 6th December,
1958
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PAPERS LAID ON THE
TABLE-—contd

(s1) The Customs and Cen-
teal  Excise Duties
Refund (Brand Rates)
Rules, 1958 Published
in  Nutihcation No.
G SR 1140 dated the
6th December, 1958

(s) A copy of each of the
following N tifications
under sub-Section (4) of
Section 43B of the Ses
Custems Act, 1878 —

W) GSR No 1141 dated
the 6th December,
1958 contwning _ the
Custums Dutics Draw-
back (Fixed Rates)
Rules, 1958

) G SR No 1142 dated
the 6th December,
19¢8 conteaung  the
Customs Duttes
Drawback (Brand
Rates) Rules, 1958

) GSR No 1143 dated
the 6th December 1958

ov) GSR  No 1144
dated the 6th De-
cember, 1958

(6) A copy of Notufication
No GSR 1177 dated
the 13th December, 1958
under subssection (3) of
Section 641 of the Com-
pantes Act, 1956

(7) A copy of the Statement
clarifying the reply given
on the 24th September,
1958 to Starred Question
No 1850 by Shn Uma
Charan Patrak regerd-
ing Janc's Fighting Ships

(8) A copy of Direction No
125 155ued by the Speaker
under the rules of proce-
dure and conduct of Busi-
pess in Lok  Sabha

4wy Deons? )

Lorxaws

MESSAGE FROM RAJYA SABHA 634

Secretary reported 8 message
from Rajya Sabha that at
1its situng held on the 18th
December, 1958, Rajya Sabha
had agreed without any am-
ey B Togh,

N 1ll, 1998,
passed by Lok Sabha on the
sth December, 1958

REPORT OF COMMITTER
PRGISLATION . TP
SENTZED

Fourth Report was presented

REPOTT OF ESTIMATES
COMMITTEE PRESENTED

Thirtv-second Report
reported

ANNOUNCEMENT
SPEAKER RE
BY A MEMBER

The Speaker conveyed to the
House ths regrets expressed
by Shr Liladher Kuteks,
Member, Lok Sabba, for
having tendered evidence be-
fore a Select Committee of

the Assam Legisiative As-

sembly without the pernus-
sion of the House

BILL PASSED

Further discussion on the
motion to consider the Cine-
matograph  (Amendment)
Bill and the amendment
thereto for ctrculation of tite
Bill for the purpose of elicit-
ing opimon  theretn  won-
cluded The amendment
for ctrculation of the Bill was
withdrawn and the m¢tion
was adopted After the clause
by-clause consideration the
Baill was passcd

RREPCRT OF PRIVATE MEM-
BERS' BILLS AND RE-
SOLUTIONS ADOPTED

Thuty-third ~ Report
adupted

PRIVATE MEMBERS’ RFSO-

BY
APOLOGY

6394

6394

6394-95

63956434

6455

LUTIONS WITHDRAWN 6455—6521

Further discussion on the Re-
solution re  Cummuttee 10
asscss progress of land re-
forms in the country was
concluded and the Resolu-

tion was withdrawn by
loave of Lok Sabha
PRIVATE MEMBFR'S RE-

SOLUTION UNDER CON-

SIDERATION 6522-~u48

Shri Subiman GhoSe moved
the Resolution re Co-opers-

tive S Factories in An-
dhra, The discussion wss
mas concluded
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HALF-AN-HOUR DISCUS-
SION

on points arising out of the
answer given on the 4th
December, 1958 to Stmed
estion No. 568 regarding
rative  Sugar Fac-

tories in Andhra

The Mmmer of Co-operation
(Dr. P, 8. Duhmuﬁx) and
the Minster of Industry
(Shri Mmubhu Shah) reph-
ed to the Debate

301 (AL > D —11

[ Darvy Drguer }
Corumns
AGBNDA FOR SATURDAY, 20TH
652348 DECEMBER, 1958.—
Consideration and

the Prevention o? Dilqulll-
gutz?;:! (Agendmmt)nl!l s
'0re. xchnnze
lation (Amendment) Bxll,
Representation of the People
(Amendment) Bill, a3 re-
ported by the Select Com-
mttee, and Orissa W“{{‘,
and Measures (Delm
peal) Bill and also considers~
tion and adoption of the
motion to
Rayya Sabha recommenda~
tion to refer the Cost and
Works Accountants Bill to
a Jomt Committee

6548

CoruMns





